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LOK SABHA
Monday, 17tK March, 1958

—

The Lok Sabha met at Eleven of the
Clock.

[MR. SpeAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

National Aeronautical Research
Laboratory

+
[ Shri 8. C. Samanta:
*988.{ Shri Subodh Hansda:

Will the Minister of Education and
Sclentific Research be pleased to state:

(a) whether the proposal for estab-
lishment of the National Aeronautical
Research  Laboratory has  been
approved by the Board and Governing
Body of the Council of Scientific and
Industrial Research;

(b) if so, what steps have so far
been taken for its establishment and
the progress made upto date; and

(¢) what would be the recurring
and non-recurring expenditure, if
any?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a): Yes, Sir.

(b) and (c). A statement giving the
required information is laid on the

Table of the House. [See Appendix |

V, annexure No. 46].

Shri S. C. Samanta: From the state-
ment I find that Rs, 1,05,000 have been
sanctioned for 1957-58. May I know
whether the whole amount has been
spent?

.not yet been drawn up.

5110

Shri M. M. Das: Definite information
is not at my disposal at present. But
1 think some amount has been spent
for meeting the expenditure for the
advertisement of the post of Director
and there may be some expenditure
for holding the meetings of the sub-
committee.

Shri 8. C. Samanta: In Bangalore,
there is one wind tunnel already.
May I know why money has been
allotted for another one?

Shri M. M. Das: There is one wind
tunnel in the Bangalore Institute of
Science which was constructed per-
haps two years back. But the tunnel
which has been proposed to be cons-
tructed here will be of a
kind. It is a Transonic
Wind Tunnel.

Shri Jaipal Singh: May I know whe-
ther in this laboratory, research will
also be made in psychology and
psychiatry so far as it will relate to
aeronautical personnel and if the ans-
wer be in the affirmative, may I know
whether there is any co-ordination
with the reasearch that is now being
done by the Ministry of Defence?

Shri M. M. Das: The details have
The hon.
Member will kindly realise that we
have got no experts in this country.
At any rate there are very few of
them and we want a well-qualified
Director first who will go through the
whole scheme and give his sugges-
tions, According to those suggestions,
everything will be done.

Shri Jaipal Singh: In view of the
confession or udmission, whatever it
is, made by the hon. Minister that
there are no experts in this country,
may I know if it is contemplated by
Government to bring forth experts
from abroad and if so, from which
country?

Supersonic

different
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Shri M. M. Das: We have made ad-
vertisements for the Director. Let us
see from where the experts will be
available.

Shri Tangamani: In reply to the first
question, the hon. Minister said that
Rs. 1,05,000 which have been set apart
for the current year have been spent
only for the advertisement of a Direc-
tor, May I know whether the entire
amount has been spent for the adver-
tisement only or for any other pur-
pose also?

Shri M. M. Das: I said that I have
got no definite information on this
point mt my disposal. Then, I said
that some expenditure has been made
for the advertisement of a well-quali-
fled Director.

Shri 8. C. Samanta: Is it not a fact
that there are some expert aeronau-
tical engineers in the Defence Depart-
ment and whether any attempt has
been made to transfer those experts
here?

Shri M. M. Das: I have said that
the first thing we propose to do is to
have the services of a well-qualified
Director. Then, we will be guided by
the advice of that Director. We have
made advertisements for the
Director.

wrwfaat & frraard ® o

+

e ) S AW TR
“gitﬂm‘iom:

w1 sfecay 74 ¥ W, feuw .
¥ arifer g7 g&m ot & ST F
W § AR O T BT HOT fF
arft aEt §F wdfr &9 F froa-
T & dafum P ® oA wo
% oww a% wy oty gf & ?

wferear st (Ecare woifean) -
3% A, t&Xe & avvifiee w= Ferr
wE ¥ AT (W) ¥ IUT § A1H-AAT
RERANR ™ W faar 7 wqifes
Aife & wrarT 9T FEETd WRw A
v fed m@ &
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o wew v ;77w wE wel
¥ feronir @, Wk WY frew
TEA A TATATAQE AR
g wRw  foar T 0 ® o
e g fe 7w F @ G
=Y gf ?

Sardar Majithia: The orders have
been issued. As was explained when
the last question turned out, the ten-
ancy problem in the cantonments is
a very complicated problem for the
simple reason that there are two
types of tenants, one in the canton-
ments which are in the civil areas and
the other in the cantonments in the
military areas. Both have to be dealt
with separately and separate laws
have to be made for both of them. We
will discuss it with the Law Minis-
try. The lease forms have now been
finalised and the orders have been
issued.

st AW TR ;T AW A AT
v grafaat & §F sar gz g f&
IT A A W wT A LA W oy fea
w2 o faw & ey femr o @
T H oA ¥ e wafr g 7
Sardar Majithia: I do not under-
stand the question.
Mr. Speaker: Has there been any
progress in regard to that?

ft v o AT TAe aw @
fF xo grafml 7 & o § ¥ 0%
arq oy fear mar @ @1 7 fees
FImAzA § wm fear wam g, A
wet fpar mar & @t & @9 &
gaHT w=arry fegr & gr adY ?

Sardar Majithia: It is meant for all
the cantonments and not for anyone
in particular.

Shri Ranga: We were told that these
rules were placed on the Table of the
House more than a year or a year
ago. Ever since the question has been
asked, what is the progress that has
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bean made in implementing them? 1
" do not know whether my hon. friend
was referring to the further rules
- .made in order to amend the earlier
rules. Whatever it is, what is the

that has been made in order
- to give relief to these tenants?

Sardar Majithia: Probably my hon.
friend is under a misapprehension.
They are not agricultural lands;
these are lands in the cantonment
eivil areas where buildings are there.

Bhrl Ranga: But even then?

Sardar Majithia: For those lands
we have decided to change the leases
from the old perpetual lease to new
leases, and we have to have quite a
lot of discussion in the two different
types of cases, one in the civil areas
and the other in the military areas.
The lands in the military areas are
possibly needed for future military
needs and their leases will have to be
different from those which are in the
civil areas. We have already passed
orders that the lands in the civil areas
should be transferred to those fellows
by the cantonment executive officer.

&t Ho %o QWA I IN AT H
srraa afafa 7 &Y T §Y ff 3% 9%
famme fopar mar & ar W 7

Sardar Mafjithia: Certainly it was
considered and it is because of that
that we are following this policy.

Central Zonal Council

4

Shri D. C. Sharma:

*380. { Shri V. C. Shukla:
[ Shri Vajpayee:

Will the Minister of Home Affairs
be pleased to state:

(a) when the second meeting of the
Central Zonal Council was held; and

(b) the decisions taken thereat?
The Minister of State In the Minis-

" try of Home Affairs (Bhri Datar): (a) .

-The second meeting of the Council was
held on 4th January, 1958,
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(b) A summary of the important
decisions taken by the Council is laid
on the table of the House, [See Ap-
pendix V, annexure No. 47)

Shri D. C, Sharma: May I know if
the Ministry has evolved any machi-
nery for the implementation of the
decisions that are taken at these zonal
council meetings and if so, what is
the nature of that machinery?

The Minister of Home Affairs
(Pandit G. B, Pant): The decisions
are taken in the Council unanimously
by the members, Nothing is decided
there merely by the rule of majority
and when the members or Govern-
ments of the States concerned agree
to an arrangement, then they give
effect to it.

Shri D, C. Sharma: In the statement

.it is said: “The Council considered

the recommendation of the States Re-
organisation Commission for the
appointment of one-third of the num-
ber of High Court Judges from out-
side a State” May I know if this
matter was only considered or any
decision taken on it, and if so what
was its nature?

Pandit G. B, Pant: You may call it a
decision, or you may call it a general
approval of the recommendation made
by the States Reorganisation Commis-
sion, It was the view that it would
be desirable to have some Judges in
every High Court from other States
in the zone.

Bhri Vajpayee: May I know if the
question of starting joint police opera-
tions against the dacoits now active
on the borders of the two States was
discussed, and if so, with what results

Pandit G. B. Pant: The States con-
cerned agreed to adopt vigorous mea-
sures to get rid of the dacoits and
their depredations.

Shri Mahanty: May I know whether
the creation of an inter-zonal police
force was considered at this meeting,
and if so, whether the attention of
the Government has been drawn to
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the criticism that the creation of an
inter-zonal police force is a further
onslaught on the States’ autonomy?
I# s0, what are the reactions of the
Government?

Pandit G. B. Pant: There are so
many “if sos” that I have not been
able to follow the question. ‘There
seem to be three or four questions
wrapped in one.

Mr. Speaker: The hon. Minister may
answer whichever he likes.

Pandit G. B. Pant: I have not caught
even one of them.

Mr. Speaker: Then, Shri Tyagl

May I know from the hon. Minister
who presides over the zonal meetings
whether the decisions of the zonal
councils mre not published?

Pandit G. B. Pant: They are sent
only to the States concerned.

Mr. Speaker: If they are published,
they must be available to the hon.
Members also here,

Pandit G. B. Pant: Well, we have
not so far thought of publishing them
in that manner, but we will give
thought to that suggestion.

Shri Tyagl: Are the decisions of the

zonal councils final in themselves, or

do the Central Government sit over
them to make final orders?

Pandit G. B. Pant: As a rule, they
are final in themselves because they
deal with matters concerning the
States, and seldom with matters con-
cerning the Centre.

Shri Mahanty: May I know whether
it was decided at this zonal council
meeting to create inter-zonal police
forces, and if so . .

Mr, Bpeaker: There is no gquestion
of “if so”.

Pandit G. B. Pant: It was decided
that the question of having a common
reserve police force for the warious
States comprised in a zone should be
considered, and committees mainly
consisting of the Inspectors-General

17wimnma

Oral Answers s116

of Police of the States concerned were
formed to examine this guestion.

International Geophnhu Year

Shri Ghosal:
Shri B. Das Gupia:

Will the Minister of Education and
Sclentific Research be pleased to state
whether it is a fact that under the
arrangements for pooling Scientific
results and knowledge acquired dur-
ing the International Geophysical
Year, India expects to receive or dis-
seminate information on cosmic rays?

{Sllrl Nllllllh' Bharucha:
*990.

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): Yes, Sir.

Shri Naushir Bharucha: May I
know whether any time-limit has
been set for exchange of information
collected by either the satellites of the
U.S. or the USSR.?

Shri M. M. Das: No time limit has
been set, but I think that after the
end of the Geophysical Year, that is
31st December, 1858, it will be sent
to the different countries which desire
to have it in due time.

Shri Ghosal: May I know if any of
our scientists were invited to join the
Commonwealth team?

Shri M. M. Das: There is no Com-
monwealth team. Seventy countries

of the world are participating in the
International Geophysical Year activi.
ties.

W W e

*eet. wo vwm gt Ty : wr
faw 7 qg Taw #r 7o w O v -

(%) w7z @ ¢ fs woir o
&t FR AT fiparl #t OF AT woinr
¥ ¥aw 3} R e 9 @ wafe
T WO T W g€ ThT B 030
g wfr 3T ¥ fpw ¥ et §
L 11
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(w) =fx g, & wwfy o g2
wAT & e A v w@T ¥
war wer § ?

fewr arft (sft wo Tro wnw ):
(%) oft g 1 i=flr TR 3 W9
sfr X N w & da W & FA
el § v waw whadh ¢ feg
T qHIE @ & wfes qea) W—
W HHT AT 9T A AT WA
o ¥t gf whw daeft €

(@) wdm A wdz o fodr
¥ g ® o gEW 9T e 99
FTEA-F KT FIE § AT A7 T
§ UNT FT CF &7 WHA |

Some hon. Members: English,
Mr. Speaker: Yes.

Shri B. R. Bhagat: (a) Yes, Sir.
Raw opium is purchased by the Cent-
ral Government from the poppy culti-
vators at the rate of Rs. 33 per seer,
while the Btate Governments sell the
processed opium at higher prices which
vary from State to State.

(b) The difference between the pur-
chase and sale prices represents the
excise duty on opium which is a legi-
.timate source of revenue for the State
Governments.

Dr. Ram Subhag Singh: Is it true
that the State Governments of Assam
and West Bengal sell opium at the rate
of Rs. 2,000 and Rs. 1,500 per seer in
Assam and West Bengal? And as the
hon. Deputy Minister said, the Central
Government which has the monopoly
of purchasing opium from the culti-
vators, pays only Rs. 33 per seer.

Shri B. R. Bhagat: It is true that
the State Governments who get opium
from the Central Government at a
price which meets the cost price plus
something, sell at a higher rate, but
as far as our information goes, the
selling price varies from Rs. 300
. 800 per seer from State to State.
am not aware of the price
2,000,

g
.Fs

¥
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Shri Ranga: That is more than what
you pay to the peasant.

Dr. Ram Subhag Singh: The hon.
Deputy Minister said that they charge
excise duty, and the excise duty is
Rs. 250 per seer, and the price which
the Central Government pays to the
grower is Rs. 33 per seer, whereas
the price charged....

Mr. Speaker: The hon. Member is
arguing.

Dr., RBam Subhag BSingh: He said
“something else”. May I know what is
that “something else” which is charg-
ed from the consumers and not given
to the growers?

Mr. Speaker: Anything in addition
to excise duties?

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharial Nehrn): The policy in re-
gard to opium cannot be judged as if
it was any mormal commodity. We
are trying to put an end to opium
consumption. In fact, by an intar-
national agreement, all opium culti-
vation, except for medicinal purposes,
will end by the 31st March, 1959.
Therefore, both as a check on con-
sumption and in order to make money,
that is by the States, they charge high
prices for it, The price has no relation
to the cost of production. It is quite
independent of it.

Some Hon. Members rose—
Mr. Bpeaker: Next question.

Amalgamation of Small Collieries

*992. Shri T. B. Vittal Rao: Will
Minister of Steel, Mines and Fuel
pleased to state:

g5

(a) at what stage is the
tion of the details of the Report of
Expert Committee on the Amalgama-
tion of Small Collieries; and

{b) when action will be initiated on
the recommendations?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). No final decision has yet been
taken.

|
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Shri T. B. Vittal Rao: The Govern-
ment stated nearly three months ago,
that is after the report had been
recelved more than a year ago, that
they had accepted in principle the re-
commendations of the Committee,
May I know what is preventing initia-
tion of action for this amalgamation
of collieries?

Sardar Swaran Singh: Working out
the details as to what should be the
limit of the area, what should be the
monthly production in any particular
unit and what should be the actual
mechanism that should be set up to
work out the decisions which may be
taken with regard to that.

Shri T. B, Vitial Rao: The Committee
recommended that the mines produc-
ing less than 10,000 tons 2 month and
having a mining lease of less than 100
acres should all be amalgamated. Am
I to understand from the reply of the
Minister that the Government have
not accepted that particular recom-
mendation of the experts committee?

Sardar Swaran Singh: I think the
hon. Member is entitled to presume
that no final decision has been taken
as to whether the limit which has
been given there is acceptable to Gov-
ernment or not.

Shri T. B. Vittal Rao: The Commit-
tee envisaged the appointment of an
Amalgamation Committee to expedite
this amalgamation. May I know whe-
ther that particular committee has
been appointed pending legislation in
this regard?

Sardar Swaran Singh: Actually that
will be a Commission which will be
constituted to implement the decisions
when they are finalised. If no final
decision with regard to either the area
or the production limit has been
taken, the Commission cannot start
action.

Shri Tangamani: This expert com-
mittee’s recommendation was made as
early as November, 1856. May I
know whether at least one or two
particular areas have been considered
for the amalgamation of these small
collleries?
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Bardar Swaran Singh: Actually,
most of these areas occur in the
Bengal-Bihar area, and we cannot
confine to one region. A decision has
to be taken which could be implement-
ed all over.

Shri T. B. Vittal Rao: May I know
when a firm decision in this regard
is likely to be taken?

Sardar Swaran Singh: It will take
some time,

Shri V. P. Nayar: What is that ‘some
time'?

Shri Tangamani: Nearly two and a
half years have passed.

New Hindi Grammar

*993. Shrli Raghunath Singh: Will
the Minister of Education and
Scientific Research be pleased to state
whether a demand has been voiced
in South India that a new grammar
be prepared to meet the situation in
which Hindi may function as a
national language?

The Minister of State in the Minis-
ter of Education and Scientific Re-
search (Dr, K. L. Shrimali): Yes, Sir.

st wqme fog : wow {fewr &
v fedy wrr ®1 Ara wh, gEteR
SIFW ¥ WY W4T qA™A &1
feare &) @1 8, W=l 7" & w@
B

Dr. K. L, Shrimali: I would like to
inform the hon. Member that this
question has been under considera-
tion. In fact, even before the sug-
gestion was made, the Ministry has
already undertaken the preparation
of a basic grammar. That grammar
will be published during the course of
this month, and I am quite sure that
it would be wuseful for people in
South India.

Shri Tyagi: Is it also under the
consideration of the Ministry of Edu-
cation to stop declension of werbs,
adjectives, =ndverbs etc. along with
having a change in the gender of the
subject of the sentence?
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Dr. K. L. Shrimali: I am quite sure
that when this new primer {s publish-
ed, hon. Members will ind every
satisfaction. After all, this iz a mat-
ter for experts.

st o wio fgAft : T4 7 w1
aHaT § ——

Mr. Speaker: Are we going into
the details of the sutras?

Shri M. L. Dwivedi: I am not going
into the details.

& ST aTear g fF g4 qeAe &
Paad & fag =1 fipdr sqfer Y qafi
Foar war & ar #1€ Afals g5
v & afs g, ar 99 =af4y &0 0
™ § waar wEfa & §9 &9 7567

g -

Dr. K. L. Shrimali: Dr. Aryendra
Sharma, who is the professor of
Sanskrit in the Osmania University,
Hyderabad. He has prepared a
grammar. And there is a committee
which consists of Dr. Aryendra
Sharma, Dr. Suniti Kumar Chatter-
jee, Dr. Babu Ram Saksena, Shri M.
Satyanarayana and Shri G. P. Nane.

Shri Tyagi: Nobody from the
south?

Dr. K. L. Shrimali: Shri M. Satya-
narayana is, from the south, Dr.
Aryendra Sharma from Hyderabad is
himself from the south, and Dr.
Suniti Kumar Chatterjee is from
Bengal. It is a very good committee.

Shri Thirumala Rao: Are Govern-
ment aware that with the present
form of grammar the learners of
Hindi in the south have got particu-
lar difficulty with regard to the gen-
der, because there are only masculine
and feminine genders in Hindi,
whereas other languages have got the
neuter gender also?
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await the publication of the book,
which is expected to come out during
the course of this month.

Shri Supakar: What about the
three #'s?

Shri Tangamani: May 1 know
whether this grammar is meant only
for the whole of the south or whether
it is meant for the Hindi-speaking
and non-Hindi-speaking areas?

Dr. K. L, Shrimali: It is meant pri-
marily for the non-Hindi-speaking
areas,

Shri H. N. Mukerjee: May I know
whether Government have made any
progress towards the formulation of
a kind of basic Hindi in regard to
grammar as well as in regard to voca-
bulary?

Dr. K. L. Shrimali: Yes, some steps
have been taken. '

Shri Jaipal Singh: May I know
whether this basic grammar is based
on Panini or there is a deviation from
it?

Dr. K. L. Shrimall: As far
know, Panini was a Sanskrit
marian and he wrote Sanskrit
mar; he did not write any
grammar.

U

Shri Jaipal Bingh: I am talking of
grammar. Fe may have written
Sanskrit grammar. But I am talking
of grammar as such. -

Tobacco Crop in Orissa

n
+g94, J Shrl P. K. Deo:
 Shri Sanganna:

Will the Minister of Finance be
pleased to state whether it is a fact
that proposals for writing off long
outstanding arrears of excise duty om
tobacco in Orissa are under considerm-
tion of Government?



$123 Oral Awswers

The Deputy Minisier of Filuance
(Shri B. R, Bhagat): No, Sir.

m—iﬁum'

sgeg, Wit o W W queend
ift 7z TR # ¥ w9 fF

(%) forrm w30 & = &
frrr smrafiEs 9rs Y woHT
X {e¥s ¥ QeNe F Fw fwar
L LU

(@) & @R T ® @
werfy W F wiafom fedft s
A & afw fremr alt € WK

T

4
?

TR-w1E Harew § wen-Aa (st
W) @ (F) ST OF Fr T4

(w) = g
() wer =€ I3ar

ot oW W : W F AMA EFA
g fs ff o § awlaT sraee
7R 7z TET = @ § AR fead
&l T ¥ % F H1T TF WS F A<
frc wm@d, wit a5 wi§ qadt Froen
g 7 & o & @ 9 9t & gadiw
w3 ¥ Ed g ¥ owmr W w7
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Northern Zonal Council
+

Shri Vajpayee:
Sardar Igbal Singh:
997 Shri D. C. Sharma:
*Y Shri Ram Krishan:
Shri Hem Barua:
Shrimati Ila Palchoundhuri:

Will the Minister of Home Affairs
be pleased to siate:

(a) whether the third meeting of
the Northern Zonal Council was held
recently;

(b) if so, the items discussed; and
(¢) the decisions taken?

The Ministry of State in the Minis-
try of Home Affairs (Shri Datar):
(a) the third meeting of the Council
was held on 2nd March, 1958,

(b) A copy of the agenda of the
meeting is placed on the table of the
House. [See Appendix V, annexure
No. 48]. The Council also discussed the
question of having a Common Reserve
Police Force for the zone.

(c) The proceedings of the meeting
nave not been received so far from
the Zonal Council Secretariat. A
summary of the important decisions
taken by the Council will be laid on
the table of the House as soon as
possible,

S8hrl Hem Barua: May I know
whether the Inspector-General of
Police of Punjab i3 empowered to

examine the proposal of the Home
i establishment of
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Pandit G. B. Pant: So far sas the
zonal police goes, it is not only the
Inspector-General of Police Punjab,
but the Inspectors-General of all the
States within the zone, who have been
asked to consider the question and to
give their advice to the zonal council
to be considered at its next meeting.

ot gw wa : frgeh ST wefaw
# dfifer § ag da=r gor v fis o
w W TR T & 99 % §g
e 2grlt et & fag ww faar
a7 WX I oeEaE @ faar o
W ¥ fog s, domw aqr fme
wdw & fod o@ T W el fed
T § | & AT ATEAT § AT HY hEAT
goT a1, e suifad &9 & fod
w1 %TW IS W § 7

dfex Mo wo o : o B
FmAacE R AR A I W
warfa® WA FE@ 7 |
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Shri D. C. Sharma: May I know
which State is responsible for taking
down the proceedings of this Zonal
Council and for submitting them to
the Home Ministry?

Minister is invariably present at the
meetings of these Councils, and I
think he has also personal knowledge
of what happens in these Councils.

ft o W@ F wreT W
g T war wrafee & s s F wma
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T AR FY THTAT g A w7 w4 faax
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I ¥ W w1 G E
Mr. Speaker: I would siggest that
hereafter such questions ought to be

asked only in those States which are
constituent members of the Zonal
Council. Merely because the Home

Minister takes part in them, is
all proper that we should go imnto
details of what happens in the Zomnal
Councils?

Mr. Speaker: I agree, but not all
the States of India or the Centre,

Some hon. Members: Several States
are concerned.

Chamba, how much is exported, and
so on? Are we adding to the Union
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Shri M. L. Dwivedi: The discussion
in the Zonal Council is a matter with
respect to which this House has the
right to ask questions.

Mr, Speaker: This House has fo
right unless it relates to a component
part over which this House has juris-
diction as, for instance, Himachal
Pradesh.

So far as Himachal Pradesh is con-
cerned, I can understand. But, take
for instance, other Zonal Councils,
say, the Southern Zonal Council. This
matter may be raised in each of the
legislatures of the component States.
Merely because an hon. Minister goes
from here, we are not clothed with
jurisdiction over these matters.

Shri Harish Chandra Mathur: These
are questions of inter-State import-
ance.

Mr. Speaker: But not connected
with the Centre. Rajasthan and Pun-
jab are not the Centre’s concern in
this matter.

S8hri Harish Chandra Mathur: The
question is concerned with inter-State
affairs. Inter-State affairs can only be
discussed here, They cannot be dis-
cussed in a particular State,

Mr. Speaker: All right I will
consider this anyhow.

ft o @ :  oTEw wE,
ferae g3 Az & wig &0

avey wiYaw ;- 72 AT g w6
9 4§ NI SN gAU AfE@ | #
o1 qfas FeTFed T T4 FRar )

1 will consider this question - of
inter-State affairs and how far we
shall exercise jurisdiction over that
matter,
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Kerals Education Bill

FShri Vasndevan Nair:
Shri V. C. Shukla:
Shri N, R. Munisamy:
Shri Mohan Swarup:
Shri D. C. Sharma:
*998. { Shri Heda:

Shri Warior:

Shri A. K. Gopalan:
Shri Punnoose:

Shri Vajpayee:

Lshrl Wodeyar:

Will the Minister of Home Affairs
be pleased to state:

(a) when the Central Government
received the Kerala Education Bill,
1957 for obtaining the Assent of the
President; and

(b) at what stage the matter is at
present?

The Minister of State In the Minis-
try of Home Affairs (Shrl Datar):
(a) The Bill was received on the 4th
October 1957,

(b) A reference is being made to the
Supreme Court.

Shri Vasudeven Nair: Which are the
specific points of fact or law that are
being referred to the Supreme Court?

The Minister of Home Affairs
(Pandit G. B. Pant): There are certain
matters which seem to impinge on the
Constitution and with regard to which
the Ministry of Law and the Attor-
ney-General are agreed that certain
clauses offend certain other clauses of
the Constitution. So it was consider-
ed desirable to refer the matter to the
Supreme Court instead of withhold-
ing the assent of the President.

8hrl Vasudeven Nair: Some months
back the Prime Minister stated in a
press conference that the Bill was
being referred to the Supreme Court
in order to avoid litigation by private
parties in the future. Is it not a fact
that private parties still can contest
the Bill in the Supreme Court after
this?

Pandit G. B. Pant: Whether private
parties could do so or not, the question
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that had to be considered was, whe-
ther the Bill which according to ex-
pert legal advice, offended the provi-
sions of the Constitution, should be
assented to by the President. He can-
not, knowing that a Bill offends the
provisions of the Constitution, give his
assent to it. But it was considered
advisable to consult the Supreme
Court before reaching any final deci-
sion on the matter. It serves as @
safeguard to the State concerned.

Shri Easwara Iyer: 1 want to know
the reason why the Andhra State
Education Bill, which also contained
similar provisions, was not submitted
to the Supreme Court for their expert
opinion, as in this case.

Pandit G. B. Pant: I do not know if
the Andhra Bill and this Bill are
exactly alike. Perhaps they are not.

Shri V. P. Nayar: Is it a fact that
the draft Bill was discussed by the
Kerala Government with the Central
Education Ministry in all its detailes
and that the Bill, as it has been passed
by the Legislature of Kerala, is not
different from the draft which was
discussed and approved by the Central
Government? If so, what is the reason
why this belated wisdom hus come to
the Government to refer it to the
Supreme Court?

Pandit G. B. Pant: There were per-
haps discussions in the Education
Ministry, and there was also corres-
pondence between the Central Gov-
ernment and the Kerala Government.
But certain points which were raised
in the course of the discussions or cor-
respondence were not met. It wms
considered necessary and appropriate,
when the Bill was received and ®exa-
mined by the Education Ministry, the
Law Ministry and the Attorney-Gene-
ral, that the matter should be referred
to the Supreme Court. The President
has the authority to withhold assent
altogether. But it was felt that in this
particular case, it would be advisable
to obtain the views of the Supreme
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Court instead of treating the advice
received from other quarters as final
and withholding assent completely.

Shri H. N. Mukerjee: May I know
if it is Government’s intention gene-
rally to refer to the Supreme Court
social legislation of a progressive and,
therefore, necessarily controversial.
character? If not, why in the case o!
the Kerala Education Bill an apparent-
ly discriminatory course which en-
courages vested interests has been
taken?

Mr. Speaker: It is a hypothetical
question. It need not be answered.
The hon. Minister has just now said
that according to legal advise tender-
ed to the President or the Govern-
ment, there are some provisions of the
Bill which are inconsistant with other
provisions of the Constitution. It is on
that ground that reference has been
made., There is no imputation allowi -
ed. The insinuation here is that a'l
progressive legislation is to be put an
end to and, therefore, he wants an
answer from the Minister that he is
not a progressive Minister.

Shri Jinachandran: May I know
whether the Education Minister wel-
comed reference of the Bill to the
Supreme Court and then withdrew,
after pressure from the Communist
Party?

Pandit G. B. Pant: I am not aware
of that.

Shrl Tangamani: May I know whe-
ther any of the Bills passed by varion-
other Legislatures have been similarly
rcferred to the Supreme Court durin
19577

Pandit G. B. Pant: I have received
a number of Bills from the Kerala
Government and have obtained the
assent of the President, and often coni-
municated that assent telegraphically
to the Kerala Government.

Shri Tangamani: My question is
different. I want to know whether
any Bill received from other States
has been referred to the Supreme
Court. '
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Mr. Speaker: Order, order. Hon.
Members may be interested in it. Se¢
I allowed opportunities. - But hon.
Members must address supplemen-
taries which are relevant. Generally,
unless there is a conflict of opinion
regarding this matter, that particular
provisions offend the Constitution,
what is the need to refer?

Therefore, have you referred any
other! Why did you arrest X? Be-
cause he committed theft. If others
have not committed theft, why did
you not arrest them, the 360 millions!
How does this arise? The hon. Mem-
bers are all lawyers, but unfortunately
they are not applying the test of re-
levancy here when asking questions.

Shri H. N. Mukerjee: The relevancy
arises in this way . . .

Shri Tangamani: It is perfectly re-
levant. During 1957, a Bill which was
passed by one State Legislature has
now been referred to the Supreme
Court. I want to know for the sakc
of information whether any such Bill
from any other State has similarly
been referred to the Supreme Court
during this period.

Mr. Speaker: It is clear that no
such Bill has been referred.

Shri V. P. Nayar: How is it clear?

Mr. Speaker: Because he did not
answer that question.

Shri V. P. Nayar: Now it is clear.

Shrl H. N. Mukerjee: As far as we
know, this is the first instance of the
reference to the Supreme Court prior
to the giving of assent by the Presi-
dent to a particular legislation. because
it happens to be controversial, be-
cause it is likely to cause litigation in
future. If that be so, we want to
know if it is Government's jntention

generally in regard to controversial
legislation—at least in the opinion of
Government—to do this kind of thing.
Otherwise, this seems rather discrimi-
- natory.
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Mr. Speaker: Shri Mukerjee forgets
that if the hon. Minister had given the
least hint or created a suspicion that
because it is of a controversial nature
and because it comes from a Com-
munist Government, he is trying to
make a discrimination, I would have
allowed the hon. Member to pursue
this matter. But he definitely said that
some provisions of the Bill offended
some provisions of the Constitution,
and it was on that and that ground
alone that the reference was mede
How does the other matter—are you
opposed to progressive legislation at
all?—arise?

Some Hon. Members rose—

Mr. Speaker: 1 have allowed suffi-
cient supplementaries. Next juustion,

Photographs for Voters

*1001. Shri Ghosal: Will the Minis-
ter of Law be pleased to state:

(a) whether there is any proposal
under consideration regarding inser-
tion of photographs in the voters’ list;
and

(b) if so, whether any final deci-
sion has been taken in this regard?

The Deputy Minister of Law (Shri
Hajarnavis): (a) No pmponl for the
insertion of photographs in the voters'
list is under consideration. A sugges-
tion has, however, been made that if
identity cards with photographs are
given to voters at the time of regis-
tration and required to be produced by
them at the time of voting, it would
effectively avoid all possibility of im-
personation. This suggestion is being
considered in consultation with the
Election Commission.

(b) Not yet.

Some Hon. Members: We could not
hear.
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Mr, Speaker: The hon. Minister
must read more slowly and clearly.
The House has not yet subsided after
the general upheaval caused by the
previous question,

The hon. Minister may
answer again.

Shri Hajarnavis: (a) No proposal
for the insertion of photographs in
the voters’ list is under consideration.
A suggestion has, however, been made
that if identity cards with photo-
graphs are given to voters at the time
of registration and required to be
produced by them at the time of vot-
ing, it would effectively avoid all possi-
bility of impersonation. This sugges-
tion is being considered in consultation
with the Election Commission.

(b) Not yet.

Shrl Ghosal: Is it a fact that in
some constituencies of West Bengal
the photos of voters were taken in
Calcutta?

Shri Hajarnavis: I am not
that it has been done so far.

Shri Ranga: May I knqw who made
this suggestion and why is it that
Government have thought it fit to
consider this particular suggestion in
view of the obvious difficulties that
would have to be met with in regard
to finances etc.?

Shri Hajarnavis: All those difficul-
ties which would arise in implement-
ing the suggestion are being exa-
mined by the Election Commission.

Shrl Ranga: The first part of my
question has not been answered, Sir.
Who made this suggestion and why is
it that Government has given so much
importance to it?

Shri Hajarnavis: The suggestion was
received from the Government of
West Bengal.

Shri Bimal Ghose: May I know whe-
ther the proposal is in regard to elec-
tion in both rural and urban areas or
whether it is in regard to election in
urban areas only?

read the

aware
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Shri Hajarmavis: The complaints
were received from industrial areas
and urban areas and fewer complaints
from the rural areas.

Shri Jaipal Singh: Have Govern-
ment devised some method whereby
people who are not photogenic would
be protected from this photograph
business?

Shri Hajarnavis: I have.not follow-
ed the question.

Mr. Speaker: Some people may be
against taking photos.

Shri Jaipal Singh: The hon. Minister
said that this would avoid any form
of impersonation. I humbly suggest
that some people are photogenic,
others are not. What about persons
who are not photogenic?

Shri Hajarnavis: That part of the
question will also be considered.

Shri Heda: May I know whether the
West Bengal Government which gave
this suggestion has also accepted to
share the expenditure; and, if so, what
is the proportion?

Shri Hajarnavis: They have ex-
pressed their willingness to share part
of the expenses.

Shri Tyagl: After the identification
cards proposal is accepted, do Gov-
ernment intend to do away with the
idea of maintaining a regular list of
voters because that becomes unneces-
sary?

Shri Hajarnavis: As against the
name, 81l the other detnils and the
photograph would be there.

Consolidation of Loans te States

+
Shri Bimal Ghose:
*1002. { Shrimati Renuka Ray:
Shri Panigrahi:
Will the Minister of Finance be
pleased to state:

(a) whether Government had inti-
mated to the State Governments thelr
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acceptance of the Second Finance-
Commission’s recommendations relat-
ing to rationalisation and consolida-
tion of loans and subseguently cancel-
led this order; and

{b) if so, the reasons therefor?

The Deputy Minister of Finance
(Shri B. B. Bhagat): (a) and (b). As
explained by the Finance Minister in
his speech in the Lok Sabha on 12th
December, 1957, while moving for con-
sideration the Union Duties of Excise
(Distribution) Bill and the Estate
Duty and Tax on Railway Passenger
Fares (Distribution) Bill this parti-
cular recommendation required fur-
ther consideration. Government's
final conclusions on this subject are
contained in the statement laid on
the table of the House on the 14th
March.

Shri Bimal Ghose: May I submit
that the answer to my question is not
given because my question 'was
whether Government had first inti-
mated the State Governments accept-
ing the proposal and then, subse-
quently, cancelled their first order?

Shri B, R. Bhagat: A reference was
also made to that in the speech of the
Finance Minister on the 12th Decem-
ber, 1957.

Bhri Bimal Ghose: The Finance
Minister stated that it would be con-
sidered. I asked whether the Gov-
ernment had actually intimated the
State Governments accepting that
proposal.

8hri B. R. Bhagat: It is a fact that
Government first accepted the recom-
mendation, But, later on, the Finance
Minister felt that it required further
scrutiny and, with the approval of the
Government, he made a statement
in the House. That is the informa-
tion that has already been given to
the House.

Shri Bimal Ghose: Inasmuch as it
is now admitted that the Government
first accepted the proposal, may I
know what further facts have been
brought to light, after the recom-
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mendations were first accepted, to

necessitate their subsequent cancel-
lation?

Shri B. R. Bhagat: It had already
been explained by the Finance Minis-
ter on the 12th December, that it
might  seriously jeopardise the
Centre's ability to finance the States
in respect of capital needs during the
immediate future and also during the
Third Five Year Plan. This and the
special problem of settling the terms
of repayment, all these, w ere new
considerations which led to the re-
consideration of this.

Shri Panigrahi: May 1 know whe-
ther any of the State Governments
has again asked the Centre to recon-
sider this matter?

Shri B. R. Bhagat: The new pro-
posals about this matter which have
been laid on the Table of the House
on the 14th March, have been arrived
at in consultation with the Planning
Commission; and the State Gpvern-
ments have been informed about
these proposals. It is yet time that
they may express their views, if
they have any.

Shri A. C, Guha: I find that a Press
communique was issued by Govern-
ment accepting the recommendations
of the Finance Commission including
the recommendation on the consolida-
tion of loans, and also a final order
issued to that effect. Subsequently,
that order was cancelled. May I
know the respective dates of these
three things?

Shri B. E. Bhagat: I cannot off-
hand give the dates of these,
Shrl Tyagl: What is the total

amount of loans advanced to the
various State Governments? 1Is the
repayment capacity of a State Gov-
ernment being examined before a
loan is granted?

Mr. Speaker: That is a larger ques-
tion.

s136
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Shel B. E. Bhagat: This question
had been discussed already. As 1
said, on the 31st March, 19856, the
total outstanding Tloans from the
Centre to the States was of the order
of Rs. 800 crores. During these two
years also further loans have been
given.

Shri Tyagi: Is the repayment capa-
city examined?

Mr. Speaker: From time to time
they might have examined. The hon.
Member cannot ask this general
question in this short question about
consolidation of loans. AlIl these
questions can be raised on the
Demands of the Finance Ministry. 1
will give the hon. Member an oppor-
tunity.

Shrli Bimal Ghose: The Finance
Commission had recommended that
the interest to be charged to the
States on the loans they have taken
should be on the basis of what might
be called, “no profit no loss” basis. Has
the Government adhered to this prin-
ciple in the recent decisions it has
come to?

Shri B. R. Bhagat: Apart from what
is contained in the statement of the
14th March, all the other recommen-
dations of the Finance Commission
have been accepted. To state that
they have recommended that the
interest should be on the “no profit
no loss" basis is not correct. They have
said that although other factors must
be there, the cost of borrowing should
be the basis of the interest. But,
they have not made any categorical
recommendation that it should be on
“no profit no loss” basis absolutely,

Mr. Speaker: It may be open to
the Government to accept or reject.
We cannot go into that in a question
on the Report. The hon, Member
is very well read; but he cannot put
all the questions he has in mind on
the particular question.

Shri Bimal Ghose: The Govern-
ment may not accept the recom-
mendation. T will accept that reply.
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But, if the hon. Minister says that
the Commission did not say so, I .
cannot accept it.

Mr. Speaker: The hon. Minister
puts his own interpretation and says
that they have not said so.

Shri Bimal Ghose: The
sion has said so, Sir.

Mr, Speaker: The view of the hon.
Member on the right side is one and
the view of the hon. Member on the
left is quite different.

Commis-

Translation of Laws and Raules into
Hindi

+

S 8hri Achar:
*1003. 3 Shrl Manakbhai Agrawal:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether Government consider
it necessary to translate all the rules,
regulations and laws of the land from
English into Hindi before the latter
is introduced as the official language
in place of English;

(b) whether the question of cost to
be incurred and the time to be taken
fo- such translation work has been
considered; and

(¢) if so, the time it will take and
what is the estimated cost?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) The recommendations of the offi-
cial Language Commission regarding
this and other connected matters are
before the Parliamentary Committee
appointed for considering them.

(b) and (¢). The translation of all
unrepealed Central Acts is expected
to be completed by 1963. The annual
expenditure on this is about Rs. 77,000
at present.
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Bhri Achar: Are the State Acts also
going to be translated?

Bhri Datar: The question relates
to Central Acts.

Shri C. R. Pattabhl Raman: Will
Government consider the advisability
of directing its attention to technical
terms like estoppel, resjudicate and
others? I had to do something with
the Committee. Are they going to
translate these technical terms also,
or are they going to leave them as
they are?

The Minister of Home Affairs Pandit
G. B. Pant): There is, I think, a Board
which deals with this matter. Per-
haps the hon. Member is a member of
that Board.

Shri C. R. Pattabhi Raman: I am
not.

FPandit G. B. Pant: 1 will be grate-
ful if he will send his suggestions to
the Board.

Shri Snbblah Ambalam: May I

know if any of the States in the
Hindi-speaking areas has undertaken
this work of translation?

Pandit G. B. Pant: So far as the
Cenfral Acts go, the translation
bureau has been set up here. The
States may also be dealing with some
of the Acts. But I am not sure it
mmduﬁngwithmthecm&u

8hri Dasappa: The question does not

confine itself to Central Acts and
regulations but to all Acts and regu-
lations of the land. So, the question
is whether any arrangement will be
made for the translation of all these
regulations and laws obtaining in all
the States from English to Hindi.

When we have finished the transla-
tion of these Acts, then it will be time
to consider whether the other laws
should also be taken up.
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Sales Tax on Food Grains

+
Shri N. R. Munisamy:
'““'{ Shri Raghunath Singh:

Will the Minister of Finance be
pleased to state:

(a) the names of the States which
have not accepted the suggestion of
the Union Government that food-
grains might be exempted from State
sales tax and the reasons =ssigned
by them; and

(b) whether their non-acceptance
will affect the Central Government's
contribution to the States?

The Deputy Minister of Finance
(Bhri B. BR. Bhagat): (a) The States
of Andhra Pradesh, Madras and Bihar
that levy sales tax on foodgrains and
the State of U.P. that levies a gradua-
ted fee on dealers in foodgrains,
have not responded favourably to
Central Government’s suggestion to



the proposal to exempt
from sales tax? What are the other
sources of revenue thought of to
compensate for the loss?

Shri B. B. Bhagat: This pertains to
State revenue. The idea that food-

(b) what steps Government of
gumwmumu
e allotments made to Orissa are
dalivetnd in future;

Fuel (Sardar Swaran Singh): (a)
Allotment was made on an annual
basis for 1956-57. The total quantity,
of steel allotted to consumers in
Orissa State was 24,840 tons against
which 12,547 tons were despatched.

(b) Steps have been taken +to
increase indigenous production and
subject to availabllity of foreign ex-
change, it is proposed to import steel
to augment indigenous supply.

(c) This information is not avail-
able.

considerably in 1053-89 and that of
billets by 1980, ag a result
expansion programmes of TISCO and
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" Sardar Swaran Singh: I think the
demand in all the States is of an
order which could not be met with.
The case of Orissa does not differ
from that of the others in this matter.

Shri Panigrahi: The allocation was
about 24,000 tons and the actual lift
was 12,000 tons. May I know the

- reasons?

Sardar
supply.

Shri Supakar: By what time shall
we be able to meet the demands of
the entire States in India so far as
steel and iron materials are concern-
ed?

Sardar Swaran Bingh: It is a bigger
question but it is hoped that when
these new steel plants in the public
sector go into production and when
the expansion of the two in the pri-
vate sector is completed, the actual
production will meet the require-
ments. But the demands may grow
and we may have to think of increas-
ing our production.

Swaran Singh; Short

Shri Supakar: One question more.

Mr. Speaker: It does not lead us
anywhere. The hon, Member knows.
Demand goes on increasing as we go
on producing.

Shri Supakar: I want to know what
amount of blackmarketing is preva-
lent in India.

Mr. Speaker: Unfortunately that
question does not arise out of this
question, however good it might be.

Sports Stadia

*1008. Shri B. 8. Murthy: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the number of sports stadia
proposed to be constructed during
the Second Five Year Plan; and

(b) the amount allotted for the
- game?
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The Minister of State in the Minis-
try of Education and Sclentific Re-

search (Dr. K. L, Shrimal): (a) No
specific number has been fixed.

(b) Does not arise,

Shrl B. 8. Murthy: On what basis
will these stadia be distributed all
over India?

Dr. K. L, Shrimali: On the basis of
a grant of 50 per cent.

Shri B. 8. Murthy: What steps are
being taken in case the State Gov-
ernments do not make use of the
money allotted for this purpose?

Dr, K. L. Shrimali: The States must
also play the game. When the Central
Governments meets 50 per cent
expenditure, the States should also
meet 50 per cent of the expenditure.

Shri Thimmalah: Is this expendi-
ture met under the Rajkumari Amrit
Kaur sports scheme?

Dr. K. L. Sheimali: No, Sir. It has
nothing to do with that.

Shri Vishwanatha Reddy: May I
know whether the National Sports
Club of India has taken up the cons-
truction of a stadium in Madras, and
whether Madras has asked for assis-
tance from the Centre? If so, how
much assistance has been granted?

Dr. K. L. Shrimali: The hon. Mem-
ber is interested in a particular club.
He will have to give me notice. 1
will be very glad to answer that
question.

Shri C. R. Pattabhi Raman: In
view of the fact that wunder the
National Sports Club stadium scheme,
South India is the only place which
has not got a stadium—Calcutta,
Bombay and Delhi already having
stadia—would the Government consi-
der constructing a stadium there?

Dr. K. L, Shrimali: Under this
scheme it is proposed to give grants
it proposals are coming forward. We
have started giving grants and
approving the schemes,
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Bhri Jaipal Singh: The hon. Mem-
ber said that the scheme is ona 50: 50
basis and that there was no speci-
fied number, Are we to understand
that funds are unlimited. For ins-
tance, if a State came forward with
proposals for ten stadia, would this
scheme operate or how does it work
in such cases?

Dr, K. L. Shrimali: That difficulty
-has not arisen. We have quite ade-
quate funds as far as sports develop-
ment is concerned and we are fully
anxious to develop sports. If the hon.
Member is interested, I would lay on
the Table a statement which gives
information with regard to grants
which have been given by the Indian
Council of Sports to wvarious organi-
sations and the various States for the
development of the stadia. That
difficulty has not arisen. It will cer-
tainly be examined when that ques-
tion arises,

Shri Jaipal Singh: Is this 50: 50
basis related only to institutional
demands or does it apply to States
also?

Dr. K. L. Shrimali: Both, It is ex-
pected that the private organisations
will send their proposals either
through All-India organisations or
through State Governments,

Shri M. R. Krishna: May I know
whother Government has received a
request from the Andhra Pradesh
Government for some grant to cons-
truct a stadium, and whether they
have also agreed to meet 50 per cent
of the expenditure?

Dr. K, L. Shrimali: It is difficult
for me to say about each individual
State, I will lay this whole state-
ment on the Table of the House, and
I will be glad to give that infor-
mation about Andhra to the hon.
Member,

Pandit J, P. Jyotishi: May I know
M it is a fact that the University of
Sagar has requested for a grant?
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Mr. Speaker: Order, order. The
hon. Minister has already said that
with respect to individual cases he
is not able to answer.

WRITTEN ANSWERS TO
QUESTIONS
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U.S.S.R. Scholarships

Research be pleased to refer to the
reply given to Starred Question No.
200 on the 21st May, 1857 and state:

(a) the number of students from
India who would be given facilities to
study at the U.S.S.R. Physics Institute
under the training programme for the
nationals from the ECAFE region;
and

(b) how many students, if any,
have so far applied for these scho-
larships?
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The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall) (a) and
(b). A statement is laid on the table

of the House. [See Appendix V,
annexure No. 50.]
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State Language of Tripura

*1000. Shri Dasaratha Deb: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether Government have
received a Resolution from Tripura
Territorial Council requesting that
Bengali may be declared as the Btate
Language of Tripura; and

(b) if so, the action taken thereomn?

The Minister of Home Affairs (Bhri
G. B Pant): (a) Yes.

(b) The matter ig under considers-
tion.

Oplam Laws (Amendment) Act, 1957

*1807. Shri Vajpayee: Will the
Minister of Finance be pleased to
state:

(a) the steps taken by Government
to give effect to the provisions of the
Oplum Laws (Amendment) Act, 1857;
and

(b) the total number of cases of the
breach of the provisions of this Act
registered so far?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The provi-
sions of the Opium Laws (Amend-
ment) Act, 1957 have already come
into effect and the State Governments
have been informed that they may
frame such rules as they consider
necessary for the control of poppy
husk within their States

(b) No case of breach of the pro-
visions of this Act has been reported
80 far by the Stats Governments

Brass Two Anna Coins

*1008. Shri Hem Raj: Will the
Minister of Finance be pleased to
state:

(a) the total number of brass two
anna coins in circulation in the coun-
try; and

(b) the total number of brass two
anna coing withdrawn since 1957t

The Deputy Minister of Finance
(Shrl B. R. Bhagat): (a) The total
number of nickel-brass two anma
coins in circulation on January 31,
1958 was about 3328 crore pieces.

(b) From the beginning of Janu-
ary, 1857 upto the end of January,
1958, 8-17 crore pleces were with-
drawn from eirculation.
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Delhi Government Schools

Shrl D. C. Sharma:
+1009. { Sardar Igbal Singh:
Shri K. B. Malvia:

Will the Minister of Education and
Sclentific Research be pleased to state:

(a) how many Government schools
in Delhi and New Delhi are still being
run in tents or other temporary struc-
tures;

(b) the number of
Schools among them; and

Secondary

(c) the number of students studying
in these Schools?

“The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K, L. Shrimali): (a) (i)
32 in tents exclusively.

(ii) 177 partly in tents and partly
in buildings.
(b) 116 including Senior Basic, Mid-

dle, High and Higher Secondary
Schools.

(¢) 69,060 in Schools mentioned in
answer to part (a) above.

Earth-moving operations at Nelveli

*1010. Shri T. B. Vittal Rao: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 97 on the
13th November, 1857 and state:

(a) the progress made in the earth-
moving operations at Neiveli; and

(b) the steps Government propose
to take to accelerate the pace of work?

The Minister of State In the Minis-
try of Steel, Mines and Fusl (Sardar
Bwaran Singh): (a) Since the com-
mencement of earth-moving opera-
tions en 20th May, 1857, = +total
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(b) There is no question of taking
steps to accelerate the pace of this
work which is proceeding according
to schedule. The schedule of course
envisages an increase in the pace with
the commissioning of specialised
machinery next year. The mine is
planned to reach the production stage
only when the other units of the Inte-
grated Project viz, Thermal Power
Station, Fertilizer Plant and the Bri-
quotting and Carbonising Plant are
ready to consume the lignite.

Oil Prospeciing in Eastern UP.

(Shri Raghunath Singh:
*1011. { Shri Kalika Singh:
I Shri Radha Mohan Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that aero-
magnetic survey of the Eastern Dis-
tricts of U.P. has indicated prospects
of oil there; and

(b) if so, whether any detailed sur-
vey has been conducted to explore
the same?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) Yes.

(b) During the prescnt field Season,
the Oil and Natural Gas Commizssion
have taken up intensive surveys by
gravity-magnetic and seismic methods
in Moradabad, Bareilly, Shahjahan-
pur and Hardoi areas. Geophysical
surveys of the plains of Eastern U.P.

may be taken up in the succeeding
years.,

Political Sufferers Committes, Delhi

*1012. Sardar Iqbal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the decisions of the

Political Sufferers Committee, Delhi
have been implemented; and

(b) if not, reasons therefor? .
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The Minister of Home Affairs
(Pandit G. B. Pant): (a) and (b).
Action is being taken on those recom-
mendations of the Committee which
have been accepted in principle.

An amount of Rs. 25,000/- has been
placed at the disposal of the Delhi
Administration for the grant of small
business loans to political sufferers.

Other things being equal, preference
should be given to political sufferers
in the matter of employment in the
public service.

A scheme for the grant of educa-
tional stipends to dependents of poll-
tical sufferers is under consideration
in the Ministry of Education.

Central Mining Research Station,
Dhanbad

*1013. Shri B. 5. Murthy: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether any foreign experts
are employed in the Central Mining
Research Btation, Dhandbad;

(b) if so, their nationalities; and

(c) the nature of their employment?

The Deputy Minister of Education
and Sclentific Research (Shri M. M.
Das): (a) Yes, Sir. Dr. J. W. Whita-

ker is the only foreign expert employ-
ed.

(b) British National.

(c) Director, Central Mining Re-
search Btation, Dhanbad.

Rationing of Oplum

*1014. Shri N. R. Munisamy: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the
Delhi Administration has decided to

iy SeARCER i
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(b) what i the estimated loss of
revenue consequent on the ban in the
coming financial year?

mmmm of Finance
(SBhri B. R. Bhagat): (a) Yes, Sir.
(b) The estimated loss of

ue
during 1958-58 would be of the order
of Rs. 3 lakhs. This cannot, however,
be attributed to the introduction of
rationing as such but to the policy of
progressive enforcement of prohibi-
tion of oral consumption.

Purchase of Defence Stores

*1015. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) the total value of Defence stores
purchased from abroad in 1857-58;

(b) the total value of indigenous
purchases made during the period; and

(c) the steps, if any, taken or pro-
posed to be taken for immediate and
effect economies in respect of foreign
purchases?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) The total
value of Defence stores purchased
from abroad in 1857-58 up to the end
of January is approximately Rs. 6538
crores.

(b) Indigenous purchases are of two
categories—stores manufactured in
this country and stores of foreign
manufactured purchased from sup-
plies in India. The value of the for-
mer category is approximately
Rs. 27'22 crores and of the latter
Rs. 7'68 crores.

(c) A statement indicating steps
taken or proposed to be taken to eco-
nomise foreign purchases is laid on
the Table of the House. [See Appen~
dix V, Annexure No. 51]

Central Finger Print Bureau

*101¢. Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to state the detalls of arrangements
made in the Central Finger Print
Bureau to impart training in the
modern system?
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try of Home Affairs (Shri Datar):

for imparting training
to State Officers on tenure basis by
way of retation have been made in the
Central Finger Print Bureau. Some
Officers will be admitted every year
for such training and they will be res-
tored to their States after they have
been trained.
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Welfare Extension Projects

1330, Shrli Damani: Will the Minis-
ter of Education and Sclentific Re-
search be pleased to state:

(a) the progress made in providing
maternity services in ths Welfare
Extension Projects sponsored by the
Central Social Welfare Board, up-to-
date;
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(b) whether proposed training of
six thousand dais for employment in
project centres has been taken up;

(c) whether training in nursing
and mid-wifery under the scheme has
commenced; and

(d) if not, when it is expected to-
commence and be completed?

The Minister of State in the Ministry
of Education and BSecientific Research:
(Dr. K. L, Shrimall): (a) At present
432 Welfare Extension Projects are
functioning with about 1150 maternity
centres. On an average 250 cases of
ante-natal and post-natal stages are
handled per year in each Welfare
Extension Project.

(b) to (d). Negotiations for the
training of dais are in progress with
the Ministry of Health. The training
of mid-wives was started in 1955 with
a two years training course and the
last batch is at present under train-
ing. There is no scheme for the train-
ing of Nurses under the programmes
of the Central Social Welfare Board.

Income Tax and Excise Duties from
Uttar Pradesh

1331, Shri Kallka Singh: Will the
Minister of Finance be pleased to-
state:

(a) the amounts collected as Income-
Tax in U.P. district-wise (Revenue
Districts) or region-wise for 1955-58,
1956-37 and 1857-58 so far; and

(b) the amounts collected as Union:
excise duties, Additional duties of
excise region-wise (the smallest unit)
during the same period?

The Deputy Minister of Finanos
(8hrl B. R. Bhagat): (a) The infor-
mation is being collected and a state-
ment will be laid on the Table of the
House as early as possible.

(b) The amounts collected as Unionr
Excise Duties circle-wise during the
years 1835-58, 1958-57 and from lst
April 1857 to 31st December 1637 (so
far available) are given in a statement
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laid on the Table of the House. [See
Appendix V, annexure No. 52].

Scholarships to other Backward
Classes

1332, Bhri XKalika Singh: Will the
Minister of Education and Sclentific
Research be pleased to state:

(a) what section of people have
been classified in the term “other
backward classes” in different States
of India for the purposes of awarding
the Government of India Scholarships
and giving other benefits which are
admissible to Scheduled Castes and
‘Tribes; and

(b) on what basis sections of people
have been designated as educationally
‘backward on caste lines although the
census of 1951 does not record castes
other than those scheduled in the
Constitution?

The Minister of Btate in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) The
sections of people recommended by the
respective State Governments/Union
Administrations for inclusion in the
List of “Other Backward Classes”
recognised for Government of India
:Scholarships have been classified as
such in the List, a copy of which is
placed on the Table of the House,
{Placed in the Library, Index No.
LT608/58). The castes included in the
‘List are recognised only for awarding
Government of India scholarships.

(b) This List has been prepared in
consultation with the State Govern-
ments /Union Administrations in res-
pect of their territories. The main
criterion followed in the preparation
of this List is whether a particular
.caste is educationally ana sociany

present maintained in the Natlonal
Archives of India in New Delhi and
state:

(a) the steps taken during 1057-48
so far to preserve the records from
destruction through bad handling;

(b) the system adopted for issue
of books and records; and ’

(c) a list of mutiny records and
papers in brief maintained in the
National Archives of India?

The Minisfer of SBtate in the Minis.
try of Education and Bcientific Re-
search (Dr. K. L. Shrimali): (a) te
(c). A statement is laid on the Table
of the House. [See Appendix V,
annexure No, 53.]

International Hostels

13s4, J Bhrl Onkar Lal:
1 Shrimati lla Palchoudburi:

Will the Minister of Education and
Scientific Research be pleased to state:

(a) whether it is a fact that there
is a proposal for opening international
hostels in the large metropolitan
cities of India for providing facilities
to foreign students;

(b) the names of the places where
these are to be opened;

(c) whether a start has been made
by acquiring premises;

(d) if so, the estimated cost to be
incurred on these hostels;

(e) the time by which these hos-
tels will be completed;

(f) the number of students to be
admitted in these hostels; and

(g) whether only foreign students
will be allowed to utilise these
hostels?

The Minister of State in the Minis.
try of Education and Belentifie Re-
search (Dr. K. L. Shrimall): (a) yes,
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(b) Delhi, Caleutta and Bombay.

(c) A building has been rented in
Calcutta by the Indian Council for
Cultural Relations and the hostel is
expected to start functioning in June,
1968. No premises have yet been
taken for this purpose in Bombay
and Delhi but the House in Delhi is
likely to be located in the University
Enclave,

(d) According to the estimates

prepared in 1954-55 the total cost of
land and building of the International
Students’ House in Delhti is likely
to be about Rs. 8 lakhs. It iz not
possible at this stage to give an in-
dication of the estimated cost of the
Hostels in other cities.

(e) The Hostel at Calcutta is ex-
pected to start functioning in June,
1058, and it may be possible to start
the construction of the International
Students’ House at Delhi during
1958-58,

(f) The present Hostel at Calcutta
is expected to accommodate 45-50
students. When completed  the
House in Delhi is expected to ac-
commodate about 300 students.

(g) Both Indian and foreign stu-
dents will be eligible to make use of
the facilities offered at these hostels.

Andaman Islands

1335. Shri B. Narayanasamy: Will
the Minister of Home Affairs be
pleased to state how many Onges are
in the islands of the Andamans Group?

The Deputy Minister of Home
Affairs (Shrimati Alva): The popu-
lation of ‘Onges’ in the islands is
estimated to be 600.

tandless Scheduled Castes and Sche-
duled Tribes

allotted cultivable lands during the
First and Second Plan periods so
far; and

(b) the nature and the details of
help given in this connection?

The Deputy Minister of Home
Affairs (Shrimati Alva): (1) & (b).
The required information is being
collected and will be laid on the
:bhnfﬂleﬂouseumureeﬁv-
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Library Movement in Bombay

1340. Shri Pangarkar: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the amount of grants given to
the Bombay State for en i
library movement in the State during
1857-58 so far; and

(b) the number of libraries opened
there with the above assistance dur-
ing the same period?

The Minister of State in the Minis-
try of Education and Sclentific Re-
msearch (Dr. K. L. Shrimali): (a) Ras.
24,500|-.

(b) No library opened so far by
that State with this agsistance.

Requisitioned Lands in New Alipore,
Caloutia

1341. 8hri H. N. Mukerjee: Will
the Minister of Defence be pleased
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to refer to the reply given to Un.
starred Question No. 253 on the 38th
July, 1967 and state whether any
decision has since been taken about
the release of excess land requisi-
tioned for the Defence Bervices dur-
ing the last war in New Alipore near
Calcutta?

The Deputy Minister of Defence
(Sardar Majithia): This land has to
be retained in occupation of the
Defence Services till alternate ac-
commodation for the Army units at
present located in this area is pro-
vided.

Indian School of Mines and Applied
Geology, Dhanbad

Shri 5. C. Samanta:
A0S {srm Subodh Hansda:

Will the Minister of Education and
Scientific Research be pleased to
state:

(a) the total number of foreign
professors working at present in the
Indian School of Mines and Applied
Geology, Dhanbad;

(b) their nationalities; and

(¢) the different schemes under
which their services have been secur-
ed by the Government of India?

The Deputy Minister of Educafiéh
ang Scientific Research (Shri M, M.
Das): (a) No foreign Professor is
working in the School at present.

(b) & (c). Do not arise.

Indian School of Mines and Applied
Geology, Dhanbad

1343 J Shri B. C. Samanta:
\ Shri Subodh Hansda:

Will the Minister of Education and
Sclentiic Research be pleased to
state: )

(a) whether there is any proposal
before Government for the expansion
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of the Indian School of Mines and
Applied Geology, Dhanbad;

(b) if s0, the details thereof;

(c) the total number of applicants
and the total number of students
admitted in the institution during
the last three years; and

(d) the methods of selection of the
students for admission into the insti-
tution?

The Deputy Minister of Education
and Sclentific Research (Shri M. M.
Das): (a) to (d). A statement giving
tha information is laid on the table
of the House. [See Appendix V,
annexure No. 54].

Allowances for Purchase of Motor
Cycles and Cars

1344. Shri Gajendra Prasad Sinha:
Will the Minister of Finance be pleas-
ed to state the number of officers of
the Central Government who have
availed of the facility of taking loans
from Government for the purchiase
of motor cycles and cars during 18577

The Deputy Minister of Finance
(Shri B. R. Bhagat): The number
of Central Government Servants
who took loans for the purchase of
merclumdnudurbu 1887
was 1824,

Ginges Fort in Bouth Arcct

1345. Shri L. Elayaperumal: Will
the Minister of Education and Sclen-
tific Research be pleased to state:

(a) what amount was spent for the
maintenance of the Gingee Fort in
South Arcot District, Madras State
during 1966-57; and
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(b) what amount is propossd to be

spent for the year 1058-507

The Minister of Siate in the Minie-
try of Education and Secientifis
Research (Dr. XK. L. Shrimall): (a)
Rs. 9,830/

(b) The budget proposals for the
year 1058-09 have not so far been
approved.
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Directors of the Life Insaramce
Corporation
Morarka:
“‘"{%r«w:
Will the Minister of Finanoe be
pleased to lay a statement showing:
(a) the names of the present Diree-
z‘ummmm
(b) when they were appointed; and
(c) their qualifications?
The Deputy Minister of Finance
(Shri B. E. Bhagat): (a) and (b):

Name of the Member

Date of appointment

(1) Shri G. R. Kamat

(2) Shri Mohammed Hasham Premji

(3) Prof. D. G. Karve
(4) Shri Dhiren Mitra

(3) Shri 8. M. Ramakrrishna Rao
(8) Shri Chakreshwar Kumar Jain

31-1-1957
1-9-1956
1-8-1958
1-9-1956
1-9-1988
1-9-1986
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Name of the Member

Date of appointment

(7) Shri Vadilal Lallubhai Mehta

(8) Lala Raghuraj Swarup
(9) Shri B. K. Kaul
(10) Shri L. K. Jha
(11) Shri L. 8. Vaidyanathan
(12) Shri A. Rajagopalan
(13) Shri K. R. Srinivasan
(14) Shri V. H. Vora
(15) Shri D. P. Guzdar

(c) Shri G. R. Kamat—A member
of the Indian Civil Service.

(2)

Shri Mohammed Hasham
Premji—Business man and In-
dustrianst; Member, Board of
Directors, Bombay Circle,
State Bank of India; Member,
Managing Committee, Indian
Merchants’ Chamber, Bom-
bay; Member, Koyna Control
Board, formerly Chairman,
Bombay Electricity Board,
Ex-President, Indian Mer-
chants’ Chamber, Bombay;
Ex-Committee Member,
Indian Federation of Com-
merce and Industry, New
Delhi; Served on Various
Committees apointed by the

- Government of India and the

Government of Bombay on
Food and Industries; Ex-
Member, Managing Com-

mittee, BES. & T. Under-
taking; Ex-Member Zonal
Users' Consultative Com-
- mittee, Central Railway,
Bombay.
Prof. D. G. Karve—Member,

(3

Bombay Local Board, State
Bank of India; Professor of
History and Economics, Fer-
gusson College,

4)

25-3-1057*
1-9-1956
1-9-1956
1-9-1956
1-9-1956
1-9-1956
1-9-1956
1-9-1956

1-7-1957+

1923-35 and 1940-43; Princi-
pal, Willingdon College,
Sangli, 1935-40; Principal,
B. M. College of Commerce,
Poona 1943-48; President,
Indian Economic Association
1945; Chairman Bombay Ad-
ministrative Enquiry Com-
mittee 1948; Chairman,
Madhya Bharat Cooperative
—PFPlanning Committee 1852;
Executive Editor, Bombay
District Gazetteers (Revision)
1949-52; Director of Pro-
gramme Ewvaluation Planning
Commission 1952-55; Chair-
man Village and Small Scale
Industries (2nd Five-Year
Plan) Committee 1955; Mem-
ber, Cooperative Development
and Warehousing Board, Gov-
ernment of India; Presi-
dent, Indian Agricultural
Economics Conference 1086.

Shri Dhiren Mitra—Formerly
Solicitor to the Government
of India and later Legal
Advisor to the Indian High
Commission, London; Direc-
tor, Reserve Bank of India;
Director, State Bank of In-
dia,

*Shri Vadilal Mehta was originally appointed on 1-9-1958, but resigned

his membership on the 8th January, 1957. He was reappointed on 25-3-57,

t8hri D. P. Guzdar was originallyappointed on 1.9.1858 but

his membership on 25.3.1957. Hewas reappointed on 1.7.1957,

resigned
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ghri S§. M. Ramakrishna Rao
—businessman; Chairman,
Bank of Mysore, Director,
Bharat Electronics; Director,
Radio & Electrical Manufac-
turing Company; Director,
Murphy Radios.

Shri Chakreshwar Kumar
Jain—Ex. MLA; Ex-Presi-
dent, Bihar Chamber of
Commerce; Ex-Member—
All India Industries Advi-
sory Board; President G.B.
H.D. Jain College, Arrah,

Shri Vadilal Lallubhai Mehta
—Member of Parliament
from 1945—10847 on behalf
of, the Ahmedabad Millow-
onners’ Association. He is an
industrialist managing seve-
ral concerns. He was a Mem-
ber of the Central Pay Com-
mission; he was the Chair-
man of the State Transport,
Bombay.

(8) Lala Raghuraj Swarup—Di-

rector, Na.ional Warehouse-
ing Corporation of India,
Ministry of Food and Agri-
culture, New Delhi; Member,
Exeacutive Committee, Na-
tional Warehousing Corpora-
tion of India; Member, Re-
serve Bank of India (Train-
ing Section); Director, State
Financial Corporation U.P;
Director State Handloom
Board U, P.; Vice-Chairman,
Provincial Cooperative Union,
U. P; Director, Provincial
State Cooperative Bank Litd.,
U. P; Member of India Co-
operative Union, Ministry of
Food and Agriculture, Gov-
ernment of India; Secre-
tary & Director, District
Cooperative Marketing Fe-
deration Ltd., Muzzaffarna-
gar, U, P,; President Con-
sumers’ Cooperative Stores,
Di-
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(9) Shri B. K Kaul—A member
of the Indian Civil Service—
Joint  Secretary, Ministry

of Finance, Department of
Economic Affairs.

(10) Shri L. K. Jha—A member-
of the Indian Civil Service—
Special Secretary, Ministry
of Commerce & Industry.

Shri L. S. Vaidyanathan,.
MA., F.ILA, Ex-manager,.
Oriental Government Secu-
rity Life Assurance Company

an

Limited.
(12) Shri A. Rajagopalan, B. A.
F.LLA,, formerly Controller

of Insurance.

(13) Shri K. R. Srinivasan, B..
Com., F.I A, Ex-actuary,
Oriental Government Security-
Life  Assurance Company"
Limited.

(14) Shri V. H. Vora, B.Sc, F.L.
A., Ex-Manager, New India:
Assurance Company Limited.

(15) Shri D. P. Guzdar, A. C. A,
(England), F.CAA, F.CCS.
(England), ALC.W.A, Ex-
Secretary and Chief Accoun-
tant, Oriental Government
Security Life  Assurance

Paddy, Coconut and Colr Industry in
Laccadive, Minicoy and Amindivi
Islands

1349 J Shrl S. C. Samanta:
\ Shrimati Na Palchoudhuri:

Will the Minister of Home Affairs
be pleased to state:

(a) what attempts have so far been.
made for the cultivation of paddy in
the Laccadive, Minicoy and Amindivi
Islands;
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(b) whether the Indian Central
Coconut Committee has rendered any
help for increasing the Coconut yield
:dn the areas;

(c) if not, what steps Government
Jhave taken for the purpose; and

{(d) what is the condition of coir
‘industry there?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) A scheme
for raising paddy in 25 acres of land
«during the Second Five Year Plan
das been drawn up. Steps are being
taken to raise paddy cultivation in
‘Kalpeni ifland and also to improve
the existing paddy cultivation in
Androth island. A provision of
Rs. 4,100/- has been made in the plan
for free distribution of paddy, ragi
:seeds etc. in the islands.

(b) Not so far.

{c) The Government of India have
smade a provision of Rs. 44,500/-
under the Second Five Year Plan for
the purpose of improving coconut
<ultivation. This is proposed to be
achieved by the following methods:—

(i) Organisation of demonstration
plots in each island;

(ii) Supply of seedlings at conces-
sional rates and free supply
of fertilisers;

Wili) Eradication of coconut diseas-
es through free supply of in-
secticides and fungicides;

fiv) Extermination of rat nuisance
through free distribution of
rat poison; and

(v) Supply of agricultural imple-
ments at subsidised rates.

(d) The coir industry in the islands
dn yet in an undeveloped state, They
qroduce only coir yarn at present
-which is sold to Government in ex-
«<hange for rice on a barter system.
“There are, however, possibilities of
improving the coir industry on the
islands. A provision of Rs. 3.50 lakhs
“has accordingly been made in plan for
dhis purpose.

s

Commonwealth Naval Chlely
Conference

1350. Shri D. C. Sharma: Will the
Minister of Defesce be pleased +to
state:

(a) whether any report has been
submitted by the representatives of
India who attended the Conference
of Commonwealth Naval Chiefs held
recently; and

(b) if so, the nature of the report
and decisions taken thereon?

The Deputy Minister of Defence
(S8hri Raghuramaiah): (a) Yes.

(b) It would not be in the public
interest to divulge the subjects dis-
cussed. Such parts of the Report as
are appropriate for any action have
been under consideration,

Educational Development Programme
in Punjab

Shri D. C. Sharma:
— ir Sardar Igbal Singh:

Will the Minister of Education and
Sclentific Research be pleased to state
the amount allocated so far during
the Second Five Year Plan period to
Punjab for the educational develop-
ment programme?

.The Minister of Biate in the Minis-
try of Education and Scleatific Re-
search (Dr. K. L. Shrimall): Against
the total provision of Rs. 14'85 crores
made for State Educational Develop-
ment Programme of the Punjab, the
following amounts were alecated
from year to year:—

1856-57 Rs. 2:58 crores
1957-58 Rs. 183 crores
1958-89 Rs. 1:90 crores

The total expenditure incurred
during 1958-57, however, amounted to
Rs. 0.88 crores. The revised estimates
show that an expenditure of Rs. 1.68
crores ig likely to be incurred during
the current financial year.
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Central Social Welfare Board

1355. Shri Jhulan Sinha: Will the
Minister of Education and Scientifie
Research be pleased to state:

ta) the number of women paid
workers under the Central Social
Welfare Board and the amount spent
on this account annually;

(b) whether the expenditure of the
Chairmen of the State Social Boards
and the staff thereof is also met from
the funds of Central Social Welfare
Board provided by the Central Gov-
ernment;

(¢) whether the Central and state

Boards have also any other source of
income; and

(d) the number of male workers
under the Central Social Welfare

Board and the amount spent on their

account?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a)
Number Annual cexpenditure

38 Rs, 1,30,251-36 N.P.
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{b) Chairmen of State Boards are
honorary. Expenditure on office esta-
blishment of State Boards including
T.A. and D.A. of the Chairmen is
shared equally, by the Central Social
Welfare Board and the respective
State Governments, In the case of
meetings convened by the Central
Social Welfare Board, the expenditure
on T.A. and D.A. of Chairmen of the
State Boards is re-imbursed by the
Central Social Welfare Board.

(¢) The Central Social Welfare
Board receives grants-in-aid from the
Central Government and the State
Boards receive grants from the Central
Social Welfare Board and the respec-
tive State Governments on 50:50 basis.

{d) Number Annual expenditure
109. Rs. 2,74,702.32 N.P.

Administrative Staff College

1356. Shri Damani: Will the Minis-
ter of Education and Scientific Re-
search be pleased to state the extent
of Government assistance so far
granted to the Administrative Staff
College, India?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): The following grants have so
far been sunctinned by the Central
Government to the Administrative
Stuff College of India:

In 1956-57: Rs. 7-00 lakhs Non-
recurring,
In 1957-58: Rs. 300 lakhs Re-

curring.
Confirmation of Assistants

J Shri M. B. Thakore:
* | Shrimati Sucheta Kripalani:

Will the Minister of Home Affairs
be pleased to state:

1357

(a) whether all the Assistants re-
cruited through open competitive exa-
mination held in November. 1955 have
since been confirmed;

(b) if not, what arc the rcasons
therefor; and

(c) when such confirmations wil be .
completed?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) No.

(b) and (e¢). Most of the persons
recruited against permanent vacancies
joined their appointments in June, 1956
and thereafter, They were, therefore,
due to complete the prescribed period
of probation in June, 1957 and there-
after. Reports in regard to the satis-
factory completion of probation in the
case of a number of these persons are
still awaited. In a few other cases,
certain other formalities are yet to be
completed. The Ministrics/Offices con-
cerned have becn requested to expedite
the necessary action in this regard and
it is expected that the necessary forma-
lities will be completed and orders
of confirmation issued very shortly.
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Requirement of Iron Rods

1359. Shri Supakar: Will the Min-
ister of Steel, Mines and Fuel be
pleased to state:

(a) the approximate total average
annual requirement of iron rods for
building purposes in the country;

{b) the percentage of it indige
nously available and the percentage
imported; and

(c) the total amount of foreign
exchange involved in the import?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Separate figures of rods for building
purposes exclusively, are not avail-
able.

(b) and (c). Do not arise.

Grants for Forest Co-operative
Societies for Scheduled Tribes

1360. Shri B. S, Murthy: Will the
Minister of Home Affairs be pleased
to stale the grants-in-aid given
(Statewise) during 1957-58 for orga-
nising Forest Cooperative Societies
on the Bombay pattern to help the
Scheduled Tribes?

The Deputy Minister of Ilome
Affairs (Shrimati Alva): A statement
is laid on the Table of the House.
[See Appendix V, annexure No, 56.]

Deputation of Tripura Employees

1361 f Shri Dasaratha Deb!
"\ Shri Bangshi Thakur:

Will the Minister of Home Affairs
be pleased {o state:

(a) whether the Tripura Adminis.
tration has lent to the Tripura Terri-
torial Council services of a number
of Government servanis on deputa-
tion for 6 months;

(b) if so, whether such persons
are entitled to deputation allowance;
and

(c) if not, the reasons therefor?

The Minister of HMHome Affairs
(Pandit G. B. Pant): (a) Yes.

(b) For the present no deputation
allowance has been sanctioned to
such employees.

(c) A large number of institutions
and offices have been transferred to
the Teyritorial- Council, along with
the employees serving in them. Since
the posts on which these employees
were working are no longer required
by the Administration, the gquestion
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of granting a deputation allowance to
all such employees does not arise.
The whole matter is, however, under
examination.

Muslims from Pakistan

1362. Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Muslims from
Pakistan who applied for permanent
settlement in India during 1957;

(b) the number of such applicants
from West Pakistan and East Pakis-
tan separately; and
" (c) the number of those whose
applications have been granted?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) 925.

(b) 906 from West Pakistan and 19
from East Pakistan.

(c) 679 from West Pakistan and 11
from East Pakistan.

Teachers' Seminars

1363. Sardar Iqbal Singh: Will the
Minister of Education and Sclentific
Research be pleased to lay a state-
ment on the Table showing:

(a) the number of teachers’ semi-
nars held during the last two years
by the Ministry of Education and
Scientific Research;

(b) the total amount of
spent on these seminars;

money

(c) what are the recommendations
of these seminars; and

(d) whether any of these recom-
mendations have been accepted by
Government?

The Minister of State in the Minis-
try of Education and Scientific
Research (Dr. K. L. Shrimali): (a)
to (d). A statement iz attached. [See
Appendix V, annexure No. 57.]

Military Engineering SBervice

13¢4. Sardar Igbal SBingh: Will the
Minjster of Defence be pleased to

1 MARCE 1865 Wit amowers

state the value of work done by
Military Engineering Service depart.

during the year 1957-587

The Deputy Minister of Defence
(Sardar Majithia):
Departmentally: Rs. 412.8 lakhs.

Through

Contractors: Rs. 1476'1 lakhs.

The above flgures have been work-
ed out on the basis of actual expendi-
ture incurred upto the end of Feb-
ruary 1958 and the anticipated expen-
diture during March 1958.

Politieal Sufferers

1365. Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any concessions were
given by the Central Government to
political sufferers in the matter of
first appointment or re-appointments
to the public service during 1957;
and

(b) if so, the details of such conces-
sions?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). No new concessions
were granted to political sufferers
during 1957 so far as first appoint-
ments are concerned.

As regards re-appointments, orders
have been issued by which the
periods of their previous service under
Government as well as periods of
break preceding re-employment are
to be taken into account for purposes
of senioritv. Consequential confirma-
tions and promotions are to be made
with retrospective effect where due
but not earlier than the date of re-
employment: and supernumerary posts
are to be created where necessary.
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1364, Sardar Igbal Bingh: Will the
Minister of Education and BSelentific
Ressarch be plessed to state:

(a) the amount allotted for each
Vigyan Mandir during the year 1957-
58 and for 1958-59; and

(b) the places in which they have
been established in Punjab State?

The Deputy Minister in the Minis-
fry of Education and Sclentific
Research (Bhri M. M. Das): (a) The
amount allotted for each of the new
Vigyan Mandirs during the year 1857-
58 and 1958-59 is as under:—

Rs. 16,500.
Rs. 12,400

(i) Non-recurring
(ii) Recurring

Total Rs. 28,900.

After the first year each of the
Vigyan Mandirs will, however, utilise
only reeurring amount of Rs, 12,400,

(b) One Vigyan Mandir has been
established at Nilokheri in Punjab so
far.
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Mamibasar Boarding Homse

1368. Shri Dasaratha Deb: Will the
Minister of Education and Sclentifis -
Research be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn towards
the poor construction of Mamibazar
Tribal Boarding and Craft Centre
House in Tripura; and

(b) it so, what steps have been
laken in the matter so far?

The Minister of State in the Minis-
try of Education and Scientific
Research (Dr. K. L. Shrimall): (a)
and (b), A statement is laid on the
Table of the House. [See Appendix
V. annexure No. 50.]

Monuments in Tripura

1369, Shri Dasaratha Deb: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether any provision has been
made for the preservation of the an-
cient temples of Chaturdash Deota
(the fourteen gods and goddesses),
Ma Bari of Udeipur and other monu-
ments of Tripura:

(b) if so, the provision made during
the year 1857-58; and

(c) the steps taken for preservation
of Unakuty Tirth of Tripura?

The Minister of State in the Minis-
try of Education and Sclentifie
Research (Dr. K. L. Shrimall): (a)
Yes, Sir, for the conservation of all
protected temples and other monu-
ments in the Tripura State. The Ma-
Bari Temple is not a protected monu-
ment.

(b) Rs. 4,000.
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Assistant Commissioners for Scheduled
Castes and Bcheduled Tribes

1370. Shri Elayaperumal: Will the
Minister of Home Affairs be pleased
to state:

(a) how many Assistant Commis-
sioners for Scheduled Castes and
Scheduled Tribes were appointed
through the Union Public Service
Commission during 1956 and 1957;

(b) how many Assistant Commis-

sioners were appointed directly from
1955 to 1957; and -

(¢) the basis on which they were
appointed directly?

The Depuiy Minister of Home Affalrs
{Shrimatl Alva): (a) Onc.

(b) Six, out of whom two arc on
deputation from State Services and
four were appointed directly.

(c) The two officers on deputation
were selected out of a number of
names received from the State Govern-
ments. The others were appointed
directly on a {emporary basis in view
of the urgency to fill these posts. One
of them has already reverted The
case of the other has been referred
to the Union Public Service Commis-
sion. The remaining two cases will
also be referred to the Commission in
due course.

Invalidation of Central Laws

1871. Shri Damani: Will the Minis-
ter of Law be pleased to lay on the
Table a statement showing the Central
Acts that have been challenged in the
Bupreme Court since the 1st January,
1954 and the extent to which they
were held repugnant?

The Deputy Minister of Law (Shri
Hajurnavis): A statement is laid on
the-Table of the House. [See Appen-
dix V, annexure No. 80.]

Cyctists in Dednt
1878, Bhri D, C, Sharraa: Will the
Minister of Home Affairs be plessed
to state: B

(a) the total number of cyclists who
have been challaned for violation of
lraffic rules providing for lights in
the evening, in Delhi and New Delhi
during 1857; and

(b) the number of such cases dur-
ing December, 1857 and January
19568?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) 3514.

(b) December 1857 January 1858.
2373 2538

L. A. 8. Officers

1373. Shri Ajit Singh: Will the
Minister of Home Affalrs be pleased to
refer to the reply given to Unstarred
Question No. 1368 on the 9th Septem-
ber, 1957 and state:

(a) the number of Scheduled
Caste and Scheduled Tribe  officers
separately from each State Civil Ser
vice, who were held suitable for pro-
motion to L.A.S. under Regulation 5 of
the Indian Administrative Services
(Appointment by Promotion) Regula-
tions, 1955, by Committees set up
under Regulation 3 of the same Regu-
lations;

(b) the number of Scheduled Caste
and Scheduled Tribe officers separately
from each State Civil Service, who
were placed on the Select List, finaliz-
ed under Regulation 7 of the above-
said Regulations; and

(c) the number of Scheduled Caste
and Scheduled Tribe officers separate-
ly who have been finally promoted to
LAS. from each State Civil Service?

The Minister of Home Affairs (Pan-
dit G, B. Pant): (a) to (¢). Promotions
to the I.AS. under Rule 8 of the
Indian Administrative Service (Re-
cruitment) Rules, under which the
Regulations referrci{ to have been
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framed, are made on the basis of merit
and suitability. No information is
accordingly maintained of the com-
_munal affiliations of the officers con-
cerned.

Tilak Nagar Government School,
New Delhi

1374, Shri Ajit Singh: Will the Min-
ister of Ednmcation and Scientific Re-
search be pleased to state:

\a) whether arrangements for tea-
ching Punjabi to High Classes in Gov-
ernment School, Tilak Nagar, New
Delhi exist; and

(b) if not, the reasons therefor?

The Minister of State in the Minis-
try of Education and Sclentific Re-
search (Dr. K. L. Shrimali): (a) No.
Sir.

{b) Arrangements for Panjabi in the
High Classes in the Government
School at Tilak Nagar could not be
made as before introducing it in these
classes. permission of the Board of
Higher Secondary Education, Delhi for
the same is required. This is being
done.

Stenographers

1375. Shrimatf Sucheta Kripalani:
Will the Minister of Home Affairs be
pleased to state:

(a) whether the Central Secreta-
riat Stenngraphers Service Scheme
provides for the annual reviews of the
strength in its various grades;

(b) if so, how many such annual
reviews have taken place since 1851
and for which years;

(c) what strength of permanent and
temporary posts in the various grades
have been declared on the basis of
the last review;

(d) whether the eligible persons
have been confirmed against the per-
manent posts in the different grades
since last review; and
- (e) H not, the reasons therefor and

. hmv long it will take to conflrm them?”

The Minister of Staté in the Mimls- =

try of Home Affairs (Shri Datar): {a)
Yes, .

(b) Only one review has been com-
pleted. This was for the year 1856,
No review could be undertaken ear-
lier because Grades I and II of the

Service were constituted only with
effect from 1st May 1955.
(¢) Permanent
Grade I ‘e .o 8
Grade II .. Lo 142
Grade III . .. 808

The reviews do not relate to tempor-
ary posts which are treated as tem-
porary additions to the Service, vary-
ing in number from time to time
according to need.

{d) and (c). Against the 470 vacan-
cies in Grade III of the Service, 208
eligible persons have alrendy been
confirmed. The remaining persons
will be confirmed as soon ns the neces-
sary preliminarics, such as medical
examination, have been completed.

As regards Grades 1 and 11, the
principles to be followed in making
confirmations have since been settled
in consultation with the Union Public
Service Commission, and orders of
confirmation will be issued shortly. .
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Opium Smuggling

1377, Shrl N. B. Munisamy: Will the
‘Minister of Finance be pleased to
state:

{a) whether it is a fact that the
Delhi Excise Department arrested

umuu me

- ;srl&f

m!ﬂoﬂmmusﬂmtﬂmo-
vered seven maunds of opium worth
over Rs. 556,000 from them during
the current financial year; g

(b) whether these arrests were
made in pursuance of the information
received from Singapore authorities
some time back; and

(c) whether it is a fact that Delhi
is the centre from which opium is
smuggled to Singapore via Calcutta?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The Delhi
Excise Department has arrested so far
201 opium smugglers during the cur-
reni finuncial year 10857-58 and re-
covered about 4} maunds of opium
worth Rupees nne lakh.

(b) Only one arrest was made on
information received from Singapore
wuthorities.

{c¢) From the information available
with Government there is no reason to
believe that Delhi is the centre from
which opium is smuggled to Singapore
via Calcutta.

Post-Matric Schelarships

1378. Shri Daljit Singh: Will the
Minister of Education and Sclentific
Research be pleased to state:

(a) the number of scholarships
granted during 1857 to post-matric
students hbelonging to Scheduled
Castes, Scheduled Tribes and Back-
ward Classes from Punjab; and

(b) the number of applications re=
ceived in each category?

The Minister of State in the Minis-
try of Bducation and Scientific Re-
search (Dr. K, L, Shrimall): (a) and
(b). A statement is laid on the table
of the House. [See Appendix V,
annexure no. 61].



{a) whether it is a fact that a con-
siderable amount of surplus land is
available near the north approach to
the Bally Secaplane Base at Dakshi-
neshwar near Calcutta; and

{b) whether any and if so, when
such lands are to be released?

The Depuly Minister of Defence
(Sardar Majithia): Information is
being collected and will be laid on the
Table of the House.

PAPERS LAID ON THE TABLE

AMENDMENTS TO SECRETARY OF Snrz‘s
(GenenaL Provipent Fuwp) Runes

The Minister of Stale in the Minis-
try of Home Affairs (Shri Datar):
Sir, I beg to lay on the Table, under
sub-section (2) of Section 3 of the All
Indin Serviees Act, 1951, a copy of
vach of the following Notifications,
making certain amendments Lo the
Secretary of State’s Services (General
Provident Fund)Rules, 1943:—

(1) G.S.R. No. 91, dated the 8th

March, 1958,
(2) G.S.R. No. 92, dated the 8th
March, 1958.
|Placed in Library. See No. LT-

803/58.]

Rerort oF COMMITTEE FOR PREVENTION
oF CRUELTY TO ANIMALS

The Deputy Minister of Agricnlture
(Shri M. V. Krishnappa): Sir, I beg
to lay on the Table a copy of the
Report of the Committee for the Pre-
vention of Cruelty to Animals.

[Placed in Library. See No. LT-
804/58.)

AnexpmeENTS T0 CENTRAL Excisz

) Ruies

The Depuiy Minister of Finance
(Bkrl B. R, Bhagat): 8ir, I beg fo lay

copy of each of the following Notifica
tions making certain further amend- -
ments to the Central Excise Rules,
1944: —

() GSR. No. 73, dated the lst

March, 1958
(2) GS.R. No. 94, dated the Bth
March, 1958 )
[Placed in Library. See No. LT-

602 /58.]

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have {o report the
following messages received from the
Sceretary of Rajya Sabha;--

1) “In accordance with {he
provisions of rule 125 of the Rules
of Procedure and Conduct of -
Business in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sit-
ting held on the 13th March, 1958,
agreed without any amendment to
the Contro! of Shipping (Continu~
ance) Bill, 1958, which was passed
by the Lok Sabha at its sitting
held on the 10th March, 1958."

(ii) “In accordance with the
provisions of sub-rule (6) of rule
162 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (Vote
on Account) Bill, 1958, which was
passed by the Lok Sabha at its
sitting held on the 1ith March,
1858, and transmitted to the Rajya
Sabha for its recommendations
and to state that this House has
no recommendations to make to

the Lok Sabha in regard to the
said Bill.”

(iii) “In accordance with the
provisions of sub-rule (8) of rule
162 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (Rail-
ways) No. 2 Bill, 18568, which was
passed by the Lok Babha at its
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[Secretary]

sitting held on the 12th March,
1958, and transmitted to the Rajya
SBabha for its recommendations
and to state that this House has
no recommendations to make to
‘the Lok Sabha in regard to the
said Bill"”

—

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
the following two Bills passed by the
Houses of Parliament during the cur-
rent Session and assented to by the
President since a report was last made
to the House on the 10th February,
1958: —

1. The Appropriation Bill, 1958,

2. The Central Sales Tax (Amend-
ment) Bill, 1958,

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPORT-
ANCE

STATELESS PERSUNS OF INDIAN ORIGIN
1N CrYLON

Shri Hem Barma (Gauhati): Sir,
under Rule 197, [ beg to call the
attention of the Prime Minister to the
following matter of urgent public im-
portance and I request that he may
make a statcment thercon:—

“Reported statement of the
Prime Minister of Ceylon about
stateless persons of Indian origin
in Ceylon.”

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharlal Nehru): Sir, the Prime
Minister of Ceylon made a speech
‘recently in winding up the debate on
a resolution dealing with the Indo-
Ceylon-problem at the annual session
of his political party, namely, the Sri
Lanka Freedom Party. No authorised
Jeport of his speech is available, but

17 MARCE 1988
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from Press reports, it appears that in
the course of his speech, the Prime
Minister pointed that the problems of
nationalisation and citizenship were
inter-twined and if estates were
nationalised first, Government would
be obliged to look after the estate
workers who were non-nationals. This
would, in turn, create more problems
for the Government. Suggestions that
non-nationals be denied the right to
join trade unions or to hold any post,
were dismissed by the Prime Minister,
who said that these methods were
conirary to democratic practice.

In the course of his speech, the
Prime Minister said that the problem
of stateless persons of Indian origin
had become deep-rooted and a satis-
fuctory solution seemed well-nigh im-
possible.  Nevertheless, he said that
any approach to the solution of the
problem would necessarily have to be
based on maintaining goodwill and
friendly relations existing between
the two countries. He laid particular
emphasis on the need to undertake a
solution of the problem in a manner
that would not cause undue hardship
to the stateless persons and also en-
sure that no disadvantage would be
caused to Ceylon nationals. He said
that justice regquires that those who
have been there for many years and
who have made that countrv their
home, should be assimilated.

The Prime Minister’s general ap-
proach to this problem was that it was
essentially a human problem and
should be dealt with as such.

Shri Hem Barua: Sir, I rise on a
point of information,

Mr. Speaker: Order, order. If the
hon. Member is interested he may
table further questions; normally I do
not allow any guestions to be put at
this stage.
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GENERAL BUDGET—GENERAL
DISCUSSION—contd.

Mr. Speaker: The House will now
resume further discussion on the Gen-
eral Budget for 1958-59. Out of 20
hours allotted for the general discus-
sion, 14 hours and 13 minutes have
already been availed of and 5 hours
and 47 minutes now remain. When
shall I ecall upon the hon. Finance
Minister to reply? Would it not be
desirable to dispose of this today even
if we have to sit for a little more time
or, vyould the hon. Minister like to
replv {0 the debate tomorrow?

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharlal Nehru): To me, Sir, il
would be more convenient if we have
it tomorrow.

Mr. Speaker: Very well. We will
go on till five o'clock today, and what-
ever time is required by the hon.
Minister for his reply will be taken
tomorrow. Pandit Braj Narayan
“Brajesh” was in possession of the
House. He may kindly continue his
speech. He has already taken 15
minutes and I will give him five more
minutes,
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8hri A. C. Guha (Barasat): Mr.
Speaker, il is with sume amount of
hesitation, delicacy and embarrass-
ment that I have stood up today to
speak on the general budget. I think
I have passed ¢nough time in quaran-

tine for the infection that I had got
sometime ngo.

The budget can be discussed only in
the background of the Plan. The Plan
has been endorsed by this House, and
the House is committed to the items
of development contained in the Plan
report. It is mentioned in the
report on the Second Plan that we
have taken up a bold scheme, which
requires some amount of sacrifice and
suffcring and a determined effort on
the part of the nation to fulfil the
Plan.- So, it is quite natural that
«, there would be some taxation, taxa-
tion as far as possible, as far as the

BT

people can bear so that the Plan may
be implemented. We cannot allow
whalever new wealth is created to be
consumed. A considerable portion of
that wealth has to be preserved for
the Plan. So, there iz necessity for
taxation.

But, at the same time, we should
see whether this policy of taxation
has reached the point of diminishing
returns. There lies the significance of
the taxation policy. If the saturation
point, or the point of diminishing
returns, is reached, then the taxation
policy cannot go any further in pro-
viding resources for the Plan. It will
only recoil upon itself.

From the figures published in the
budget papers, we find that the re-
venue from excise duty on textiles
has gone down by Rs 12 crores.
Whereas the budget estimate was Rs.
172 crores, the revised estimate is only
Rs. 160 crores. The income from duty
on tea has gone down by Rs. 2 crores,
More significant is the reduction in the
realisation from Posts and Telegraphs.
As ngainst a revenue Rs, 3.59 crores
expected in the budget, we have got
only Rs. 1.23 crores, that is, just one-
third of the budget estimate. And it
has been stated in the speech of the
Finance Minister that therc has been
a fall in postal traffic.  This fall in
traffic in the Posts and Telegraphs
Department is a very crucial point and
indicates the condition of our econo-
my, which is not quite healthy, We
find that the rate of increase of indust-
rial production has gone down by
nearly four per cent, whereas in recent
years the rate of increase in industrial
production was 8-9 per cent. or some-
thing like that; never less than 8 per
cent. ‘The rate of increase has just
been halved. Similarly, investment on
industrial concerns has also gone
down From vompulsory deposils we
expected ubout Rs. 16 crores. We got
only nearlv Rs. 4 crores, that is, prac-
tically one-fourth of our expectation.

These are indicative of the fact that
we have reached the point of dimini-
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shing returns. Further, more signi-
fieant has been the fall in small sav-
ings. We expected Rs. 500 crores
during the Second Plan, But, in the
tast two years of the Plan, we could
not get more than Rs. 120 crores or
Rs. 115 crores. Our collection this
year will hardly reach Rs. 50 crores,
whereas our budget estimate was Rs.
80 crores, During three years from
1953 there was a spectacular rise in
the collection; from Ras. 44 crores it
jumped to Rs. 68 crores or Rs. 67
crores in three or four years. Now,
again it has started falling down. So,
1 submit, there should be some speclal
scrutiny as to why the small savings
have fallen.

1 think, from the flgures available
it is quite apparent that we should
revise our fiscal policy and the taxa-
tion policy. Some relief to the tex-
tile industry is almost essential. A
number of mills—I think about 24 or
28—have closed down, and nearly
about 30 mills have cut down their
shifts by one or two shifts, which
would mean reduction in employment
possibilities. The fall in increase of
industrial production also means cur-
tailment of employment potential, and
employment was one of the four main
objectives of the Second Plan.

We find from the Economic Survey
that there has been an average rise of
8 per cent, in prices during the year
1957. - It has been contended that in-
flation in our country is not so high
as In other countries. It is true. But
the rise in price has to be taken into
consideration along with the rise in
national income. The six per cent.
rise in prices would have been quite
all right. if per capita income had also
increased by at least 8 per cent. dur
ing the Second Plan. The target was
to increase our national income by
five per cent.—that is to say, 25 per
cent. in flve years. The per capita
income in five years was expected to
increase by 18 per cent—that 1is, by
about 3} per cent. annually.

Just consider the position of the
common man, His family budget has

increased by 6 per cent, whereas,
taking into consideration the per
capita increase as expected in the
Plan, his income during the year has
increased only by 3} per cent. So, he
will be the loser by 2§ per cent.

Moreover, a common man's budget
consists mostly of foodstuffs. If you
look into the price increase in cereals,
you will find how the common min
has been affected. The price of
cereals in March, 1958, was 87 points.
In December, 1957, it rose to 98 points.
So, there was an increase of 11 points.
It would work out to about 139/, The
price of rice, which is a staple food
for about 7097, of the population, was
88 points in March, 1956. In August,
1957 it rose to 111 points and in
December, 1957, it was 102 points.
That means that there has been a rise
of 16 points, which again will work
out to about 20%. So, when the com-
mon man has got only a per capita
increase in his income of about 3}%
his family budget has been affected
adversely by about 15% or 169, be-
cause 80% of his family budget is
made up of foodstuffs.

In this connection, I would like to
draw the attention of the House to the
condition of the middle class. If it be
the policy of the Government to liqui-
date the middle class, let them do it
by all means. It is said that the mid-
dle class is not the producer of wealth.
In that sense they may be called
parasitic and if for our socialistic pat-
tern we require the middle class to be
eliminated or exterminated, let it be
done by all means. But do not put
them in the process of slow death
with all the potentialities of doing
harm to our economy and politics.
My hon. friends on that side may
speak in the name of the masses, but
they really look towards the middle
class, It is the middle eclass leader
who will go to the peasant and rouse
discontent among them. It is the
middle class young man again who will
go to the students and lead them to .
some adverse demonstration agsainst
the Government. Again, it Is the
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middle class trade union man who will
go to the factory and would ask the
labourers to go slow or to go on strike
and create other mischief. The mid-
dle class still occupies a very crucial
position—and an important position—
in our politics. Recently, in West
Bengal there were four elections to
the Council and all the four seats we
lost because the middle class somehow
or other.....

S8hrl Thimmaiah (Kolar—Reserved
==Sch. Castes): Council or Assembly?

Shri A. C. Guha:
Couneil.

Shri Bimal Ghose (Barrackpore):
Are there no middle class people on
your side?

No, Legislative

Shri A. C. Guba: That is why 1
wanted to appease them.

We lost all the seats because some-
how or other the middle class people
there were alienated with the Gov-
ernment and with the Congress. So, it
is a political issue that the Govern-
ment should do something for the
middle class. On several occasions I
have pleaded that there should be
some sort of food subsidy for the
middle class. Last time the hon.
Minister of Food and Agriculture was
kind enough to refer to that sugges-
tion and said that that was an im-
portant suggestion and he would see
what could be done. Nothing has yet
been done, I think, and it is overdue
that the Government take some mea-
sures to ameliorate the sufferings of
the middle class.

The Deputy Minister of Food and
Agricuiture (Shri A. M. Thomas):
Whiit about the element of subsidy
fncurred on account of foodgrains
distributed through fair price shops?

8hri A. C. Guha: That does not give
simply much benefit to the middle
<lass which is a general thing.

In this connection, I would also like
to draw attention to another state of
affairs. You have got a number of
officials, particularly in the rural
areas. They are paid very low—some
getting Rs. 50 and some getting Rs. 60.
They are educated—they are all mat-
riculates—and ‘they are now going as
disseminators of discontent and sedi-
tion against this Government and the
party. All these things should be
taken due notice of. The last elec-
tion, I think, should have been a
lesson for us that the middle class
still occupies an important strategic
position in our society and no Govern-
ment can afford to ignore their in-
terests and this inflation, whatever
may be the statistical figure that has
been reached in connection with the
standard of living of the middle class.
It should be agreed that the standard
of living of the middle class has gone
down appreciably.

This year there has been a new
booklet, supplied to us, along with the
Budget papers called The Economic
Survey. I think it is a good innova-
tion, but I expect that the Govern-
ment will take steps to improve this
survey further to make it more use-
ful. I would suggest that the econo-
mic survey should not be issued by
the Finance Ministry. Let it not be
suspected by the people that Ue
Finance Ministry—or one wing of the
Finance Ministry—is issuing an econo-
mic survey to gloss over the failures
and lapses of that same Ministry. The
economic survey should be issued by
some other department. There is an
Economic Adviser attached to the
Finance Ministry. I think, he also
should not be attached to the Finance
Ministry. Let him be attached to the
Planning Commission or to the Cabi-
net Secretariat, as the Statistical Ad-
viser is also attached to thizs Secre-
tariat. Let the Economic Adviser also
be attached to the Cabinet Secretariat
and this economic survey should be
issued either by the Cabinet Secre-
tariat or by the Planning Commission,
with which the Government may de-



cide to attach the Economic Adviser.
My suggestion is that the Economic
Adviser should not be with the Finance
Ministry, but either with the Planning
Commission or with the Cabinet Secre-
tariat as the Statistical Adviser is also
attached to the Cabinet Secretariat.
1 expect this economic survey to be
further improved to give a correct
picture and an all-round and overall
picture of the economic situation of
the country.

I would like to refer to anothLer im-
portant matter. Under Article 292 of
the Constitution, it has been stated
that the Government of India could
borrow money within such limits, if
any, as may from time to time be fixed
by the Parliament by law. But Par-
liament has not passed any law as yet.
It was apparently the intention of the
Constitution framers that Parliament
should be asked to pass a law to reg-
ulate the borrowing authority of the
Government. I find, in most of the
democratic countries it is the Parlia-
ment which gives specific sanction
year after year for the public borrow-
ing of the State. In USA, UK,
Canada, Sweden and in all countries
it is passed by a Vote of the Parlia-
ment. It is placed before the Parlia-
ment as a proposal under either any
statute or in the Appropriation Act or
in some other form and it is voted by
the Parliament. It is a charge on the
Consolidated Fund of India. The in-
terest has to be paid from the Con-
solidated Fund of India. So, I think,
the Parliament should have a voice as
to how much and when the Govern-
ment should borrow from the pub-
lic. I expect the Government to ini-
tiate some legislation in regard to this
matter.

Another point I want to refer to is
this. We have given loans to many
corporations—private companies and
also Government corporations—at
varying rates of interest which are
being charged from them. I do not
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think that is a proper procedure. I do
not mind giving subsidy either to a
private company or a Government cor-
poration. Even during the British
time, the Tata steel industry was get-
ting subsidy from the Government. 8o,
it is quite natural that thia national
Government will give subsidy to the
companies, but that again should be
through the vote of this House. There
should not be an indirect form of
subsidy.

At page 55 of their report, the
Finance Commission have indicated
their objection to the grant of indirect
subsidy by way of concessional in-
terest. The interest should be charged
on a no-profit-no-loss basis and at tie
rate at which Government borrows.
Even where a Government corpora-
tion or any public limited company
belonging to the private sector re-
quires any subsidy to be given, the
Government should come before this
House with a definite proposal for a
subsidy for the corporation or the
public limited company and the House
will, I am sure, be glad to agree to
that proposal. But there should not
be any indirect subsidy given by some
Deputy Secretary or Joint Secretary
from the Consolidated Fund of India.
It should be done by getting the
authority of this House and I hope
you will also take some interest im
this matter, in order that this may
not be done in future,

I would then come to the position
of States’ finances. Even today there
was some issue raised about the Fin-
ance Commission’s recommendations
regarding the loans taken by fthe
States from the Centre. I put a sup-
plementary as to when the Press com-
munique accepting that recommenda-
tion was issued, when the formal offi-
cial order giving effect to that recom=
mendation was issued and when that
order was subsequently cancelled.
But I was not given any date. I am
sure these dates will be subsequent
and not previous to the 12th Decem-
ber declaration of the Finance Minis-
ter in this House. Whatever may be
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the dates, this does not leave a very
good impression that the Government
should have issued some contradictory
instructions in a matter of this impor-
tance,

I find that the Finance Commission
have made a definite recommendation.
They have calculated the cost of the
Government borrowing and they have
said that this should be done on
that basis. The Government should
not act as a commercial banker for
the State Governments. They have
estimated the average cost to the Gov-
ernment of India of all the borrowings
including treasury bills and on that
basis, they have made certain re-
comma2ndationsy The Commission
did not favour any indirect subsidy
nor did it like the idea that the
Central Government should act as
a commercial banker; the Central
Government should not deal with the
States as if it was a commercial
banker. I think the Central Govern-
ment should have accepted the recom-
mendation of the Finance Commission
in this respect. Moreover, the com-
munique issued and placed before this
House on the 12th March leaves an-
other bad impression. It means that
the recommendations of the Finance
Commission are liable to be changed
by the Central Government. I know
the constitutional position is that, but
the convention was being developed
that the recommendation of the Fin-
ance Commission, just as the award
made by a tribunal, are to be accept-
ed in toto. I think that for a small
sum, the Government should not have
gone back on the previous decision
and given this impression that the
recommendations of the Finance Com-
mission would be varied by the Cen-
tral Government according to their
désire.

Finally, last year the Finance Minis-
ter gave us an assurance that,

“My intention is to build wup
fram out of the additional rates of
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taxation a food subsidy fund of
Rs. 26 crores. This will be used
to keep down the prices.”

The keeping down of prices has not
been done. The building of the food
subsidy fund out of the revenue ac-
count has also not been done. The
budget speech says that this will be
written back to the revenue account
in the course of the next ten years.
That means that Rs. 25 crores have
not been found from the revenue ac-
count, but from the capital account or
some other account.

Mr. Speaker: The hon. Member's
time is up.

Shri A. C. Guha: Lastly, I want
to point out that civil expenditure is
mounting up high. From the last
year's budget, this year's budget esti-
mate has been exceeded by Rs, 35
crores in civil expenditure and Rs. 14
crores in the defence expenditure.
So, whatever revenues we are getting
by way of new taxation, they are
mostly being consumed by civil and
defence expenditure and also by the
rise in prices on our development
items. 6 per cent i::rease on the basis
of Rs. 800 crores means an increase
of Rs. 54 crores in the cost of those
plan items which have to be met out
of these Rs. 900 crores allotted this
Yyear,

Mr. Speaker: Shri Rajagopala Rao.

Raja Mahendra Pratap (Mathura):
Has my turn come, Sir?

Mr. Speaker: This is not his turn.
The hon. Member will kindly wait: I
shall certainly call him, I have now
called another hon. Member,

12-46 hrs.

Shri Rajagopala Rao (Srikakulam):
Mr. Speaker, for the first time siuce
independence, the budget this year is
marked by the absence of fresh taxa-
tion on the common man. It fa
because a pedestrian has a greater
awarenass of fellow-pedestrians’ prob-



be able to inject a new dynamism
into our economy and prompt people
willingly to put up with the rigours
and hardships inevitable in a phase
of reconstruction like ours, Now the
Finance Minister alone can save the
Plan by evoking the necessary res-
ponse from the people. Our position
in world affairs is now consolidated
as a result of the Prime Minister's
guidance for the last ten years. He
should now devote his time and
attention to streamlining our economy,
with the co-operation and assistance
of our new Finance Minister and
Minister of Economic Affairs,

The Prime Minister also needs to
be congratulated for the introduction
of the gift tax, with which all the
recommendations of Professor Kaldor
for an integrated tax structure have
been acted upon. There has been
criticism of this tax proposal on the
ground that its yield will not be com-
mensurate with the effort it will
involve. That is a narrow approach
to the problem. The absence of gt
tax so far has been a prolific source
of concealment of income. Therefore,
even if its yield is not appreciable, it
will swell collections from estate duty
and other taxes.

Bgt I must in this connection plead
for scaling down of indirect taxes
levied in the previous years which
remain frozen at a high level. Second-
ly, the lowering of the exemption
limit for estate duty will hit a section
of the middle-class. 1 request the
Prime Minister and the new Finance
Minister to reconsider these two ques-
tons.

Further, while the overall economy
of the country is looking up, the posi-
tion is not so happy in an agricul-
tural area like Andhra Pradesh. It
is now agreed on all hands that food
is the Achilles’s heel of the Plan.
Still the producer of the foodgrains.
the peasant, gets a raw deal and is
actually singled out for experimenta-
tion of newfangled ideas. Planning

Ministries in the States are toying
with the idea of an arbitrary ceiling
on landholdings. If the 1.C.5. officer,
Minister and business executive in
the cities and towns can draw four-
figure monthly salaries, why should
rural income be limited to Rs. 3,600 a
year? Why should there be so much
of discrimination? That is the ques-
tion the peasants are asking every-
where. The poor peasant must be
looked after well, and then only, we
can increase our food production and
rave the drain of our foreign ex-
change.

The Foodgrains Enquiry Committee
report also is based on the assump-
tion that fine phrases and long quo-
tations make up a policy. The peas-
ant needs incentive to produce more.
If, instead of providing that, you tax
him heavfly, freeze agricultural prices
arbitrarily and talk of co-operative
farming, he will be prepared to stay
idle and starve rather than work hard
and remain half-fed. Has co-opera-
tive farming succeeded anywhere in
any democratic country?

In this connection, I wish to draw
attention to a popular story. It ap-
pears, in olden days a king ordered
each one of his subjects daily to con-
tribute a vesselful of milk. It was
to be put in a tank specially built
for the purpose. One of the subjects
thought that if, instead of milk, he
put water in the tank, it would not be
noticed because all others would be
putting milk in it. But, in the even-
ing, when the king got the tank
opened, he found only water in it,
no milk, That would be the attitude
of peasants participating in co-opera-
tive farming,

Everybody thinks that it does not
matter if he slackens because there
are others to make it up. The same
attitude characterises most employees
in our Government offices and in the
offices of the nationalised concerns.
After the nationalisation of life insur-
ance, policy-holders have stopped
receiving premium notices and
receipts. I know a friend who was
shunted from office to office for days
on end till he wrote about it in the
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newspapers. 8o, I request the Fin-
ance Minister to knock realism into

the heads of some of the imaginative
executives,

‘While efforts are thus being made
to break the backbone of our agricul-
ture, there is no industrial develop-
ment also in our State of Andhra
Pradesh. There have been several
schemes, but none of them has been
taken up. For instance, there is a
proposal to set up a fertiliser factory
near Vijayawada. I would request
the Government to take it up in this
financial year. Similarly, our Vamsa-
dhara project has been hanging fire for
years now, though it would have in-
creased food production in the area.
Now, with the prospects of credit
facilities from West Germany being
very bright, I request the Government
to go ahead with these projects.

The Andhra Pradesh Government
has drawn up a comprehensive
scheme for the establishment of five
co-operative sugar factories. Out of
these, three have raised the required
minimum share capital Import
licences for the machinery are prov-
ing a bottle-neck. I request the Gov-
ernment to help this co-operative
venture by providing the necessary
permits

I believe the foreign exchange crisis
is a temporary one. If the country
is to develop and go on developing
in the next generation, the foreign

exchange difficulty will continue for

many years to come and the only
solutfon is to attract foreign capital.

The Vizagapatam port, which is the
best port in the country, and which
can play a key role in our commerce
and development of shipping also
needs better attention. A compre-
hensive plan for its development has
been drawn up. But, it remaing to be
implemented. In this connection, I
wish to suggest that the location of
the Divisional Headquarters of the

South-Eastern Railway at Waltair
will remove transport bottle-necks
and other major difficulties in that
part of the country. There was also
a scheme for a double railway line
between Waltair and Vizianagaram.
As the Vizag Port develops, the pres-
gure on this railway will increase and
a double line is very essential. We
welcome and thank the Caltex Co.
for starting the refinery at Vizagapa-
tam and we hope that more industries
will be started there,. as our Chief
Minister said.

The House knows about the colossal
loss involved in the building of the
cargo ships and passenger ships like
the State of Andamans at the Hindu-
stan Shipyard, I understand that the
French experts, put in charge of the
job, ignored the advice of our own
iechnical personnel and made a mess
of it. The Government should hold
an enquiry into it.

In my part of the State, in
Srikakulam district, there is difficully
for drinking water. There are about
50,000 fishermen and their families
living in the coast-line of Srikakulam
district are suffering from want of
drinking water. Everywhere there is
water, but they could not get water
to drink. They have to trek even
15 to 20 miles for getting drinking
water. I request the Union Govern-
ment to launch a scheme for the sup-
ply of drinking water to these unfor-
tunates, The State Government has
not been able to do anything in the
matter. They were all Burma eva-
cuees. They were not at all looked
after like the Pakistan evacuees.

Newspaper reports suggest that a
new use has been found in the U.S.A.
for jute for lining irrigational canals,
etc. Our Srikakulam jute which the
Indian Jute Mills Association has
found useless, may be allowed to be
exported so that we may earn foreign
exchange. But, before that is pos-
sible, it is necessary to fix a minimum
price for jute. Already, the jute pro-
the Divisional Headquarters of the



mills. It is also shameful to see in
yesterday's papers that in 1858, the
jute mills sustained a loss of Rs. 2'5
crores, This may be enquired into,

There has been crop failure in a
part of the Srikakulam district. The
Chief Minister of Andhra Pradesh
Shri Sanjeeva Reddy toured the
entire district and granted interim
relief to the poverty-stricken people.
I request the Centre also to help us
by starting early some irrigation pro-
jects and also the Vamsadhara project.

Finally, it is quite some time since
the Backward Classes Commission
report was published. But, no action
has been taken on its recommenda-
tions. We are told that the States are
being consulted. I do not know when
the consultations will end and when
a better deal will be forthcoming for
our backward classes. It seems that
unless the Prime Minister himself
moves in the matter, it will remain a
dead letter.

Mr. Speaker: Shri Karni Singhii.

Raja Mahendra Pratap: When the
hon. Prime Minister is here, if I
could speak, it will be much better.

Mr. Speaker: The hon. Member
may also go for lunch and come back.

SBhri Karni Singhji (Bikaner):
Mr. Speaker, Sir, since the time
is short, I shall only try to con-
centrate on two aspects which, I feel,
are important in the interests of our
country. First is the question of
over-population and the other one is
the question of wasteful expenditure
both at the State level and the Central
level.

1 am sure that everybody in this
House and alsp outside in our country
realises that the rate at which the

T myself did not realise the fantasic
rate of growth until I started collect-
ing figures. Although I stand subject
to correction, I would like to quote a
few figures which I have been able to
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collect. I believe that the net increase
in Indis’s population per day is in
the region of 12,000 to 13,000 and
our weekly increase is in the region of
1 lakh. Every year, India's population

_ is going up by 50 lakhs. Considering

that the country is faced with to food
problem, it only behoves us that we
take stricter measures to see that
framily planning, etc., are popularised
among the masses of our country.

We find today that even amongst
the educated people, the number of
children are far too many. Among
the poor people, it is certainly becom-
ing a very acute problem. There are
always two ways of thinking. There is
one school of thought which says that
the number of children depends on
God’s will. There is the other way of
thinking like ours who belong to
the Sputnik age who believe that per-
haps we can control the number of
children we have. I would therefore
like to request the Government that
this important matter should be taken
up with a great deal of urgency and
that we should have a Ministry for
Family Planning. By having this, we
will be dissipating all sorts of informa-
tion to the public. Also we should try
to popularise voluntary sterilisation. I
think that there is no more positive
method of controlling population than
sterilisation. Therefore, it is impera-
tive that we try to popularise this
method so that we can bring about a
positive check. Perhaps, ag a further
incentive Government may consider
giving certain amount in the shape of
presents to the poor people who volun-
tarily subscribe to getting themselves
sterilised.

13 hrs.
Mr. Speaker: Has the hon. Member
seen a report in the Press that the

Madras Government is offering prizes
of Rs. 50 each?

Shri Karni Singhji: That is wvery
good; that is precisely what I want.

Shri Tyagi: That is too small
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Shrl Karnl Binghji: The figure may
be a little small, and the amount must
depend eniirely on the experts.

But one thing is absolutely impor-
tant, that if we wish to make our Five
Year Plan a success, it is imperative
that our population figures should be
so controlled that India can afford {o
expand and spend her money proper-
ly. Otherwise, with an increase of
50 lakhs a year no matter how ambi-
tious our Plan may be, it can never be
& complete success as our Prime Minis-
ter wishes it to be.

There are various ways of doing
this and I am sure the Government of
India is trying to do their best.
Methods of propaganda through films,
newspapers, efc., are being resorted to,
but I suggest that it should be taken
far more seriously than at present.
Boys and girls in colleges should like-
wise be given a certain amount of
education in family planning so that
when they get married they may be
prepared to face this problem, We
should also see that the clinics have
the best doctors, so that the fear in
the mind of the people for
sterilisation is removed. I am sure
that the Ministry of Health would
look into this matter. '

Coming to the second point, the
way public finances are wasted both
at the Centre and in the States, 1
would like to point out that today we
do not get the full value for our
money. We see that ever since Inde-
pendence the price of vairous things
has been on the gradual increase.
Whether you look at roads, or build-
ings, or bridges, for everything the
estimates are there first, and gradually
the increase in costs goes on. And
every year you find that roads are
costing us more, our schools are cost-
ing us more and so forth. If the Gov-
ernment could tighten up the expen-
diture and see that corruption at

'
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that we will be able to have many
more schools and colleges and hospi-
tals for our people than we have at
present.

It is also a known fact—1 think it is
not necessary for me to emphasise it
again—that particularly in the Build-
ings Department the amount of cor-
ruption is so fantastic that it is almost
accepted in every-day life. I think if
the Government would see that this
so-called padding on of prices on
various items, particularly Govern-
ment buildings, roads and so forth, is
controlled, I am sure that we could
make our Five Year Plan a  greater
success.

Another way in which I found that
wasteful expenditure takes place is
at the State level with regard to allo-
cation and distribution of Five Year
Plan funds. We find that the State
Governments do not spend the money
at the right time and when the laps-
ing time arrives, they go about spend-
ing it in a hurry without any thought

~ of priorities. I think the Central Gov-

ermnment should see that when they
make available to the States certain
sums for development purposes this
money is spent month-wise and not
spent in a hurry without taking into
consideration priorities.

Now, Sir, there is another factor
which I would like to bring to the
notice of this House. It is the amount
of money that is sometimes withheld
to the nation in forms of discounts and
commission which may be given to
our various purchasing missions. It
is a pretty well accepted fact that
when large purchases are made a cer-
tain amount of commission and dis-
count is made available by firms to
people. They may be in the shape of
money or anything else. But it is
essential for the Government to see
that these discounts are made available
te the nation. One of the best
methods of checking it is to see that



when we go to the market if
try hard, we could work up to
25 per cent. discount. I would like to
know, therefore, that when the nation
buys aeroplanes, or refrigerators, or
airconditioners, or whatever it may
be, are we getting that trade discount,
and is that being made available to
the nation or not.

I would just like to draw the atten-
tion of the House to a pointed fact.
This is about the Waestern Shipping
Corporation, The Chairman in his
speech hag mentioned how he has
made available a discount of £ 47,718
to the nation. He said:

“I accordingly  discussed this
matter with the brokers and was
able to get them to agree that they
would not charge a commission
higher than 2% in any single
transaction, that half of the com-
mission would be paid to the Cor-
poration and that in no case would
they pay anything by way of
commission to any individual.”

This was an honest officer who
stipulated this. But I would like the
Ministry of Finance to sée that this
is stipulated in all cases.

Then he goes on to say:

“As a result of the formulation
of the above purchase procedure
the Corporation was able to earn
a total commission of £47,718..."

This is a very considerable s=sum
amounting to nearly Rs. 8 lakhs.
J am sure that when it comes to
large purchases which result in
crores and crores of rupees, if this
type of money in the shape of dis-
counts and commissions is made
available to the nation, it would be
something we can well feel proud of.

Another way—charity should begin
at home—is that we the Members of
Parliament should, I think, voluntari~

ly agree to work on Saturdays. I.
have always felt that Saturdays-
should not be holidays. Considering.
that one day, I believe according to-
figures worked out in 1852, costs the
tax-payer in the region of Rs. 60,000,
to keep the Lok Sabha and Rajya
Sabha idle, when we could very well
be working here, is not right. 1 am.
sure that brother Members here
would like to make a gesture by

working on Saturday also. (Interrup-
tions.)

An Hon. Member: Throughout.
the year,
Shrl Earni Singhjl: We could pass
as many rules as we like; we could
have orders; we can have anti-corrup-
tion depariments or anything else.
But the most important thing is that
we should generate in the minds of
our younger generation a feeling that
they as Indian citizens cannot stoop
to low things and that this feeling
must come from within us. No Gov-
ernment can make these rules. There-
fore, I would like to appeal to my
brother members that we should try
and infuse a new way of thinking
among us, a new way of thinking
among our children throughout India,
so that when they grow up and come
into various Government departments
and our Lok Sabha we would have a
nation free of corruption and people
who will be proud of their country.

Shri Parulekar (Thana): Mr.
Speaker, Sir, within the time at my
disposal, it is not possible for me to
cover the various aspects of the Bud-
get. I will therefore, confine myself
to one of the most important aspects
of the Budget.

It is claimed that the structure of
taxation proceeds towards the goal
of socialist pattern of society, that the
structure of taxation tries to ensure
equitable distribution of national in-
come and thereby raises the standard
of life of the common masses of the
people. It is necessary for us to
consider whether this claim is valid,
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‘whether it has any substance, or
-whether it is hollow and deceptive.

Sir, the first Plan has been complet-
ed; we have completed two years of
the Second Five Year Plan. It is,
therefore, time for us to consider the
whole matter. My submission will be
‘that the structure of taxation has
.aided the capitalist structure of society
to develop and to strengthen, and
secondly, that it has fleeced the com-
mon man and bled him white.

There are facts and figures in abun-
-dance, but 1 will cite only a few of
them. Let us have a glimpse of the
realities as they are.

In this connection, I will refer to
the figures of industrial production,
the figures of national income in the
4ndustrial sector, and the figures of
4industrial profits. These are the
figures of industrial production, the
‘base year 1951 being 100:

1952 . . . . 1036
1953 . . . . 1056
1954 . = s 1129
1955 . . . . 122°1
1956 . . - . 132-7
November 1957 . N 148-0

So, industrial production has been
continuously increasing from 1851,
and it has increased by 48 points over
the figure of 1851.

I will pass on to the other table of
figures of national income. The fol-
_ lowing are the figures of the national
income of the industrial sector:

Rs. in crores.
1948-49 . . . . 1,480
1949-50 - . . . 1,500
1950-51 . . . . 1,530
1958-52 . . " . 1,680
1953-53 . . . . 1,700
1953-54 - -+ .- nL770 "
1954-55 . . . . 1,810

1938-56 . . . . 1,870
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1949 181§
1950 2466
1951 . 310°§
1952 . 190°6
1953 f . 2612
1954 . 3208
1955 3343

The figures which I have quoted just
now will show that the industrial pro-
duction has increased, that the nation-
al income of the industrial sector
increased by Rs. 390 crores between
1948-48 and 1955-56, that the index of
industrial profits was 181'5 in 19490
and 3343 in 1955, showing a rise of
153 points.

Let me pass on to the figures of the
burden of taxation on this industrial
sector and the class profited by this
sector. Let me quote the figures of
the Corporation Tax. Following
figures show the Corporation Tax col-
lected in the wvarious years:

Rs. in crore
1948-49 . . . . 64
1949-50 . . . . 40
1950-51 . . - . 39
1951-52 . . N . 41
1952-53 . . ' 44
1953"54 . . . . 41
1954-55 . . . . 37

The other day, the representative
of Big Business, hon. Member Shri
Morarka, gave a list of the taxes, the
number of taxes, which have been
levied on the industrial sector, but
he forgot to mention the amount
which has been collected By the Cor-
poration Tax.

I will read out another table which
relates to the income which the State
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also are very revealing:
Rs. in crores
1948-49 . . . . 133
1949-50 . . . . 102
1950-S1 . . . . 152
1951-52 . . . 140
1952-53 . . . . 144

1953-54 . . . . 129
1954-55 . . W . 130

been

ed in the form of Wealth Tax, Expen-
diture Tax, and other taxes, but even
taking them into consideration, the
proposition which I want to submit to
this House is not materially altered;
and that is, that the production of the
industrial sector has increased, the
national income of this sector has
also increased, the profits of this sec-
tor have also increased, but the bur-
den of taxation has not increased pro-
portionately, and I am afraid it has
decreased.

I will now try to refer to the other
side of the picture, namely the bur-
den of taxation on fhe common man
and the lot of the common man under
the burden of taxation.

Along with the papers of the
Budget, an economic survey was cir-
culated to us, and it is really amaz-
ing that a Government which believes
in the socialist structure of society,
which goes on declaring that this is
the object for which it is working,
should not give in this economic sur-
vey a picture of the economy, of the
life of the people. It does not show,
there is no mention whatsoever in the
whole of the economic survey to show,
whether the standard of life of the
eammonm,whmthjswmusuu
aim at serving, has deteriorated or

. The omission may be
erm a.llthltlcln

say is that the omission serves the
interests of the ruling class. -

I will refer to the figures of the bur-
den of taxation on the wvast mass of
the common people. The figures are
revealing. These are the figures
which have been given in the esti-
mate of the national income 1955-88
which was given to us in May, 18567.
The total burden of indirect taxation

on the common mass of people is as
follows:

Rs. in crores

1948-49 . i . . 3<2
1949-50 - . . . 394
1950-51 . . . . 428
1951-52 . . . . 531
1952-53 . . . . 461
1953-54 . . . . 473
1954~55 - . . . 522

During the period, between 1948-49
and 1954-55, the burden of indirect
taxation on the common man increas-
ed by Rs. 160 crores. This figure
does not include the new burden
which was laid on the shoulders of
the common man during the last two
years, but the fact remains that the
burden of taxation on the common
man has continuously increased dur-
ing this period, and increased to such
an extent that the burden has become
unbearable.

There is another factor which has
got to be taken into consideration
when we consider the lot of the com-
mon man., The real income of the
common man has deteriorated during
this period because he has been
squeezed by another factor, namely
the rise in prices of the commodities,
of those articles which are the neces-
sities of life. I will not quote the
figures, but they are available,

It may be said, and it has often
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the poor peasants and the other um-
skilled workers in the village who
together constitute about 90 per cemt
of the rural population, has dete.
riorated during this period.

The real income of the middle class
also has deteriorated during this
period. The conclusion which
emerges from what I have stated is
that the real income of the vast mass
of the people who constitute about
ninety per cent of the total population
in the country has gone down, but
their burden of taxation has increased
during this period. This is the picture
that emerges.

To anticipate the argument of Gov-
ernment, they may say and they may
admit that the picture which I have
painted may be real, but their argu-
ment would be and their excuse would
be that they have no alternative
resources. That again is a myth. The
alternative resources are there, and
they are ample. But they will not
touch them because they do not fit
in within the framework of the econo-
mie policies which they want to pur-
sue and which they are pursuing. I
shall not mention them now, because
we have mentioned them at various

stages.

Now, Government are in search of
small savings, because there is a short-
fall in small savings. Is it not a fact
that the real income of those who are
in the habit of depositing their savings
in the postal banks has gone down?
Is that not a proof that they are
searching for savings in the wrong
quarters? They want to intensify
their efforts. I wish them good luck.
But my point is that they are not
searching for the savings where they
are available. And here are the fig-
ures which will show where they are
available. They are available with
the scheduled banks.

The time-deposits with the schedul-
ed Banks have increased continuously
from 1952 up to 1957, for which period
figures are available with me. In
1052, ‘the figure of time-deposits with

the scheduled banks was Rs. 31327
crores, while in 1953 it was Rs, 330
crores, in 1954 it was Rs, 3685 crores,
in 1955 it was Rs. 415 crores, in 1956
it was Rs. 457 crores, and in 1957 it
was Rs. 667 crores. The savings of
the people, of the common man and
everybody else who can save, are
available with the scheduled banks.
But Government are not searching for
the increased savings with the sched-
uled Banks. That is why it has
become an urgent necessity to nation-
alise the banks.

In this connection, I would mention -
one thing. What is the role of the
bank? The role of the bank is to
collect the savings of the entire peo-
ple and make them available to the
capitalist class to earn profits. That
is the role that the banks are playing,
and that is why their nationalisation
is urgently necessary. If Government
want to have more savings, and want
that the Plan must succeed without
much difficulty, they must nationalise
the banks.

I know that the present Finance
Minister or the Finance Minister who
is going to take charge shortly will
not be in favour even of this measure.
But I want to tell him that he should
ponder over it. If banks are national~
ised, the State will have complete
control over the credit machinery;
and without complete control over the
credit machinery, no planned develop-
ment is possible. It is Utopian to
believe, that without having a comp-
lete control over the credit machinery,
they can have planned development.
If they nationalise the banks, they will
have complete control over the credit
machinery. Secondly, they will have
at their disposal the savings of the
people. As I have just pointed out,
the savings have been increasing
continously with the scheduled banks,
and those savings will be at the dis-
posal of Government for distribution.
They can give a part of the savings
to the private sector, and they can
utilise the rest for the implementation



of the Second Five Year Plan. In
addition, they will get the profits or
the banking industry also. That 18
why 1 say that it is urgently necessary
that the scheduled banks and the
banking industry should be nationa-
lized.

1 now come to my last point. The
Second Five Year Plan must succeed.
We are one with Government in this
respect. I think, despite wvarious
difficulties, it will succeed; despite the
howling from certain quarters, it is
bound to succeed. But the question
is this. Should the Plan be imple-
mented at the cost of unnecessary
suffering and sacrifices on the part of
the common people? That is where
we differ from the policies which
Government want to pursue. The
question is: Why has the standard
of living of the vast mass of the com-
mon people deteriorated, while the
production is increasing? How is it
that the profits of the capitalist class
are increasing, when we want to usher
in a socialist pattern of society? How
is it that the Second Five Year Plan
is facing difficulties in the form of
inadequate internal resources? These
phenomena are not accidental. They
are inherent in the economic policy
which Government are pursuing.
And  these economic policies
have their origin in the laws
of the capitalist economy
which they, have adopted and which
they want to uphold. The phenomena
which I have just stated are, but the
natural and inherent consequences of
the laws which they want to operate
and which they have adopted, though
on the lips, the socialist pattern of
society is very popular. That is why
Government's practice is contrary to
what they profess. They profess to
usher in a socialist pattern of society,
but they are strengthening the capital-
ist structure of society. They want
to raise the standard of living of the
common man, but their practice is
such that the standard of living of the
common man is deteriorating. They
want to see that the capitalist class
and the private sector does not become
dominant, but their practice iz such
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that that class has become so dominant
and that it is threatening our econo- -
mic policy and we have seen how it
has threatened. These were the few
remarks which I wanted to offer om
this Budget and I thank you for
giving me this opportunity.

Mr. Speaker: Now, Kumari M.
Vedakumari.

Raja Mahendra Pratap: Is it my
turn now?

Mr. Speaker: There are two more
speakers, and then I shall call the hon,
Member. He may have his lunch if he
likes, or kecp on hearing others, and
then reply.

Kumari M. Vedakumarl (Eluru): It
is deflned in a book that a pedestrian
is a man who has two cars; one is
taken away by a termagant wife and
the other by a reckless son. Of all
the people in the world, the pedes-
trian is a pitiable and helpless man,
and if he indulges in gay walking, he
will surely be turned into meat on the
high traffic centre. Unless one is very
careful, one is bound to be crushed on
the traffic centre of the highroad. I
mean that in an age of conflicting
ideas and quick traffic of ideals, one
should be very careful or elsz one
would be crushed. This Budget is a
Budget where those policies and ideals
are carried in the same way as in the
last Budget.

It is rather difficult to understand
why all the best brains in this coun-
try and in the Planning Commission
gave us such a schedule that it has
become impossible for us to keep up
to that schedule unless something
miraculous turns out, Last year, at
about the same time, the Treasury
Benches were scoffing at idea of mis-
calculation or the wrong calculation
of our resources. Now, they are
speaking of the core of the Plan.
Thank God. I hope next year they
would not speak of the core's core.

What we need today is not the cut- .
iing or the re-phasing of the Plan, but
the re-thinking of the Plan. As one .
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hon. Member from the opposite side
has mentioned, from the . information
‘We are getting we are not able to as-
sess the total impact of the new taxes
on the common man. There is no
comprehensive body or commission to
study what the impact of the new
taxes on the social set-up is, what the
level of productivity is, what the
level of employment is, and whut
the total level of the impact of taxa-
tion on the people is,

I think there should be an autono-
mous body, a Commission, to study
what the impact of the taxes on the
level of productivity, level of employ-
ment and of wages is. These things
should be studied from time to time
and the Commission should report on
what the reflections or repercussions
are of the new taxes introduced in the
‘budget.

It is disappointing to note that in
the Economic Survey, a main, major
and very important problem has not
been mentioned—I refer to "inemplcy-
ment. I do not know why. We are
trying very hard to give a flllip to the
solution of this very acute problem,
but I do not know why not even a
sentence is mentioned about it in the
Economic Survey. 1 think the hon.
‘pedestrain’ is not interested in it,

Development is obvious in the orga-
nised and public sector. But what do
we see in the un-organised and rural
sector. That problem is tackled in a
very uninteresting, spineless, spirit-
less and weak-kneed way. These peo-
ple are more burdened than any other
people. But except for a rich crop of
speeches and assurances, nothing has
been coming out from policy-makers.

The South Zone has been formed.
It has been formed in such 1 callous
way that even the genuine demands
of rice mills of Andhra were ignored,
and they were criticised as anti-social
people or something like that. They
are actually on the verge of closing
d’mynithe mills because they cannot

N
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make both ends meet. I think the

Government are following any policy
but a rational and good policy.

It is also claimed that the banking
system in our countfy is working so
efficiently and in such a magnificent
way. But I cannot understand one
thing. The State Bank of India has
been established in order to improve
the position of the rural population.
They want to solve the rural credit
problem. But what we see is that the
rural peasant is in the same position,
and credit facilities have aot reached
the rural population. We see from the
Reserve Bank bulletin that they are
using only 3 per cent. of the govern-
mental rural credit. Still the money-
lender plays an important role in the
rural area, This is a regular inhibi-
tion on the production of paddy and
rice. We are providing so many irri-
gation facilities and everything, but
these are not used by the rural pea-
sant because of the flat water rate and
the lack of rural credit. We speak of
banking as working efficiently, but
when we see what it has done to the
rural population, we must think about
it once more.

In all matters of policy, I think we
must be rational, sober and sane. We
should not base all our principles,
policies on lackadaisical or prestige
reasons. If I say something about
Prohibition, some people may revolt,
because I belong to the Party in
power. But anyhow, seen from the
economic point of view, how much ex-
penditure we have incurred and what
amount of revenue we are losing? To
enforce this law, we are spending a
lot of money, But the fun is that in
our country, we are permitted to pro-
duce neera. Neerg, if consumed im-
mediately, is a good commodity. But
within two hours, it becomes today.
Then it comes to this; that even a
licensed commodity, without any-
body's responsibility, becomes a pro-
hibited commodity. That means, the
holder is a culprit. Without anybedy's
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commodity will turn into toddy.

Coming to the Andhra State, there
are two areas, wet and dry areas. Up

to:Buryapet, the Minister checks pro-
duction, distribution and everything
about toddy. After crossing the mile-
stone, he speaks about Prohibition. I
do not know what this piece of foolery

is about. This does not bring in any
klnd of revenue or anything useful to
us. We can sacrifice something, even
a social or moral principle. But this is
just breeding the law-breaking sense.
It is breeding corruption also. We are
not able to enforce it.

Mr. Bpeaker: For the sake of
money, we ignore the moral contents!

EKumari M. Vedakuamari: When we
are in difficulty about implementing
our Second Plan, when we are going
abroad beginning to get some money,
why not be sensible about it? Because
an educated man, even if he is a
drunkard, is better to the country than
an uneducated person. For primary
and compulsory education, we are not
doing anything. We have told the
country that we want to implement
the policy of compulsory education.
But what are we doing in that direc-
tion? Nothing, Let us give education.
He will automatically and really un-
derstand the moral behind it, as to
what he should do. But being illite=
rate and going on drinking only breeds
the law-breaking sense.

Even from the economic point of
view, even from the social point of
view, I think we must be a bit practi-
cal and reasonable rather than be
sentimental.

Shri Tyagi (Dehra- Dun): Shri
Morarji Desai will do it.

EKumari M. Vedakumari: I do not
like to criticise any particular Minis-
ter's policy, but I say what I feel. I
think, with my own humble know-
ledge, that there is a lot of inconsis-
tencies, and this i3 beyond the com-
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prehension of one's mind, I like not
to appear as sentimental, but bettes
to appear as sensible.

I should like to mention one thing.
In Madras State, when they were {ry-
ing to enforce Prohibition, they were
giving some licences. The first Iicense=-
holder was an officer of the Prohi--
bition department!

An Hon. Member: Good.

Eumari M. Vedakumari: He was-
filling himself up, as is mentioned in
Dickens’' novels, and he was going
and instructing his subordinates not to-
drink!

Mr. Speaker: Only the drunkardi
knows the difficulties consequent on
drinking.

Kumari M. Vedakumari: But he is-
given a licence.

Shri Tyagl: Licence to drink.

Eumari M. Vedakumarl: So when-
we say anything, we must not put our-
selves in the position ‘Please do what.
I say, but do not do what I do’. That
will be our policy—it has become like-
that.

So I request that this may be under--
stood not in any other way but in a-:
realistic, more comprehensive and:
consistent way.

Coming to national savings, all the-
Cabinet Ministers and the Treasury-
Benches know that we could not do-
what we wanted to. To increase tne-
level of comsumption is an important
question in the development of our-
economy. Unless there is regular-
demand, production will not take-
place. That iz why we want to con-
sume, and at the same time, to save
But the people are so poor that they-
cannot do anything.

When we are giving so many ser—
mons from the mount of Olympus, we-
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.must also be careful in our own Gov-
ernmental expenditure, We must do
what we should do. We must do what
we can do within our own compre-
hension, within our own resources.
"Extravagant or extra expenditure on
the part of Government should be in a
very careful and limited way.

When discussing the difficulties of
' the Plan, some people have blamed us
that we are getting aid and foreign
.exchange from America. Our Com-
munist friends have criticised us for
.going with a begging bowl to Ame-
rica. But that is not the point. When
we see all the ‘yellow’ pages of indus-
trial countries, we realise that unless
one is helped one cannot advance in
this fleld. Even America had an in-
flux of foreign funds. Unless one is
helped, no country can develop. So
there is nothing wrong in getting helo
from foreign countries.

When Alfred Marshall was giving
-evidence before the Royal Commis-
sion, he said that Britain should fol-
low a rational and sensible poiicy; she
.should help under-developed coun-
tries. What he meant was that no
-country could dominate any other
country. In the same sentence, he
has said: “England can be a leader,
"but not the leader”.

Therefore, no country, not even the
dollar area or the Soviet bloc or any
.other country can dominate our own
economic sphere, So we need not fear
because we are getting help, aid and
loans from other countries.
We fear we may come under Ameri-
can domination or Russian domina-
tion. That is all nonsense. Even the
developed countries that give aid and
loans have their own problems. Un-
less they help other countries, they
.cannot have better relations with
‘those countries when they develop.
"That is why even Karl Marx in the
introduction to his book Magnum
-Opus said that when we know certain
~changes are coming in other countries

we must be prepared, so that we are
not caught unawares. This is due to
economic point of view. And, to have
wvery good trade relations with under-
developed countries, America or
Russia has to come and help us.
There is nothing wrong. We are
taking loans as friends and we will
repay them at some future date. So,
I do not attach any value to the criti-
cisms of the Opposition Members.

18.41 hrs.
[Mg. DePUTY-SPEAKER in the Chair]

Coming to the most important ques-
tion of higher administration we
are faced with the most tenacious
trade union. This is an expression
used by Panditji in his Discovery of
India. Recent events have shown
significant signs of this dying dynasty.
Recent events have shown that some
of the confildential matters are taken
out by some of our Members. We
back-benchers cannot understand how
the information was given to the hon.
Members from secret files.

Shri Tyagi: Then pinch it

Eumari M. Vedakumari: But most
secret information has been given in
this Parliament by some hon. Mem-
bers. I do not know how this infor-
mation was given to these Members.

Shrl Tyagl: Not officially given.

Eumarli M. Vedakumari: Even the
Ministers cannot read out all the
matters they have got in the files or
from any source. They have got the
Official Secrets Act. The files have
to be kept in a secret way, If the
information is used for a good public
purpose, there is no harm in it. But,
it may be used in a bad way also.
I should like to put a plain question
that all of wus can get information.
Does it mean from the confidential
records of official people?

I should like to ‘put a similarly
plain question about prohibition. Why
a commodity, which is allowed in the

and which after one day
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when it becomes jaggery is also
allowed, should not be allowed in the
middle? In the beginning it is allow-
ed; in the final stage it is allowed;
only in the middle, it is not allowed.
I think this is nothing but solidified
unimaginative and diehard nonsense,
devoid of realism. We must do every-
thing by conviction. When we do
something like that, we must know
what is behind that. I belong to the
Congress Party. From the economic
point of view, I should like to say
that we are losing so much of revenu:
from this. I would like Government
to enforce it stringently and in a more
forcible manner or to leave it. That
is what I reguest, '

oY TR wrw ww (I IeTERd
AEY, 7T E A At 7 T A
& yafa i 9w o7 7 § | faw
%5 foreran 1 da1 @ @ 4t o
RIS PIET FY AGAATIE FTATAT
@ ¥ for &1 £ oo w47 7§ A
Faaft qzT 1 wawy 7 £ A, 9T T+ -
¥z 7 fomr ww7 ¥ maw waer fea
74 feafa w19 gav i § o ww
Ty fromn wara & mit § Wi o
g & fEver zare A & 0T 29
g fraagEs w2z wed € fr fedha
@ 7 0 e T O A 2
wifs am? g &t aowr  fgdm
qEadfy T FT ARFIATEE QU
FAAETE

IE T ATE T W w2 oue
W o oft wiw dar wifgr @@ &
meT & e sam fe aft ey
¥ S 7 oF a1 gATY ¥ 7 wE wl
9T I AT wF #r @ & ey faman
Fgwar g wfg. 7z afi g &
dwr v ooy Wk v & s Sl
w¥ g wifew &t 3%% fag &= awg

oz faer 7} arr 1 g fom @ &
s @ § el fe aga & e
forrer f& wrafirr fradt wfeg
WX T W e ® IMw ¥ feg,
fag® gu a7 %1 urt a3 ¥ g, ST
B & oy, TaaT ao & fog, fed
w wifag % fam &= s qar
g fowar &

UAYAET § @R §g USl
famia wweamg 3wt g€ & 91 %
oITET I ATy gzedt w1 fafew d
g v wq nx g Oy G481 WK
T QG A AT AT | IAHY YT
WY W § AT | WIS FH AEANLT B
forfa #1 7% 41 377 smnfaw feafa
azg ¢ f5 g 939 ¥ 3y wfaea
wmifzard BT e w@F § 1 WX
7 WAy 3T I AT HQTT QIAATAT
¢t 7zt wlawem @, §fa 939 W1
femiqw wrfraz, 91,  S@eEgy
TAYT, TR TH § 8qFA[ 7 Hew qony
T g | arATaT & AT w9 § W
A &1 W AT FT awAE § ) W
qIgMT & 91 A T%aT W § A@q
I TRA ¥ fom o wwET A smEer
T #, Wi ¥ 5 w1 qww ;R
At g sy g e i =T A | few
T A WA 9% THEH §1 §F w
T OF Q@I G99 g4y FT 7R fE
fore®r omren &7 W warw g1 o R
gt wfwai s gfomt € dwn wer
it Y Trog & Y & forelY fi6 s
N2W F & | TTHY IR TIY $9 TTRT 4T
I | T AT F Qe F sqr G=EA
EAr g

¥ TIow WORIT T oA 7 54
TEIT A ¥ {40 57 & 7w Fr 4y ¢
afen sty & w10 &9 s wifee
&a7 gAY Al e wwr | Ao g &
fin ot enew & o e s fge, ot
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UEREY U AT 77 TEY T A 8,
U 3z fugsr 17 amer 2 )

ZHT a¥g ¥ wrfaarfadt wie gheat
& T & 1G] F (AT 39 99 ¢ FUT
26 AT FT g9 TH 7 WIAT 97 | AfFA
AR T 3@ F AT FgAT 7597 & B IHAT
FITHT XY A1E TIAT &1 @ (o
2 | 3T AT & F FH T A qdT
oz g7 % wrer e adt § nfgarfai,
giwmi o fags? g an % fau i #17
M g, S awr & faw, saw
ERTa<ErT 39 & fag, A S F4r fawdor
BT § wua fAag oF qur W 4@y A
HIAT | 59 T & qI9 Haa g«
& 9ar % S arw fagw S et |
g€ T @ ™ 9 I @O < T
ST |

H A= FaaT 56 W1 a8t Fran
¥ OF 99 gIS9 a9 @1 g W 99y
Fae fyas & @iz #1 fasret frew
FTEAT & | 95F G G FT S BT Fa75
FATERT AT AIA L7 J9€ T &1 a8
qFT FAT RO | BT F ATHT qgA
T & | AT ZET A 98 ge
O FE A OFHY FAT 93 AT |
e & 7g frEes & 97 59 O

aga ETaagEs e #3 w6iE

Heaqaal HT AT HIE q2F A AT,

gl W7 e feafa adr 8
s 3ma gu S WK 37 fadg
A 39 F1 WELT g fwad F7 I
T 3 &1 | q@ &0 ST @t
Y U g e g, o oox oagi &
ATEA T age SART @ FTAT T84T & |
TR 98 FHT A8l F TEAT | (% 98
THH  FG FHI KL, AT gAL AT &
FHI A TG TH ET §%aT g, AfeT
TR dg FHT A4 wC GFAT £ | B
fasia =i #1 3@ @ # F=7 q@T
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T g HATT FEAT 5 w77 79y 92w
#it fag s A i 7 w97 w7, JreET
I 7 FAY FI, a1 a9 &1 q@ F T30
9% FEAT ¥ HIT FEr{afaqEs fram
FT |

TATX T AEFAERL ToT &
ARTE HT TZ AT FAT @A HIT
AT FT W AF TH F3o7 g-0F 007 1
q7 9 T7A0% (e | 7 2 g fp wrw
AT H HFHIA 454 o &g | F 797
frat=m-a1 7, 35otw, & @13 § ot g fn
fefae 12 9 ®ioEET &1 &9 33947
73 141 g o 1 d= st #1 a9
Z gT T AFEA( A AT qrirg &
Tt TEET § | TG HIT & AT 5 ST
FARFEFH AL T 21 F ug
fraz oo =meat § B 35 avw ot
= e s sfew, arfd SwT &
FeET TE A T AR AT FA
# A1 7 fas F gl wg@al 1
TEAT aF T F-ARAT F-ATET &1 AGT
qMET & | 3T geeeT 7 AT 1S FTIET
FT AT TG |

Y T 9GS AR AT T
U T 215 FIE & ST F1 AT HETAAT ~
F AT FT G Giceat ag! faerdt o |
ST FTH FT 1 H9T £, SH q FT9 FAT
TifzT | wfE< ZaTe 3= F OAT i &
Tt & fr g o) o sdm &
a1 &1 &9 1= wEAT A Fle i 2
&Y 9T & | T F OHEA F FH FE
FT A ZrAT ¢ FATRT qFIA fqemy s
T § | 99 Ny e e w1 far
AT 7R fa= F mEwas €0 g oty
fopet ST T SATRT F FIA Wl aAZ T
HAT HT FE g, 41 92 FE 5 3,
fFT oeTaT a1 F BT A T®EA
TET 2 | W WA &Y, 1 U216 o



e fi ond, ¥fe aft o fot 2%
oY wevee a7 Ted ¥ g qforrd w9
w & ol wfgn Wit w7 fawg 9%
gafaNT eaT ATt wiE

argt aw fanar &7 woae 2, o gwTY
g w1 W R e o ags fEmie
oz aw uandy far w4, fom & o
& foretr woaram ar, wx w4 G § 1 3@
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TFFMITAT AR GU AT 1 TEA AN
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ZaT w7 A A wfasi 7 wfm-
faqer WX mAsmAdmAT agdr W
T T & | TAAAE T EF AT § S9!
sar fear & W7 %€ #3935 &, [a9y
AMAAEAAT 9 g1, 77 afe a1 a7
|y g AT FT-9TAT FI G, T
78 s g TF faafagi & {7 ofF
femr A qgdr or @Y # A7
9 & AT # w19 nfEAer A eEy
o FIHT F4Y FET ST @AY 2 wEET
]G FT# ¢ WA ZHI T H7 AT
Rl Ao T A 8, a7 e ow wa
Al wfwd §F & | 99 aw gt W
¥ g s fafua amfw ad
g, 3wy A wdATge ST afl $T
T § | aft g vt © & 2w R O

I AT 70w w9 AT 9w
AT ARY E, A a7 agy y=h #
fix g wramr e fs orfere w4 w2t
# o7 s graTd mfgy ) g8 Th
e f g faar of ot 7 o
W54 % TR H gg aA e g% g
fear mar & & sy & wgan ar g
" TR 98 ) T Xw A% Pradadi
Afer-faqm, sww fgy go qdi &
FA7T AT aTA AT I A A
qa1 77 &1 7w fauia s A fear
[T, AW A% wE A Al e
HEAT & | W 32 Sfaera AR T ATy
Fr 9w ¥ fegramar 2 (a3 wE &
ara 741 & | gwdy gt sar a7 A €
#r 33 e m WTOE F3T AT R
HAH[ T | 7F AT v ATAT gE Ay B
s 9t syfeer 33 sfqea g &, 77 €
e & o1 @ ot T T & afe
AeE AT AR B Soo F Yo ¥ T
afEm. o weg g & wwA & Wi
qéy Ffron faw= " 20

war a9 zw w1 A AW
* & gafy zw 3w & fam ag wr
LA R SR L R LR e
faRai #Y 7997 F¢ | AT FOUT @A
A 9T T Zw Fea € fr o dfaw
WE WAE A & WIT AT FiAw w1
¥7a §, 77y T frara e & faator
oEmt § ssR0 Swawr & i o
Txel & 1 w1 g8 91 fawre a8 gt
aAr wfzn fie =zt &Y 2, & earv
Af® TR W T TOA § W §A7
fagtm & w17 w74 & A w1 wmfa &
AW | W gH IAET JTATT 207 & feraior-
st § A &7 7%4 § | ofz €% Qv
fanT fer m, & zw fafas et &
TR T wT FHX § |
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¥fw & g7 F gAT gy HA ofr
A%T  FIN § A7 oy AW ga
g #3ran s redw Femma S fag s oF
At zady wfad 1 fra aga grae
& Ao 3z A Y ? weafieey v3ade
usfafaedaa § g9 F14 FT F qFA &
Wk ITRT FAqedfea FAST F qIHA
% 7g gamE w41 & 9205 foqra &
g TYRAT AT wTfgd, AfFa 36T
TN 95F ¥ Fq gy war § W fx 78
FIH T &7 FAT #, A1 FE G547 I0OFT
fagraar grm, faad aa faare #1d
sy A g aF 177 graeNifE
TF T AA F 29 AT AATH GA AL
fF gv Y ga¥ ar? 7 fraai o= fnix
T T@AT 9F | FA0A0 frAry  EgA4Y &,
IqHY AT A0, IV AT T _A
aifed, Ia% avi-ada aifgq, sae
TS TEAT ATAT AOZT | SOX HATH
&I 41 §, afeT gw zaa & fr g gar
TATLF gATH F 0 frr RE, w e
TR A TAAR R N mfd
3% qafes dF I Tar A& 2
@ ¢, foaer ot o2 & f5 W e
W@ 1 A & v Qv ¥ Pk da
& WK g wdzd 5 faa dare wff
& 1 % 9g Frdem s angm g for maddz
wr g5 fafras srga gl w7
wrfgy 1| 7 FRA AT @ § WX IE
&g OE FT T Tigw Wi W< g
qe 7 g, a1 fFma grar gk 7
& fr ag Ta7 77 A & QA g4 warw
T AT 7 | AZ FAIT S FO aAY
a%ar § | gAfAT 98 wrAwmw & fF
xg W w7, 727 T AT F AN
farzT o |

14 hms,

a AF e ux fget $ A ®
AT WRAT E | WA W TSAA TG

@A A Fadew weom f I s g oy
T qreraTRE #Y Seifeny g &, &
fZR= W AR Ar § wAT waw gIAw
AT g gur & 5 oF &1 frma 7 ©F
& 9B I TF FTAR a1 HTAT 3T W
ST W feedy ® g7 FTOw A
& | & OF ot BT & w917 F savar
wgfraa  faalr Wik 77 &t wt
AR  FE  AATT &1 w0 | g
@ ¥ A faew, oazw a7 R & 3%
IR W TF ATV F G GTA gAY
Tfgd 1T gaT w19 7 T =
wqavy At wifza | g94 0w A7 fely
1T 1t ot wgfaaa g e @R
g @t adt snav & I el
dred ® s ge ) feedr any R
N g F i gafaa F D T
gaaana £ | afz g9 A 7 fegraaran
F AT fz Y Fr g TG H F99 IGT |
QAT A7 A . AT F q20 & ol
FATHT HIT TFARZ T 47 F7@T

g fr 23 ¢ o7 faqre &% ol 2y &
SRR 27 | Havaw g7 |
Shri Heda  (Nizamabad): Mr.

Deputy-Speaker, Sir, the debate in
this House on the General Budget has
taken—I think rightly and as was
expected—a different pattern. It is
not as if one party, the party in power
is defending its taxation policy and
the party in opposition is opposing it
thoroughly. It is not so; rather sup-
port is coming from all the sides. The
greatest champion of our present day
Budget and taxation policy was, in my
opinion, one who sils in the front
bench in the Opposition. So many
other Opposition leaders also have
given the full support.

I call this quite proper because we
have ushered ourselves into the Five
Year Plans Era. Once the Five Year
Plans—in this particular case the
Second Five Year Plan—have been

e



accepted, the taxation policy is a natu-
ral corollary, and that is why this
year’s Budget is not so crucial as was
last year’s.

The Prime Minister has already
stated that this is a pedestrian Bud-
get. Kumari Vedakumari has given a
good interpretation of it. In my opi-
nion it is not a pedestrian Budget. It
is the maintenance of high speed.
That is clear. I would rather call it
a “high speed maintenance Budget".
The taxation policy is to maintain the
speed of the progress that we had
decided last year, We are maintain-
ing its level; we are maintaining that
speed; we are not going slow.

An Hon. Member: ‘“Locomotive
Budget”.

Shri Heda: My friend says that it

is a “locomotive Budget”. I think
that is a better term.
8ir, when I find that Opposition

Members extend their full support
and sometimes give an  impressivn
that if at all there is any attack or
opposition to the Budget or taxation
policy it is from the private Members
belonging to the Congress Party, I
feel that there is a subtle game behind
it. The motive, it seems to me, is
that they give full support to the Five
Year Plan and to the taxation policy
so that when the Plan is successful,
when the taxation policy leads us
towards a soclalistic patitern of
society, they would naturally and
justifiably share the achievements but
in case—~God forbid—~there are any
shortcomings, which 1 think they
expect, in the achievement of the
Plan targets 1 am quite sure they will
tum round on us and say that
because of this or because of that the
Government failed, and they will reap
a harvest out of that failure.

I am stating this because I feel I
should defend some of the Members
in the Congress Party, who bhave
made little attacks here and there
because their approach is realistic,
They should share the success or the

failure of the taxation policy or the
Second Five Year Plan.

There is talk about deficit financing.
While replying to a similar discussion
in Rajya Sabha, the Deputy Finance
Minister in his speech gave certain
figures about the quantum of deficit
financing that the Governmnet have
adopted so far. The target in the
Second Five Year Plan was Rs. 1200
crores. It was urged upon the Gov-
ernment that they should not adopt
it for more than about Rs. 900 crores.
I think they have already adopted
deficit financing to the extent of
about Rs. 600 crores—I think it iz not
exactly Rs, 600 crores; so far as the
Centre is concerned 1 think it is
Rs. B87 crores, but if we add deficit
financing in the various States, which
is not very material or sizeable, the
figure would be about Rs. 600 crores.
I think the Deputy Finance Minister
gave an impression in the other House
that by the end of this year deficit
financing would come to about Rs. 800
crores. He felt that by the end of the
Second Five Year Plan it may not go
beyond Rs. 1200 crores.

Sir, the last two years are generally
very crucial in the implementation of
the Five Year Plans and thc quantum
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the position today? Some people say
that already there are inflationary
tendencies.

that we are very much weighed
under the pressure of deficit financing
that has been adopted so far, but if
we go by certain symptoms of deficit
financing. I feel that with the deficit
financing that we have so far adopted
the inflationary tendencies are not at
all alarming.

Acharya Kripalani himself said that
if production keeps pace with deficit
financing, if the increase in wagss.
keeps pace with deficit financing apd)
if the general level of natignal:
income keeps pace with deficit fipang-
ing no undesirable resulfs. ., weuld;
occur. He is quite right, buf¥ thindg
the mistake he or some sthepifre)
making is that, when we think of.
this we immediately think that we
have adopted deficit financing up to
Rs. 800 - crores and accordingly our
income would have gone up by about
Rs. 5000 crores or something like
that. That is not so.

Let us judge this inflation from the
other tests, from the symptoms as I
have said earlier. Let us see whether
the prices have gone very high. Let
us find out how the money position
is, whether money is ample and quite
easily available in the market. Well,
1 think the money market was never
so tight as it is today. We are conti-
nuocusly increasing the bank rate. If
we go by the private interest, even if
you pledge gold it is very difficult to
get money at the rate of 8 per cent.
One has to pay even 12 per cent. and
if anybody has got hard cash, surely
he makes more than 12 per cent.
today, and quite easily to5. A perti-
nent example in this regard may be
found in the various small, beautiful
housesg that are coming in round about
Delhi and which are given on very
decent rents, Rs. 1,000, Rs. 1,200 and
Rs. 1,500 a flat. 1 think in my own
estimate they make about 18 to 18
per cent on the investment they have
put in. and this is so in spite of very
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high cost of the land which should
not be so at least in a city like Delhi
where the available land area is
very vast.

So, money market is not at all tight.
The trend of the prices is not so bad.
In fact, there was a study made both
in the United States and in the United
Kingdom about the real price of
currency in different countries and it
was found that sterling has dropped
by about 44 per cent in the last ten
years in its value. The dollar has
slso dropped out of its real value by’
about 20 per cent. Tt was only the

ian rupee which stood 1,
nng‘ ‘therefore to say that tﬁsm,?ﬁ
inflationary tnndenc:,ps. that pﬂces are

rgﬂ%qmﬁm ore1ois rwﬁonﬂ% adm;

any more !- mt'lslﬂ
think, correct

Let us go b‘f‘l{h ﬂﬁug!ﬂﬁh
till we do not ﬂnd&‘?‘ AT
tendency in the society, 1 think’

can safely adopt this deficit ﬂnancinz
which is one of the sound economic
basis to provide money for develop-
ment purposes.

So far as production is concerned,
it has gone on very well. From the
Economic Survey which has been
supplied to us along with the budget
papers, I shall read a sentence or
two:

“The index of agricultural pro-
duction which had dachned from
1164 in 1954-55 to 115.9 in 1855-
56, recorded a sharp increase to
123.0 in 1956-57. The production
of cereals went up from B45
million tons in 1055-56 to 573
million tons in 1856-57".

So far as commercial crops are con-
cerned, “the increase was about 8 per
cent” 1In agriculture, one has to
depend upon the vagaries of Nature,
since we are very much dependent
upon the rainfall and various other
factors, but if we look at the indus-
trial production we find that the
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index in 1954 was 112.9. In 1955, it
rose up to 122.1. In 1956, it rose
further to 133.0. Then there are the
figures for various months for 1957.
I would take the last figure only, and
that is for the month of November,
1957. It is 148.1. So, if we consider
all this, production is really increas-
ing.

A general question is put to us,
whether the common man’s lot is
bettered or whether he is still suffer-
ing under the same weight of poverty,
disease and all that . Well, all
these things are there. Kumari
M. Vedakumari asked what the
quantum of unemployment  was
and how the common man was faring.
I think it is for us to go among the
masses, move among them and find
out the difference. I have done such
a work to a little extent, especially in
my constituency, and to some extent
in the whole of Andhra Pradesh area.
I have found that the problems of
unemployment are decreasing. When
I talk of it now, I am not talking
about the educated people. Educated
unemployment is certainly increasing,
because the number of educated
people is enormously increasing. But,
if you go into the question of unem-
ployment in the rural sector, it is
certainly decreasing, and if you go
into the aspect of the standard of life,
for the last five to ten years, of the
lowest strata in any village, you will
find that there is a definite change.
Maybe they have not come to the
mark; maybe it will take some time
for them to come up to the mark, But
I am sure that their conditions will
really show an improvement in future.

Under the circumstances, I think
that if we adopt the steps that we
have taken so far, our aim to realise
the targets of the second Five Year
Plan would be justified.

Raja Mahendra Pratap: I rise to
speak on the general budget and so
I shall be speaking on general points.
I say that Members of the House and
members of the Government are mov-
ing in certain ruts of ideas. My con-
cern ig that they should get out of
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this rut and see around and have a
general view. I want that we should
make a new society, with new ideas.
These ideas, as they are prevailing
now, make us fight and they divide
us. I say that we must have new
ideas, but at the same time, we should
keep our old culture. On the basis
of our old culture, we should build
our future,

Now, I call these ideas as ruts of
ideas. For example: They speak a
great deal about public sector, or
private sector, or nationalisation, and
all these things. These ideas grew
during the last 50 to 60 years, and
they have captured the minds of our
Members, and they do not get out of
those ideas. They do not know why
these ideas were created, how they
developed; they have no knowledge
of it. They find themselves in the
midst of a stream of certain ideas and
they go on in that stream which goes
on.

I say that people should get free-
dom which they are not getting now.
They are hampered at every step,
everywhere. I do not mind if people
make money; I do not mind if they
start new industries. But I would
certainly mind if they do
something in which time is wasted
or energy is wasted. I shall mind
if they will enjoy life in a way that
they spread diseases and make people
idle or do anything of the kind. So,
what I think is, we should not mind
if some people make wealth, but we
should see that they do not enjoy in
a certain way which makes waste of
time and energy.

1 want, Sir, that we should change
the system of the Government. This
system of Government was started
by the British for the British, with
the aid of those people who took
bribes from the British against the
interests of the country. Thus this
machine was built up. So I say we
must change this entire machine, the
rule of the collectors and of captains;
the rule of the baton and the rule of
the police must go. We should really
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give freedom to the people. The
people have not got freedom yet. It
is a Government by the Government
officials. I wish that people have
freedom. .

An Hon. Member: Freedom from
Government?

Raja Mahendra Pratap: There should
be only one tax, and that tax should
be on property, land, houses or fac-
tories. But there should not be tax
on our walking, on our motoring or
on our daily life!

Shri C. R. Pattabhl Raman (Kumba-
Konam): What about shares and
securities?

Raja Mahendra Pratap: Now a man
thinks he can make a little money by
trading. But you tax it; you stop
him. I think this system should go.
I would suggest that the object of
industry should not be profit; we
should produce for our own use. This
48 a system which was introduced in
certain parts of the United States—
production for use. That is to say, we
build factories, not to sell the products
but to provide ourselves with those
articles which we produce.

Here I will also speak a bit about
Pakistan. 1 wag recently there. We
make big budgets. What for? To
make our lives better. We build
houses, we make cities, we make roads
and camals. But if unfortunately a
war comes, and if Americans give
A-bomb or H-bomb to Pakistan, and
if they throw one bomb on Delhi, our
Delhi will be flnished. Now we have
to consider the situation. 1 say that
there i3 a method by which there will
be no Pakistan. And this fact I said
In Karachi and Lahore; their papers
reproduced my statement. So, I say,
there is a way of saying things. I
honestly believe that it is possible
that there will be no Pakistan, but
we shall have Aryan from Assam to
Iran and Himalaya to Ceylon. If we

can bring it about, there will be no -

. danger of war. There will be mno

question of Kashmir. So, I beg you
that my plan of Aryan may be adopted
officially. Our Aryan is not also an
isolated unit. Our Aryan will be only
a district of the province of Asia of
world federated government. If such
an Aryan is created, it will be secure.
There can be no security if countries
prepare for war here and there.

Here I come to the most important
point. Our people here and our peo-
ple abroad, and humanity in general,
have not understood how humanity
has developed so far. There were
small States. They were fighting and
fighting and bigger States came into
being. Then the bigger States wecre
fighting and fighting and still bigger
States came into being. Now only
two are left in the field—U.S.A and
U.S.SR.—and without knowing we
have become part of one.

We might say that we are quite
neutra]l; we might say that our policy
is independent. But when we are a
part of the British Commonwealth,
and when this Commonwealth is a
part of the U.S.A. group, we .are not
neutral. I think such a lie should be
stopped; facts must be faced. So the
question is: what are you going to do
under the circumstances? Are we to
remain in this British Commonwealth
and when war comes between U.S.A.
and USSR, we also become the
victims of the war and aggression of
U.B.B.R.? Are you satisfied with this
situation? I am not. I conaider it
very dangerous. What are we to do
then? I say—and I repeat it in this
House also—that we should boldly go
with a new plan and programme, the
programme of world federation. We
should adopt world federation as our
creed.

continue to say things.



are ail slogans. We say: we want to
have a secular State or we want
socialistic pattern of society. Here I
may say that I have some experience
of Soviet Russia also. I saw that there
also the talk and the slogans of the
proletariat were a big humbug. The
fact was that certain intellectuals who
could give such slogans mounted up—
people were deceived—and they oecu~
pied the same seals which were occu-
pied by the Czars. So, here also our
people must know this fact—that they
have said al] these things, the social-
istic paticrn and secular State, only
to capture the minds of the masses.
Therefore, some people have risen
high and seated themselves in thc
high chairs; this is a fact. This must
be understood. And I know that many
honest Congressmen sitting on that
side are really in heart with me, But
they do not dare to express this,
because they think of party discipline.
My friends, get out of this idea; come
to me. Let us form a new cabinet.

Mr. Deputy-Speaker: The hon. Mem-
ber has many more things to tell. He
invited the hon, Members of this House
to listen to him; but nobody turned up.
1 was the sole listener then.

Eaja Mahendra Pratap: I come to
the very practical suggestions. Here
many people have said that there is
unemployment, But what do you sug-
gest? From where should Govern-
ment give employment? They have
only a certain budget; they cannot
provide more. I tell you how we can
remove this unemployment altogether,
how there will be no man left un-
employed. I will tell you the plan.
1 say that every school should have
factory, flelds, gardens and dairy
farms. Our students should produce
their daily necessities, and when they
grow up they should be declared joint
proprietors of the school property.
These people will live as brothers and
they will not fight. This is communism
with morality and religion.

Now, I suggest the same plan for
the army. Many people say that the
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army is a great waste. Yes, under
the present circumstances it is; I also
admit it. Because, it is only eating
and enjoying life. When there is
peace, they do not find any other work
to do. Just as in schools, I suggest
that there should be factories, gard-
cns, fields and dairy farms in  every
cantonment. Let us have here the
same kinds of factories, flelds and
dairy farms. Qur soldiers will learn
the art of fighting, the soldier’s busi~
ness, for three hours and for the rest
of the time they will work to produce
the daily necessities. In that case, they
will not be a burden on us. As I
said, we must plan in such a way that
we can have even 10 million soldiers
all over the country in cantonments
from Kashmir to Cape Comorin, and

they will be the greatest defence for
the country.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Raja Mahendra Pratasp: Please
excuse me, After four days of
penance, I got this opportunity, I also
dare to say to the Chair: “Please do
not promise. If you promise, fulfil it.”

Workers should be declared half
partners in all factories. If we could
do that then there will be no more
strikes. We should take representa-
tives of workers in the Board of
Directors and when the profit comes,
we divide with them. In that case
there will be no strikes.

Now, I would just read the points
and would not enlarge on them, The
evil of selection in the services ia
very great. For instance, there are
200 persons to be taken and 18,000
people apply. Now, is the Govern-
ment for 200 people or for 18,000
people? This has to be considered.

Then there is the evil of competi-
tion. This evil of competition should
be finished for all times. We need
no competition. We should have this
principle: All should work for all to
make all happy. No one is to be left
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without work or without bread. How
could we do that? Every village and
town should be declared a joint
family. Respect for elders, love for
children and strong and healthy work-
ing for the community.

Then there is the evil of courts.
Some hon. Members has just now
said—and he has truly said—that the
courts must be finished immediately.
These courts are a nuisance for
society.

Shri Naushir Bharucha (East Kan-
desh): What will happen to the law-
vers?

Raja Mahendra Pratap: Lawyers
will become leaders of the people.

Then there is the evil of hospital. I
always hear—everyday people come—
that even the compounder wants some
bribe to give medicine. This is a
very serious question. So, I also say
that there should not be many hospi-
tals, but there should be moral insti-
tutions to stop people from doing
things which create diseases. So, I
say that we should make people
moral.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Raja Mahendra Pratap: There are
still two or three very important
points.

Mr. Deputy-Speaker: 1 would advise
the hon.. Member that he should
reserve his remarks for some other
opportunity. If the House will feel
interested, perhaps hon. Members
would attend his lecture. But he
should conclude here.

Raja Mahendra Pratap: I would
suv only one thing more.

We should establish this principle
that any and every idea, which
creates friction and struggle, should
be suppressed and every idea, which
makes us friends and brings us to-
gether, should be accepted.

17 MARCH 1958

General Discussion 5256

Shri Manabendra Shah (Tehri
Garhwal): Mr. Deputy-Speaker, Sir,
before I begin, I would like to start
with as to which is the economic
policy of the country? For that pur-
pose, the best thing to do would be
to quote the Prime Minister, who has
given us as to what is the economic
policy of the country? I am quoting
from the A.LC.C. Economic Review
dated the 15th September, 1957, titled’
India on the March. It reads as
follows:

“Hardly six months ago, the
Prime Minister stated at the
AIC.C. Session in New Delhi
that socialism is thought to be
apparently chopping off the heads
of some tall persons and cutting
at the pockets of some persons,
who have money. That is a child-
ish way of thinking of socialism.
If money is required, why not put
higher taxes, get more money and
solve the problem. With all res-
pects, I must say, that is not clear
thinking. But the main thing, we
are concerned with, is not money
underground, but the production
of money—the production of goods
which means money.”

This is a very important point that
he says—that the main economic
policy is the-production of money and
the production of goods which means
money,

There are two factors that have to
be looked into regarding this. One is
attracting foreign capital here, not in
the form of loans but in the form of
investments. The other is to create
and have a class known ag the
“propensity to save group”. These
two factors, I believe, would be vital
for revitalising the economic develop-
ment of the country.

Now taking the foreign capital,
which is the first factor, I would not
like to enlarge on this issue at this
stage. All that I would like to point
out at present is that from my per-
sonal experience of some of the
foreign industrialists it has come to
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my knowledge that they find it very
difficult to really ascertain as to what
are the facilities available to them
and what are the rules and regula-
tions that they have to follow before
they can invest money here. They
have to knock at various offices and
they have to knock at various minis-
tries and yet they do not find what
is really available for them. And
they go back in disgust. I hope I am
wrong and if I am wrong, I am sure,
the Government would be able to
place on the Table of the House in
three or four pages all the rules and
regulations that they have to follow,
the facilities that they are provided
with so that we may know that they
are. 1 hope it would be a thing which
would carry some weight because no
single ministry is responsible for any
single industry and I feel that it will
be difficult for the hon. Minister to
do it at all. The reason why I have
raised this issue on General Budget
is because if anybody is competent to
do it, it would be the hon. Finance
Minister,

Coming to the other factor, which
is the propensity to save group, I
find that the present Budget proposals,
which are merely the continuation
and additions to the previous Budget,
run counter to what the hon. Prime
Minister has stated in the A.ILC.C.
Session. Argument notwithstanding,
I may have been content if small
savings, increase in national income as
well as capital formation had kept
- pace with the aims of our ambition,
ie., in a nutshell the targets laid down
in the Second Five-Year Plan. But
that too has been a major disappoint-
ment.

Quoting from our ex-Finance Min-
ister in one of hig articles entitled
India’s current economic situation in
AIC.C. Economic Review of the 1st
September, 1957, says:

“While net savings in 1955-56
were only Rs. 67 crores against an
annua] target of Rs, 100 crores, in
1956-67 the negative progress
reached as low as Rs. 62 crores.”
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And the yield for the next financial
yvear is not very rosy either. The
Prime Minister himself in his speech
admitted that the intensification and
development of small savings is now-
adays the constant concern of the
Centre and the State Governments.
He has, moreover, said in a similar
debate in the Rajya Sabha that one
of the main factors which would solve
the problem of our paying the debts
to the foreign countries in a couple of
years’ time would be the solving of
the problem of agriculture. Thus, a
situation has been created largely
from our taxation policy, which is
designed to meet the objective of our
economic policy as a whole which has
eliminated the investing class, with-
out succeeding in creating a new
investing class in lieu. Therefore, it
seems to me that attempts are being
made to bring to the surface the so-
called idle wealth rather than attempt-
ing to create an atmosphere favourable
for capital formation and as such
enhancing production which is the
real wealth.

Nobody would deny, and I would
be the last person to deny, that India
should build herself into a Welfare
State, an ideal Welfare State. But I
could hardly believe that the drying
up of the individual wealth to invest
as also to consume was the method of
achieving it. In this respect, I would
again like to‘Quote some relevant por-
tions. In his article “Investment,
Capital Formation and Full Employ-
ment” in the AIC.C. Economic
Review dated 15th November 1957,
Shri Ashok Kumar Sen, Union Law
Minister has said:

"

“The present state of increasing
taxation has undoubtedly increas-
ed the incidence of tax burden in
India, there is a fall in the num-
ber of assessees indicating that the
law of diminishing returns has
already started operating in the
field of taxation. Such trends in-
dicate that in India the sources of
personal income are drying up
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and the policy of increased prog-
ressive taxation has not been
yielding increased revenue.”

To quote him still further, he says,
that, -

“The two basic factors which
sustain an expanding economy are
investmient and consumption. A
policy tending towards the drying
up of these sources would create
further stagnation in the economy
and bring about more serious
situation.”

He further mentions, that

“g high incidence of taxation
discourages foreign technical per-
sonnel to seek jobs in industries
and the foreign capital is being
scared away.”

To me, therefore, it appears that
we are going faster towards distribu-
tion rather than production. But I do
not know what are we to distribute
if production lags behind. The Finance
Minister in his above quoted article
in September, 18567 has said that in
1856-57 the production increased only
by 4 per cent against the target of 5
per cent. The Ashok Mehta Food
Grains Enquiry Committee expects our
targets in grains to be realised by
about 70 per cent only, while if this
trend of taxation continues, even the
industrial sector may not fulfll its
target.

It is, therefore, time that we think
seriously on our economic policies,
After all ours is not a dogmatic
approach, but a practical and flexible
approach. There are spheres, in
my opinion, which are perhaps
more important for the  State
to look into than industry. I feel that
despite industrialisation, for a long
time to come, agriculture will have to
play a very important role in our
economic development. In fact, I
would say that though we as yet
really do not know what the core of
the Plan is, I feel that quite a bit
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agriculture is the core of the Plan.
So, the Government should seriously
think of diverting their energles
largely towards agriculture if the Plan
is to be saved and balance of payment
have to be put on a sound basis.

As regards industries, I do not want
to say much about it. I would only
raise two issues: (1) if, there is an
overall general control of the State
which would permit the State to
remove any disquietening features if
and when they arise in private indus-
tries and (2), when the priorities are
fixed by the State, why are we afraid
that industries in the private sector
are not faring well or are not doing
properly for the betterment of the
country? With these only two ques-
tions 1 will leave it at that.

My conclusion, therefore, is that
our economic policy has largely
been influenced by ideological con-
siderations and political considera-
tions. We have certainly not been
pragmatic in our approach, although
we may say much about it Here 1
think a warning would also be indi-
cated. Perhaps, we are by some
interested parties, being involved in
a race of political and ideological
considerations only. This sort of race
is continuing, then we are bound to
fail in our economic policy. We
should, therefore, as the Prime Minis-
ter has categorically said—We want a
pragmatic approach and we should
not allow ourselves to be involved in
any race of ideological or political
considerations.

To summarise what I have said, I
would like to put certain gquestions.
And this has become necessary,
because I find that when the panel of
18 economists to the Planning Com-
mission when they gave their report,
they mentioned that they did not have
enough time to examine all the mate-
rial placed at their disposal. There-
fore, their findings cannot really be
giving us a true picture which would
enable us to accept them in toto.
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Therefore, it is up to the Finance
Ministry to decide on the following
issues:

(1) Whether small savings, increase
in national income and capital forma-
tion will be helped.

(2) Whether a new class of inves-
tors will be created as the existing
sources are drying up with the exist-
ing economic policies.

Answer to these will decide whether
production of wealth will take place
or not. And that will be the indi-
cator as to whether the cconomic
policy is correct or not. This is what
I want to submit in a general manner.
Now I would take up onc specific
point, namely, the pay of thc army
personnel. The army personnel can be
divided into two categories—civilians
and regulars. The Pay Commission
that has been formed has been formed
only for the civilians in the ecivilian
departments but not for the military
personnel. I feel that the price index
is the same for all, whether they are
in the military or in the civil and the
pay scales are more or less the same.
Therefore, 1 cannot understand as to
why automatically the findings of the
Pay Commission are not being enforc-
ed for the civilians in the defence
forces. As regards Regulars, I find
that though there was a Pay Com-
mission set up for the military per-
sonnel some time back, about five
years back. They revised the pay
scales to the disadvantage of the
regular officers and men while the
civil side has been getting an increase
on and off in pay, allowance and all
that. I understand that many of the
officers had wanted to opt for NNEF.A.
on the civilian side, because they felt
that their conditions in the Army or
Navy or Air Force to whichever arm
they belonged to were not conducive
to staying on in those forces. And
moreover, Wwhether it is a policy
speech or not, I would like to quote
what General Tkimmayya has said
recently:

“Most young men choose to go
to the commercial firms and if

right type of men do not come
forward to the Armed Forces,
conscription might have to be
resorted to.”

This is a very major policy speech
by a person holding a very respon-
sible post. Whether he did it on his
own or not is a different matter. But
it at least conveys that the pay scales,
ete. in the Defence Forces are not pro=
per. Therefore, my request is that
this Pay Commission should also be
given more power so that they can
even investigate their cases also.

Shri Shree Narayan Das (Dar-
bhanga): Mr. Deputy-Speaker, Sir,
the time of general discussion on the
Budget is the time of stock taking.
The Finance Minister has given us
an idea of the economic position pre-
vailing in the country. I would like
to look at it from another point of
view.

While adopling the Constitution, we
provided for certain Directive prin-
ciples of State policy to be imple-
mented by the Central Government
as well as by the various State Gov-
ernments. I think it would have
been betler if, taking advantage of
this opportunity, Government had
given us an idea of the extent to
which the Central Government as
well as the State Governments had
been able to implement the wvarious
Directive principles of State policy.

I would not go into details. First,
we have to provide gainful employ-
ment to all the persons who are
capable of being employed, who are
capable of doing work. I cannot say
that the unemployment position is
deteriorating. The various ecconomis
efforts, the various undertakings and
the huge among of money that the
Central Government as well as the
various State Governments are spend-
ing lead to employment. In various
sectors, the position has eased. But,
Parliament is entitled to know, at the
time of the Budget, the exact posi-
tion relating to employment. In the
Budgets in other years, there was
some indication of this problem. But, '
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in this Budget, this subject has been
completely left out. I would like %o
see an indication of that given in
future wvears.

Again, we have said that equal
opportunities should be given to ail
irrespective of any class. Situa.cd as
our society is at present, we have
been divided into so many clasres;
not only social classes, but in the
economic sphere also, there are so
many classes. The huge expenditure
that the Government is undertuking
these days would have iis impact on
these various classes. Which arc the
sectors of society which have bene-
fited and which are the sectors wnich
have been hit hard? We have been
told that there has been an increase
in the national wealth of the ccuntry
The average per capite income in
India has increased. Bui, we do not
know to what extent the various sec-
tors of society, especially in the eco-
nomic classification, have benefited.
As representatives of the country, I
think, while we wvote for the {axes,
while we vote for such expenditure,
we have a right to know from the
Government as to what is the impact
of the Governmental expenditure on
the various sectors of society. There-
fore, the first thing that I would like
to suggest is this. At least in my
opinion, it is important; I do not
know whether the Government will
agree. At the time of the Annual
Budget, an indication should be given
as to what extent the Government
have been able to implement the
Directive principles of State policy, to
what extent increase in national
wealth has led to the prosperity of
the poorer sections of the society, to
what extent we have been able to
fulfil our promise that equal oppeor-
tunities would be given to all, espe-
cially to those who had been de-
prived of such opportunity in the field
of education, in the economic field and
in the field of social enterprises.

I would like to congratulate the
Government on one thing and that
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is on the introduction of the econo-
mic re-classification of the Budget.
It was introduced by fhe Finance
Minister last year and it has been
continued this year. In view of the
fact that the Government have under-
taken the huge responsibility of eco-
nomic development, educational deve-
lopment and Government will be
spending large sums of money for
social improvement, it is necessary
that the impact of such expenditure
should be shown in the economic field.

As has been pointed out in the
booklet, Government’s intention is to
have a national budget, that is, a
budget incorporating the budgets of
all the States, showing to what
extent the huge expenditure of the
governmental agencies has reacted on
the economic conditions of the coun-
try. I think that is a step in the
right direction. But, I would request
the Government not to leave it at
that. We have been given only the
economic re-classification of the Cen-
tral Government’s Budget. I think,
in a country like India where there
are fourteen State Governments, this
re-classification does not give us a
true picture. I would like fo suggest
that immediate efforts should be
made to persuade and insist on the
various State Governments as well as
other important sectors of sociely, es-
pecially in the economic field, to sub-
mit to the Government prior to the
submission of the Budget, a concrete
statement of their economic activities
so that the Parliament might have a
fuller picture of the impact and effect
of governmental expenditure on the
various sectors of society. This Budget
has been criticised by several hon.
Members. Some of them have made
important suggestions. Various eriti-
cisms have been made. I would like
to say that the most important ecriti-
cism was that the Government is
going too far in deficit financing.
Situated as we are, I do not think
that unless we adopt bold steps, we
cannot develop our country. This is
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not the Budget of a static country.
This is not the Budget of a very
developed country which has advanced
economically, industrially, educa-
tionally. It is only ten years now
since we attained Independence.
Before that, we were ruled by a
foreign Government. They had no
idea of the condition of society. Now,
the national Government has saddled
itself with the responsibilities of a
welfare state, of having a socialist
pattern of society. At the same time,
it is the duty of the national Govern-
ment to see that the economic inequi-
ties, the social inequities and other
inequities in the different sectors are
removed. No doubt we should depend
on taxation as much as possible, but
these days, in our present complex
society, when national and inter-
national forces are operating, we can-
not depend on only taxation measures.
The former Finance Minister, Shri
C. D. Deshmukh pointed out that defi-
cit financing was a medicine and it
should be taken like a medicine. So
far as we are able to see, the exfent
of this deficit financing has not yet
gone out of hand. It is necessary for
this Government, or any other Gov-
ernment placed in this position, to
take recourse to deficit financing, as
otherwise development work will not
proceed, and the objectives that we
have placed before ourselves will not
be fulfilled.

15 hrs.

The second point that was objected
to by some hon. Members was the
policy followed by the Government
regarding loans and borrowings. In
times of war, a nation is forced to
take to undesirable loans, but although
we are not faced with war, we see
that we have not been able to cur-
tail our defence expenditure to the
extent we wanted. Although there is
no war, could war waves are spread-
ing. The policy of the Government
of India is one of non-alignment, still
by the force of circumstances we have
to provide for the security of our
country.
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What is the objective of the Gov-
ernment? The first objective, the
aim with which the Government is
formed is the security of the country.
We should defend ourselves; other-
wise, all the beneficial measures, all
the development works will come to
nothing. Therefore, we cannot be
complacent in this respect.

Although we believe and we say—
the Government also says and the
Congress Party also says—that we
have been following the policy laid
down by Mahatma Gandhi, I think
that is not the correct attitude. What
Gandhiji would have done no one
knows. What Gandhiji said previous-
ly we know, but in the present cir-
cumstances in which we are placed
and in view of the responsibility that

as been put upon our shoulders, we
cannot follow the policy of one who
is no more. No doubt, we can study
it and we should try to follow it to
the extent that is possible, but, as is
clearly indicated by the policy of the
Government, we cannot disband our
armies. Therefore, when we cannot
disband our armies, we should equip
our armies against times of emer-
gency. Even if there is no fear just
now, the nation will have to provide
for its defence. Therefore, to say
that we should decrease defence
expenditure in the present context, I
think, is not a welcome comment.

The Government has been pursuing
a policy of non-aggression, has been
pursuing a policy of non-alignment
so that we may not be involved in
war, but for self-defence it is neces-
sary that we should set apart a cer-
tain part of our funds. Therefore, to
suggest that we should decrease our
defence expenditure is.not, I think,
good advice.

Acharya Kripalani said that there
was no fear from anywhere, that
although the U.S.A. had been helping
the Pakistan Government, it would
not encourage Pakistan to wage war
against India. That is his impression,
or it may be a fact, but the steps
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taken by the Pakistan Government
certainly tell us that we should not
be complacent. We should provide
our armies with the minimum egquip-
ment so that in times of danger we
may meet the situation. Therefore,

I say that defence expenditure should
not be reduced.

I was speaking about At
present we are not going to war,
therefore the question of unproduc-
tive loans does not arise. The loans
that we are taking at present either
from other countries or internally are
meant only for productive purposes.
The loans are for productive purpo-
ses, or purposes that will give us cer-
tain dividends at a later stage.

loans.

However, we have no clear idea of
the extent of our loans, the methods
of payment and the policy that the
Government is following with regard
to the conversion of some of the loans.
Therefore, I would suggest that an
expert enquiry should be made into
our present loans position. I do not
think there is anything wrong with
the policy of the Government with
regard to taking loans and borrowing
money from others, but the nation
should have a concrete idea as to the
present position with regard to our
loans, the extent to which the loans
that are taken are spent on productive
purposes and the extent to which they
are spent on unproductive purposes.
1 think Parliament should be given an
idea of that. We should be given an
idea as to what cxtent it has been
possible to get a dividend from them
within a certain period of time.

Now, I would like to make certain
suggestions. As pointed out by so
many Members, the rural part of
India is important. The heart of
India lies in the villages, and the most
tmportant part of our economy is
agriculture. Although we pay lip
homage to agriculture, the Centre as
well as the various State Govenments,
@y their agricultural departments, have

e

not been able to do their duty in that
respect to an appreciable extent.

As far as § am able to know for
agricultural finance we require about
Rs. 800 crores annually, but the rural
credit survey report has stated that
Government assistance is very little
and ineffective—only half a per cent.
or so. I would like to emphasise that
in view of the importance of agricul-
ture which is realised by every one
in the country,—both by the Govern-
ment and the people—every -effort
should be made to make agricultural
finance not only cheap, but easy. At
present some faccavi loans are dis-
tributed by the wvarious State Gov-
ernments, but from the way in which
they are distributed, the time that is
taken in distributing that money and
the way in which it is spent, I think
it does mot go to the agriculturist
tully. 1 would like to suggest that
at least an enquiry should be made.
Although co-operatives are there,
most of them are inactive. I would
like to suggest that an enquiry should
be made now to find out to what
extent it has been possible during the
First and the Second Five Year Plans
to entrust the task of giving agri-
cultural finance to the co-operative
societies.

It will be better in my view to
have an agricultural finance corpara-
tion. In fact, 1 once put forward a
resolution on the subject. There are
so many corporations to look after
the industrial development of the
country, to advance loans etc,, but for
agriculture we have left it to the co-
operative societies. Most of them are
not functioning properly. In view of
the difficult position with regard to
food that we are faced with, I sug-
gest that the necessity of having an

agricultural finance corporation should
be examined.

In India we depend mainly on
agriculture, but the agriculturistz are
a neglected class. 1 would suggedst
that Government should examinas the




question of introducing crop insur-
ance for them. In fact, it was exa.
mined once, some ten or fifteen years
agoe. But nothing has been done so
far. I know that it is a difficult task,
and there is no doubt about it. In a
huge country like India, where the
number of agriculturists is so large,
it would not be possible to establish
such corporations everywhere, but I
would like to say that the question
of having crop insurance or cattle in-
surancz corporation should be investi-
gated, and some kind of pilot project
should be started at least somewhere,
so that these people who spend every-
thing on their agriculture may be
insured against the loss that they
sustain on account of drought, floods
or other various unforeseen circum-
stances. It is very necessary that
there should be such a corporation.

With regard to small savings, I
would say that the question of having
compulsory insurance for ell earning
members of society should be examin-
ed. Every person who earns owes a
duty towards the nation. After
taking irto account the expenditure
that he has to meet in order to main-
tain himself and his family, an effort
should be made to see that every
earning member of society is insured,
Thereby, there will be compulsory
saving, and that will be of benefit not
only ts those who save but also to
Government.

Another point that T would suggest
is....

Mr. Deputy-Speaker: Now the hon.
Member should resume his seat.

Pandit K, C. Sharma (Hapur): This
Budget has been presented in conti-
nuation of the policy laid down by
the former Finance Minister, afid the
objective is to keep going the Second
Five Year Plan. That is good, and
we should try to implement the Plan.
There is no way out of it. But many
guestions arise.

One important question is the ad-
justment of the forces working for or
‘against our progress. This is an era
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of what is called progress and creative
revolution. This asks for certain
stabilising factors. That is, the
peasant would not be able to work on
the field, unless some extraneous
forces around him help him in work.
ing on the field. He is not a suo
agent; he is not a complete agent for
working out his destiny, He is con-
nected with factors outside and fac-
tors around him. So, he is not a free
agent to carve out his destiny, how-
ever strong he may be.

In this connection, the Prime
Minister was pleased wisely to say
that this Budget is a minor event.
No doubt, this Budget is important
for our country, but taking into ac-
count the adjustment of the forces
working around, it is a minor event.
So it is. There are now two mighty
forccs arrayed against each other,
dcciding to have one world or no
world at all, and its effect falling
upon our neighbour and fhreatening
our security and stabilily casts a
shadow and detracts from our will to
act, from our resources to be helpful
to the extent they can, Therefore, in
all humility, I would urge that in
order to create favourable circum-
stances, in order to have stabilising
factors around ourselves, it would be
greatly helpful if we made up our
differences with our neighbour
Pakistan. We belong to the same
race, Only yesterday we were the
citizens of one great country, and our
future lies in our co-operative effort,
in our friendship and in our under-
standing with each other. I have no
doubt that the citizens of Pakistan are
as much desirous of peace and amity
as we are. The differences may appear
to be very great, unbridgeable per-
haps, but I may quote here the inst-
ance of USA. and UK. When USA,
became independent, there were many
occasions when it seemed almost in-
evitable that the two countries, name-
ly UK. and U.S.A. would go to war.
Yet, by and by, by negotiation and
by the force of circumstances, they
settled their affairs.

Similarly, we must also settle our
differences with Pakistan. We have
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today so many differences with
Pakistan, And there is such a thing
as the theory of paekage deal; and
there is such a thing as the doctrine
of lapses, and so many other things
of that nature. I suppose it is not
beyond the ingenuity of the present
leadership to settle those differences,
so that we may have cooperative
effort, and it would then become easy
for us to make greater progress than
would otherwise be possible.

Sir, I am very much moved by the
things as they are moving. I do not
hold the view and I do not accept it
that things are running in such a way
as would ensure easy peace in the
future. My reading of history is that
whenever there is bi-polarity and
whenever a new instrument of war
comes into the hands of the people,
war has been the inevitable result in
the history of the world. The only
way open to our ingenuity to prevent
this is the creation of a balancing
power. And that demands friendship
with Pakistan, China and certain
other countries and with Western
Europe and Commonwealth. Unless a
balancing third power emerges, which
would be powerful enough, there is
no guarantee and there is no hope
that war can be avoided.

With these remarks, I come to this
Budget of ours. My view has always
been that in the modern school of
budget financing, that is, what is call-
ed functional budgeting or functional
financing, the question of debt, infla-
tion cte. is not very important. If
we are able to produce greater
wealth, then debt or deflcit financing
cannot upset our economy. It s
very old way of thinking that when
there is so much of debt on the
nation and interest would have to be
paid, and when there is deficit finan-
cing the prices would go wup and
everybody would suffer and so on.

The simple problem here is that
everybody must get employment. If
everybody gets employment, then
there is no question of the prices
going up. Forty per cent, of our
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people in the rural area are having
half-employment or no employment;
that is, forty per cent. labour iz use-
less. And what is the working
capacity of the Indian peasant er the
Indian worker? Thirty-five Indian
shippers are paid as much ag fifteen
foreign shippers, that is, European
shippers; that is, thirty-five Indians
put in the work which fifteen Euro-
peans put in.

Shri D. C. Sharma (Gurdaspur):
‘Where has the hon. Member read
that?

Pandit K. C. Sharma: The working
capacity of the Indian is far below
that of the average European worker,
It is so on the fleld also. I belong to
a village, and I know how the culti-
vators are working. We praise our
people too much; it is good to praise
ourselves, but it is better to look into
the faults. Take any cultivator who
is working on the field; he will work
there for two hours, and then comes
the hookah: then he goes for taking
water, doing this and that. The net
result is that six to eight hourg of
work on the field would come to not
more than three or four hours’ work,
and that too, a very lazy sort of work.
Then, take the case of the cowherd-
boy. He will beat the cattle on the
joint which no cowherdboy in any
other part of the world will do. From
the cowherdboy up to the ploughman
and the other people, our people in
India are lazy. They have not learn
the modern method of working hard
and working better.

These are the difficulties.
Shri Tyagi: Lack of incentive.

Pandit K. C. Sharma: Whatever
ircentive there is comes with the
value of life. Having two pice in
your pocket does not mean incentive.
That is a wrong view of things.
Make life worth living. Life be-
comes worth living when you work
hard, when you take pleasure”in work.
How does the painter live his life?



What does the painter get? He finds
enjoyment, joy and values in the
work he does.

Shrl Braj Raj Singh (Firozabad):
‘What about the agriculturist?

Pandit K. C. Sharma: A good agri-
culturist is one who loves his bul-
locks, cow and buffaloes as much as
he loves his son. Here lies the value
of his stock; here lies the value of life
he is associated with, A man who
finds profit in everything is no man
at all; he has no values in life, In
the world of values, his place is no-
where. Even in the country of the
greatest wealth, U.S.A,, the man who
commands the highest respect is not
the man who possesses the greatest
number of dollars, certainly not at
this time, but the man who can help
to create wealth, the manager, entre-
preneur, the scientist—not the man
with the greatest share in a factory.
From the people who work in the
streets, the manager gets more
salaams than the owmer of a factory.
The philosophy of possession is gone,
because it is stalic, it has no value, it
has no future, it has no credit.

As I said in the beginning, this is
an era of progress and creative revo-
lution. Whoever lines with it and
whoever works better and fruitfully,
would be living. Whoever does
otherwise, will die. This is an ordi-
nary biological law. Take the animal
kingdom. Which are living today?
Only those species which have been
usefu] for human purposes, for the
purposes of man, helping him in his
way of life. What is true of animals
is equally true of the human race.
The people will line themselves up
with the forces of progress and crea-
tive revolution, will alone live; others
will die, So this incentives problem
is not the problem of old. In the
present context, incentive is some-
thing else.

With regard to this progress and
the wherewithal to finance new enter-
prises, we should have a new angle
to look at things. In this respect, I
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would suggest even an examination
of the question of salt tax. The
argument against the salt tax was
that everybody took salt—man,
woman, child, old and yourg. They
did not create wealth. They did not
produce. Because they do not pro-
duce, they have no means to pay
even a little tax. But in the face of
the question of full employment, that
argument vanishes, and when a new
view of life is taken, it is not that you
should have achieved life, but you
should have richer life. It means a
costlier life. You have to look at
the question from this viewpoint.
Therefore, 1 would wurge that the
question of salt tax should be exa-
mined. The old arguments, I beg to
submit, do not hold good.

Then even the policy of Prohibition
should be re-examined, because in
the streets of Bombay I hear a line:

Fear garer T g, T o agr g

It is the people’s attitude. Let wus
examine it from the doctrine of effect.
That is, what effect on the capacity of
people, on the welfare of the people,
a certain policy has got, From the
doctrine of effect, we should find out
whether the Probitition measures in
the States have been in any way use-
ful or not. It is a question of exa-
mination; it is a question of statistics.
Nothing should be orthodox; nothing
should be dogmatic. That is my view
in this regard.

The third source I find relate to
gold hoards—holding of gold. There
are about Rs. 10,000 to Rs. 20,000
crores worth of gold in this country.
Some means should be devised so that
this wealth may be utilised for finan-
cing enterprises and helpirg in the
development of the country. I lay
emphasis on this point from this
viewpoint, that in the adjustment
of the forces around wus, ours
is a favourable situation. We
are placed very well and if we
fail now, we will fail for long, for
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the simple reason that those forces
will take the better of the situation
and we shall have to compete against
forces that would be far ahead of us.

1 take the view that a country with
a large area, large population, with
coa], iron and steel thorium is a
country which, under the great
leadership that we have got, is bound
to rise to a stature which would be
among the highestt If we do not
progress, it will be our failure, and it
will do us no credit. A country with
such large area and so many resour-
ces is bound to progress. It is simply
impossible for such a country to have
any other stature, a country so
situated as we are. Therefore, 1 beg
to submit that the resources at our
disposal should be so marshalled and
shoula be so organised as to take
greater strides to progress than we
are taking today.

A word about agriculture, and I
have done. The other day the Prime
Minister was pleased to state that in
the final analysis, the dominating
feature in India who will decide the
future of India was not you or me
but the peasant of India.

Shri Jawaharlal Nehru: Dominat-
ing figure.

Pandit K. C. Sharma: Yes. 1f the
peasant is to decide the future of
India, then his voice must be strong
enough to decide. But what is the
strength of the peasant today? I
would not draw a picture too gloomy
and dark, but I submit that his age-
long subsistence occupation must
at this stage, when half of the
20th century is already past and eight
years have passed by since then,
pass into an industrial enterprise.
There are certain implications of it.
To say that the peasant will decide,
all the while this occupation remain-
ing a subsistence occupation, is to
expect movement from a dead horse.
Where is the peasant who is going to
decide? This subsistence ocdupation
must pass into an industria]l enter-
prise

Other people have done the same,
1 refer to section 2 of the U.S. Agri-
cultural Adjustment Act. There the
policy is laid down that the agricul.
turist would get a price for his pro-
duce in proportion to the prices of
certain other commodities requiring
the same sort of labour, the same sort
of intelligence and resources. There
should be some plan; there should be
some proportion; there should be
some scientific basis to give him his
due for the work he does. Unless you
take to some scientific scheme, scienti-
fic adjustment and pass laws and act
upon them, there is no future and this
‘dominant part’ will hold no good.

Another thing. ...

Mr. Deputy-Speaker: Now, no an-
other thing. The hon. Member has
already exceeded 15 minutes.

Shri Siddananjappa (Hassan): Mr.
Deputy-Speaker, Sir, I thank you for
giving me this opportunity to parti-
cipate in this debate.

It is said that in the Second Five
Year Plan, the main question is the
question of finding resources equal to
the tasks envisaged in the Plan.
When 1 think of the resources, I think
of the duties cast upon the wvarious
States. We do not know what States
have come forward to find the re-
sources which they are expected to
under the Plan; and, if they have not
done so, why they have not done so.
It is high time that the Centre took
up this question and found out, why
the States have not been able to raise
the funds, whether they are not will-
ing or whether they are not able to
raise the resources expected of them.
Nowadays, there is a tendency on the
part of the States to lock to the
Centre for financial aid whenever
they find themselves in difficulties. I
think this question should be set at
rest once and for all and the Centre
should take necessary measures in
this regard. Being able to raise the
resources if the States have not done
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80, the Centre should take sterner

measures to make the States become

aware of the gravity of the gituation

mam&mmﬁmﬁum this
1If.

Next, I come to the question of the
public sector versus the private sec-
tor, We are coming to the end of
the 7th year of our planned econo-
mic development; and almost every
day, we find, in one form or another,
the question of conflict between the
public sector and the private sector
raising its head. It is high time that
the private sector reconciled itself to
the new set-up and tried to streng-
then the hands of the public sector
in going forward with this planned
economic development, It is also
necessary that the Central Govern-
ment should make clear once and for
all the limits within which the pri-
vate seclor has to function and beyond
which it cannot go.

It is said that the agricultural sec-
tor is the most important sector and,
unless proper attention is paid to it,
the Plan is bound to fail. Some hon.
Members went to the length of say-
ing that because in the First Five
Year Plan due attention was paid to
the agricultural sector it was a success
—I think it is true—and in the Second
Five Year Plan we are facing these
dificulties because agriculture did
not receive, in the beginning at least,
that much of attention which was due
to it.

When you think of increasing agri-
cultural production, the problems
that arise are many. And, I would
like to refer to some of the import-
ant ones. To begin with, there is the
question of land reforms. As point-
ed out by some of my hon. friends
who spoke before, the question of
land reforms is not taken up with
the amount of enthusiasm and vigour
that ought to be given to it. The
main lines along which land reform
has to proceed are laid down in the
Second Five Year Plan as well as in
the First Five Year Plan. In spite
of that, in some of the States, these
land reforms are not proceeded with

as enthusiastically as they ought to
have been. The uncertainty which
this situation creates in the minds of
those concerned with agriculture is
one of the main reasons for lack of
nerease in agricultural production.

Next, the Plang have not had any
appreciable effect on the economic
condition of the agriculturisa He
has still to find the benefits which
are promised to him, His position is
far from being secure. To make his
economic position severe, I submit, g
kind of price stabilisation for the
produce he raises ig necessary. Un=
Jess that is forthcoming, there will
be no impetug for him to put in more
work and produce more. A number
of financial facilities are made avail=
able to him. But, there is red-tape
and delay in making credit available
to him in proper time. Though he
receives the sumg which are made
available to him, he is not able to
make use of them in time and pro-
duce the results expected of him,
Therefore, it is necessary that the
procedure is simplified so as to make
money available to him easily and in
proper time.

Now, there is so much of talk
about co-operation in the agricultural
sector and that being made an ins-
trument for bringing about the well-
being of the agriculturists. I fird
it has not made any impact on the
agricultural sector. Great attention
has to be given to foster this co-
operative movement among the agri-
culturists and in the agricultural
sector.,

Some hon. Members made a refer-
ence to the lack of information re-
garding the impact which the enorm-
ous public expenditure makes on the
different sectors of society. That is
very necessary in order to find out
the exact effect of this public ex-
penditure on different categories of
people because that will also enable
us to find out to what extent and
what classes of people can bear the
taxes which are imposed or which
will be imposed in future, Unless
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this information is furnished and
statistics relating to this matter are
made available, it is not possible to
fird out as to what extent the taxes
proposed affect a particular class of
individuals. Therefore, I urge that
efforts should be made to furnish
this information.

Some hon, Memberg made a refer-
ence to the Plan and its soundness. 1
think it was Shri Mathur who said
that our Plan and programmes were
intrinsically sound. I agree with
him. The fact that so many friend-
ly foreign countries have come for-
ward with generous offers of aid is
itself a testimony to the soundness of
our Plan. They have come forward
to offer financial #®esistance after
scrutinising in detail the soundness of
the Plan and'the programmes. 1f
any difficulty is felt in the way of
executing it, it is said that the diffi-
culty arises out of the inadequacy of
the machinery employed or proce-
dures followed.

A number of hon, Members have
referred to the necessity of gearing
up the machinery. They have said
that the machinery is outmoded and
unequal to the tasks that the present
dynamic society and the huge plan-
ned economic development effort
need. In this connection, a reference
was made to the decentralisation of
power., Concentration of power in
the Centre necessarily brings with it
delays and expenditure and also in-
effectiveness and inefficiency. If it
is decentralised at important points,
it brings about greater speed, effi-
ciency and effectiveness. This is an
important matter which deserves the
urgent attention of the Government.

I now come to the regional dis-
parities. We have as our goal the
establishment of a socialist pattern of
society and our objective is to abo-
lish inequality and reduce disparity.
Reduction of regional disparity is one
of its aspects, Information is lacking
to show what parts of the country
are in what stage of development and

what resources are available in those
areas which are backward and how
these resources can be harnessed to
make them economically better. It
is high time that such information is
collected to show what are the poten-
tialities in these backward areas and
to what extent they are backward.
In order to remove this regional
disparity, it is necessary that the eco-
nomy should be decentralised. Un-
lesg there arc special reasons to
locate a new industry in a particular
place, it should be localed in a
backward arca. There is scope for
choice of the place. 1 submit that in
the matter of the location of new
industries, the backward areas should
be taken into consideration and as far
as possible new industries should be
located in those areas so that they
may also come forward and fall in
line with the other developed areas.

In this connection, 1 would like to
mention a big tract of land in the
‘Western Ghats called Malnad—a very
backward area lacking in Transport
and Communication facilities. It is
a hilly area and has a very heavy
rainfall. This area needs special
attention. It is said that this area
possesses immense mineral wealth
and forest wealth and I urge upon
the Government to see that this area
is paid enough attention and all the
wealth available there is harnessed so
that this area may be made better.
Thank you.

Shri P. R. Patel (Mehsana): Mr.
Deputy-Speaker, I thank you for the
opportunity given to me to express
a few points relating to my consti-
tuency. If one looks at the Budget
proposals, the first question that arises
is: “Is it the Budget of a country
where the majority of the people are
agriculturists, where more than eighty
per cent. of the people earn a gross
income less than Rs. 400 or Rs. 500 a
year?” Our expense ratio every year
is going high. Our administrative
expenses are going high. At the same
time, the poverty of the common
people and the middle class and also



the agriculturists is going up. No
doubt we have to defend our country
and we must provide for that. It has
been said that in this age of atomic
energy, a large number of persons in
the military will not be able to defend
the country. I understand that. But
we have to keep the army which will
be useless in the atomic warfare. But
in order that there may not be an
attack at any time by armed forces
with ordinary weapons, we have to
keep an army. However, we can
make economy therein too.

In our country it was the profession
of the Kshatriyas to defend the
country. They had two functions:
agriculture and fighting. When there
was no fighting, they took up agricul-
ture. I think we can utilise our army
for agriculture and such other work.
They will be very useful to us in the
days of peace and in the days of war
they can defend the country.

My next point is about our home
front. I think on our home front we
are facing difficulties. We know that
a great son of the country, Sheikh
Abdullah, is going on the wrong side,
and the time is ripe when his activities
must be checked, I do not understand
why the Government tolerates him to
this extent. There are certain acti-
vities being done in Delhi. That too
require to be stopped. That should
be checked. We cannot allow persons,
however great they may be, however
dear they may be to us, however near
they may be to us, to go on with anti-
national activitics. The same thing
is going on in Madras side also. I
think on our home front we are grow-
ing weak, I must say weaker.

Even though we spend so much
amount on our Administration, we
know that there is corruption, nepo-
tism and everything. The Adminis-
tration is there to serve the people.
Everybody feels that nowadays
corruption has increased. We talk of
progress on all sides. I must say that
there is progress on the corruption
side also in the Administration. I know

of my Baroda days. I have experi-
ence of this Administration. From
my experience I would say that cor-
ruption has increased ten times with
our independence. If that be swaraj,
people have a right to grumble against
the Administration.

Sir, some days back the hon. Prime
Minister graced the farmers' forum.
It was a happy thing that he met the
farmers. But, you are to meet the
true agriculturists of the country, the
irue organisations of the agriculturists
and not the Chinese dolls. This is an
official creation. If this be called a
farmers’ organisation, I think we are
going far away from democratic insti-
tutions. The Prime Minister said
there that our prosperity mostly
depends on agriculturists, and if they
do not incrcase food production our
Second Five Year Plan will collapse
and we cannot think of the Third
Five Year Plan. He was right. But,
has he ever cared to loock into the
conditions in which the agriculturists
live? Has he cver considered the
difficulties coming in the way of agri-
culture?

I would give only two figures. In
1948-49 the agricultural income was
Rs. 41'6 Abja. In 1955-56 it came
down to Rs. 41 Abja, that means about
0:6 Abja less. Sir, it has been
admitted, and the figures also speak
for themselves, that there has been
increase in agricultural production,
both cash crops and food crops. I
will read a line from the statement
of the Food Minister which he made
on the floor of this House on 14th
May, 1957. He has said: '

“If we compare the figure for
the quinquennium ending 1851-52
and the gquinquennium ending
1956-57, we find that production
has gone up by 25'9 per cent
when the yield per acre has gone
up by 11 per cent.”

It is admitted that production has
increased by more than 30 per cent.
The result is that the agriculturists
in 1965-56 got Rs. 0'6 Abja less, It
by producing more the farmers are
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to get less, I ask why should they
produce more? Is there any factory
or industry where more production
will give less money, less income?
This is the only industry, the agricul-
tural industry, in this country where
more production gives less. And,
unless and until we are prepared to
consider the net income of agricul-
turists, what the agriculturists should
get, whatever speeches and sermons
we give will not produce more.

If speeches and papers were to pro-
duce more, I hear so many speeches
on food and food production. The
fun of the whole thing is that the
Minister for Agriculture whenever he
is on tour does not go to small
villages, does not meet the small
villagers, does not meet the agricul-
turists and agriculturists’ organisatons.
How can we create enthusiasm and
initiative among the agriculturists in
India?

We are talking of democracy. We
submit to strikes. When the Govern-
ment servants give threats of strike
we bow down before them. When
labour unions come with threats of
strike we bow down. We bow down
to our Secretariat servants too because
they give threat of strike, They have
got the weapon of strike. I think the
Government will come round if the
farmers also think of staging a strike.
They can, when they produce things
and would not bring them in the
market. They can go on strike, but
I do not desire that to happen because
the country is mine and 80 per cent.
of the people in this country are
agriculturists. They cannot think of
going on a strike. But that does not
mean that we, those in power, should
do injustice. It seems there is a con-
spiracy of persons in power. They
are mostly from non-agricultural
communities,

An Hon. Member: Quite right.
8hri P. R. Patel: They desire that

tHe agriculturists should not organise
themselves. These people desire that

the agriculturists should not become
politically conscious, and for that
systematic way of working is to
that the farmers do not organise.
think, Sir, we are doing injustice to
ourselves in democracy if 80 per cent.
of the people are not politically con-
scious. Do we expect that our demo-
cracy will survive? 1 think the coun-
try will remain free but there will
not be democracy. Therefore, I hum-
bly submit that the agricultural pro-
blem should be considered.

..!E

Our Prime Minister was pleased to
say: “Why should there be school
buildings in villages? The students
can sit under trees and study.” That
is right, It is a good idea. I like it
Are there no trees in Delhi? Are there
no trees in Bombay? There you want
buildings and in villages they should
not have any school buildings. What
a fine talk it is] We are talking of
equalisation, equality and socialism.
Is our socialism to enrich the cities
and impoverish the village? Is our
socialism to give every facility in
cities and take away facilities from
the villages? What is our socialism, I
would ask. I would put that question.
In cities we have our dispensaries. In
cities we have got nursing homes and
so many other things. What is there
in wvillages? The people living in
cities must be understanding that
the ladies must not have deliveries in
villages, because they have no dispen-
sarics and they have got to go ten to
twenty miles. There are these diffi-
culties. Now, what do we do?

18 hrs,

Is this budget the budget of a coun-
try whercin more than five lakhs
villages exist? Sir, more than 80 per
cent. of the population are agricul-
turists and they live in these lakhs
of villages. If that is so, then, our
budget should be such that it repre-
sents, reflects the economy of the
country, that it reflects the will of
the people of the country, the happi-
ness of the people of the country.
When India’s teeming millions are in
the villages, our budget must be such



hat must of the money 18 spent in
villages. But it is not so.

They are talking of universities; they
are talking of university grants.
What about the small, primary edu-
cation requirements in the villages?

An Hon. Member: That is under the
tree.

Shri P. R. Patel: We talk of libra-
ries. I received a booklet published
by this Commission, and in that I saw
photos of libraries built here and
there in Delhi—some fine library, this
building and that building. Because
there are no trees, the buildings are
built. So far as the villages are
concerned, the people there must study
under the trees. Is it our policy? I
would put that question here.

The hon. Prime Minister, our
Panditji, fought for the freedom of
the country under the leadership of
Gandhiji, and Gandhiji wanted free-
dom for the villages, wanted happiness
for the villages and for the farmers.
Where is that happiness? Where is
that happiness to the villagers now?
We are thinking much of industries;
we are thinking much of cities; we are
thinking much of the Government
servants and the labour, and forget the
villages and the agriculturists. I think
that is not a good sign and some day
that sign will bring difficulties in our
country.

1 would not say much for the agri-
culturists. But I would like to say
one thing. Even the middle class
people hoped that some relief would
come this ycar. They hoped that
because last year they were taxed by
the Central Government to the tune
of about Rs. 100 crores, this time some
relief should be given, and undoubted-
ly the middle class people deserve
relief. They are passing critical days.
They do not get any relief, absolutely.
No doubt there are no fresh taxes. It
is a good thing, Except the gift tax
and some change in the wealth-tax,
there is no more tax, But this is the
budget that was presented perhaps in
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May last year. So, I would say this

budget is an old dame in a fine, new

saree. There are some fine, good
words here and there. Otherwise
there is nothing. For the people, there
is no relief in this budget But the
people are taxed this time by the
States. This year has been a year for
the States. Last year was a year for
the Central Government. Last year
the Central Government taxed the
people to the tune of Rs. 100 crores
and more. This time the States are
out to tax the people perhaps to
more than Rs. 100 crores. So, the
people have to bear the brunt on two
gsides. In cricket two batsmen are
there. The ball is fortunate, for there
is only one man batting at a time, but
here both the sides bat. Like a foot-
ball, the people are taxed from one
place to the other.

So, my submission is that the peo-
ple are being taxed every year; they
have no relief. There is no relief
given to the middle class people, the
common people, the agriculturists.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri P. R, Patel: One minute. Yester-
day, I was coming from Agra.
I saw a double road, a pucca
road. There is already one
road—the  Agra-Delhi  Road—but
they are now having a double, parallel
road. We saw so many motor-cars
plying here and there. Now, in my
district there is a plan for roads. Five
years have passed, and yet Idonot see
more than 30 miles of pucca road
having been laid. That is the pro-
gress, and that too, in a place where
there is the Pakistan front. If there
be an attack, God forbid, from that
side, we have to face the trouble, Yet
no road facilities have been given to
that part of the country. So, I request
that at least on the ground of the
Pakistan border lying close by, road
facilities should be given there.

In the end, I would humbly submit
that the Government should look to
the villagers and the agriculturists.

Mr. Deputy-Speaker. The hon.
Deputy Minister.
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The Deputy Minister of Finance
(Shri B. R. Bhagat): Mr. Deputy-
Speaker, Sir, it is but natural that on
onimportantdebateo!ﬂﬂsundwhieh
takes place once in a year, not only
a large number of hon, Members
speak but they cover a very wide
feld and also touch upon points of
policies.

Mr. Deputy-Speaker: More Mem-

bers are left behind.

Shri B. R, Bhagat: I am very sorry,
mdlres‘retthatls‘tandmthelrway;
otherwise, o few more could be accom-
modated. But it is a duty which 1

have to perform.

It is almost impossible tof anyone
to deal with all the points ra:seld even

if he speaks for two hours.

Shrl Feroze Gandhi (Rai Bareli):
The hon. Depuly Min'w_tcr is the sole
survivor of so many shipwrecks.

g8hrl B. B. Bhagat: The ship has
been launched again.

shri Braj Raj Singh: The wrecked
one?

Shri Tyagi: 1 wish it Godspeed.

Shri B. R. Bhagat: 1 propose to
deal with some of the specific points
which need clarification and amplifi-
cation, thus leaving the points of
policy to the Prime Minister who
would speak tomorrow. Let me begin
with some of the shorter points. 1
would like to begin with the point
made by Shri Tyagi who once pre-
sided over an important wing of this
Ministry when, I remember, I joined
the Ministry and had an apprentice-
ship with him for some time.

Shri Feroze Gandhi: Another ship-
wreck,

Shri B. R. Bhagat: He said that
there should be Parliament’s approval

about all the loans and their repay-
ment. This question has come up
several times in the House; and
although there is a provision in the
Constitution that Parliament, if it
desires, can formulate a law which
can fix the ceilings for all the loans
raised by the Government, in the
dynamic situation in which we are
placed today, we cannot, with any
amount of accuracy, anticipate the
amount of loan that we can ineur in
a particular year. Therefore, if such
a ceiling is fixed too high, it will be
skyhigh, because it will have no effect
or there would be no control. If the
ceiling is fixed too low, it might curb
or remove the element of flexibility
in the Government's borrowing pro-
gramme.

Positively speaking, the House has
ample power over thc loan policy &3
it has power over the taxation-rats-
ing policy. Se, I think that if the hon.
Member, who is objective enough,
bears all these points in mind, he will
see that the power that the House has
at present is sufficient safeguard
against any misuse of any loan pro-
gramme by the Government.

A number of hon. Members spoke
about Joose budgeting. This point has
been repeatedly urged from year to
year and it has been repeatedly
answered from this side. I wouTld only
like to reiterate that, although I see
the substance in the point that on the
revenue and expenditure side, the
estimates vary. Some of the varia-
tions may be inescapable. For exam-
ple, this year, some hon. Member
quoted a short-fall in the revenue
from customs. As the Hcuse is aware,
in the mid-term we came with a
number of import restrictions and
clamping down of our imports that
has resulted in this variation of reve-
nue. Similarly on the expenditvre
side, much of the variation is due to
not getting adequate supplies of stores,
particularly those which are imported
and much of that also is in the
Defence. Such things cannot be
forecast with any amount of accuracy,
but we agree to the substance of the



point that there is need for haviug
& more correct estimate and the entire
budgeting organisation should be
streamlined, so that the variations in
estimating should be minimised to the
extent reasonably possible.

Then, there was a point about the
control over national undertakings. I
understand that the hon. Member who
is responsible for so many ship-wrocks
has brought a resolution or perhaps he
is thinking of raising a debate over
the control of public undcrtakings. I
will deal with this when the matter is
raised in the House and thrash out
the pros and cons of the problem.

One or two points werc made about
the Finance Commission. The hon.
Lady Member from Bengal spoke
rather in strong terms about the
inadequacy of the recommendation of
the Finance Commission. So far as
Bengal is concerned, we are aware of
the problems of that State, particu-
larly accentuated by the heavy influx
of refugces. As the House is aware,
the Finance Commission’s recommen-
dations are in the nature of an award
and we have accepted the award, I
think a perusal of the Finance Com-
mission’s report suggests that it has
gone into not only the needs of each
individual Statc, but also their popu-
lation and their resources position,
The recommendations have been based
on a thorough examination of the
needs and resources of the States.
I would submit to the hon. Member
that although the Government has full
sympathy with the problera of States
like Bengal or U.P,, and the people of
the castern districts, there are other
remedies.

The remedy is the Plan. This year
all the States’ plans were thoroughly
scrutinised by the Planning Commis-
sion. While framing this year's plans,
they have gone into the resources as
well as the needs of the States. Simi-
larly, a point was raised about loans.
The hon, Member who was also at one
time associated with this Ministry in
an important position, Mr. Guha,
raised the question of granting loans
to the State Governments or other

parties interest-free or at conces-

sional rates of interest. The policy

regarding grant of loans was review=

ed carly last year and it was decided

that as the sanction of loans at conces-

sional rates of interest involved an

element of subsidy, it was not proper-
ly reflected in the accounts of the

borrowers and it was also not covered

by the vote of Parliament; and so
normal interest should be charged on

the loans in future. Only this rmorn-

ing, while I was answering a juestion

about past loans given to the State
Governments, the hon, Member asked

a specific question, namely, has the

Government accepted the policy of no-

profit-no-loss concept of interest on

loans? Iwasnotin possession of the

report. Butl said: well, the termor
concept “‘No-profit-no-loss” does not

appear in the report of the Finance
Commission. At least, my inerpre-

tation was so. But now I would read
a line from that, which says.

“In calculating such cost” (that
is the cost of borrowing) “all
factors which help the cause of
borrowing should be taken into
consideration.”

Obviously, when they make a state-
ment of this kind, we have in prin-
ciple to accept it.

Now I would refer to taxation. A
large number of hon. Members have
spoken on this question. Generally,
the tax structure that we have for-
mulated over a period of years, cul-
minating in the gift tax that was
introduced this year, has given not
only a broad base to the tax pyra-
mid, but it has given a certain depth
also. So, in a developing economy,
not only larger number of people
who can afford to bear the burden
have been roped in, but also a lot
of streamlining has been done.

What is the object of such a tax
structure? Not that .the tax limit
for income-tax or for capital or for
cxcise shuuld be such that it should
be a heavy burden on certain sec-
tions, leaving the other sections en~
tirely free. The objective is, firstly,
there must be a sizeable collection
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of public revenue; secondly, the tax
system must provide incentives for
larger earnings and more savings;
thirdly, it must restrain the con-
sumption in order to check domes-
tic inflationary pressure and release
resources for investment and, finally
the tax structure must be so modified
s0 as to make tax yields progressive-
ly more responsive to increased
income and more egalitarian in
effect. So, we have to judge the pre-
sent tax structure from these points
of view.

Some hon. Members have already
stated that our tax structure has
resulted in diminishing returns, so
far as revenue is concerned. They
have suggested that, following Dr.
Kaldor's report, we must reduce the
income-tax sufficiently. That is true.
But the other conditions should also
be fulfilled. Unless the new taxes, the
wealth-tax or other taxes that have
been levied, yield a high revenue or
adequate revenue, there is no point
in reducing the income-tax. Both are
integrated.

Shri Heda: What is the quantum
of income-tax element from year to
year?

Shri B. R. Bhagat: I am notin a
position to say that off hand.

8hri Tyagi: Is it required from
assessee to assessee also?

Shri B, R. Bhagat: Then a point
was made that because these taxes
were levied, so the returns from sav-
ings and borrowings have been less.
From a study of the current market
conditions I do not see any relation-
ship between the two. It is not correct
to say that because more taxes have
been levied, particularly taxes on
capital or dividends or other allied
things, the returns from savings and
borrowings would be less. In my opi-
nion, in the year 1957 the savings and

were not very successful

because firstly, of monetary strin-
gency and, secondly, of high prices
that eroded the people's savings and
helped the movement of funds into
time deposits.

An hon. Member today said that
there has been a phenomenal increase
in time deposits. He used the argu-
ment—obviously because it suits his
ideology—that because the time de-
posits have gone up by 100 per cent
or more during the last few years, so
the banks should be nationalised.
‘Well, that is a separate issue, which I
shall deal with later. But what I was
pointing out was that there is mo
intrinsic relationship between these
taxes and the resultant reduction in
savings and borrowings. They are
guided by other conditions prevailing
in the market.

I now come to the specific sugges-
tions made about taxation. About
estate duty, it has been stated by the
hon. Member, Shri Pande, that the
reduction of the limit to Rs. 50,000
is a very hard burden. Another point
has been raised on the other side.
They asked: why levy the tax, when
it will fetch only Rs. 50 lakhs? So,
one view is that it will not fetch more
than Rs. 50 lakhs and so why inflict
this burden. The expectation of Rs.
50 lakhs really is for the period Octo-
ber 1958 to March 1959. Next year or
thereafter it might bring Rs. 1 crore.
But, that is not a burden which can-
not be borne especially when you
compare it with other countries.

In the other House I gave the com-
parable exemption limits in advanced
countries. In UK. it is Rs. 40,000 and
here Rs. 50,0000 Now I am going to
give some figures about the Asian
countries, which are less developed
countries or are more or less in the
same situation as we are. For exam-
ple, take Ceylon or Japan. Japan, of
course, is a developed country. In
Ceylon the tax limit is Rs. 20,000, I
you compare it with the standard of
living, India’s per capita income is




Rs. 270—280. In Ceylon it is Rs. 580.
The value of money is still less, So,
if you see the exemption limits in
other countries, whether developed
or under-developed, I do not think
this limit is an unreasonably high
limit.

Then the hon. Member Shri Asoka
Mehta said: now we have the capital
tax or gift tax and the estate duty
tax. So, why not have an integrated
valuation machinery? The capital
may be movable or may be
shares or debentures. But the
value of such property may change
from place to place. At present, we
have a large number of valuers. They
have generally function within their
State. He wants that there should be
all-India jurisdiction. Of course, in
UK. there is the centralised valuation
scheme. But there the size of the
country is small. Further, there is
much more homogenity in the social
lite of the people there. Here the
conditions are different. Diversity is
the main feature of our social and
economic life, So, it is better to have
a decentralised pattern of valuation.

The hon. Pandit Thakur Das Bhar-
gava raised & number of legal points
about the Hindu joint families, how
in the new system of taxation or
valuation of tax we have taken one
branch of the family, how it affects
the Hindu joint family and so on. I
would like to deal with all those
points when the Finance Bill is taken
up. But I would submit that in the
present Estate Duty Act the Daya-
bagha family is much worse off than
the Mitakshara family, and that is
why the Select Committee chose to
fix Rs. 50,000 as the limit for the
Mitakshara family. Even then, as
compared to the Dayabagha family,
the coparcenery in the Mitakshara
family has much to lose. With this
renovation, the burden of the co-
parceners is very much less. We will
deal with the details of the legal as-
pects when the Finance Bill is dis-
cussed,

This takes me to some aspects of
the foreign exchange situation. The
Prime Minister will deal with the
foreign exchange vis-g-vis the Plan—
the foreign exchange components of
the Five Year Plan. I would like to-
deal with some of the specific points .
that have been raised about this mate
ter that need clarification. Some-
hon. Members raised the question
of repayment. We are fast deve-
loping into what may be called .
an “import-bound” economy, where-
the import of capital is larger and
larger.

But that puts us in a responsibility
to pay them back at an opportune
time and also to assess the burden, to+
devise ways and mecans to devise so:
much export surplus with which they
can be paid back. The situation is, as.
the hon. Prime Minister gave the
figures in the other House, that in the-
ten years from 1959 .to 1868—the-
payment begins for example in 1959--
60, it is Rs. 35-34 crores; in 1860-81
it is Rs. 92'40 crores, both principal
and interest; in 1961-62 it goes up—-
that is the highest peak that we reach
—to Rs. 123-98 crores; then it comes
down to Rs. 107-23 crores in 1962-63,,
Rs. 40 crore in 1966-87, Rs. 38 crores
in 1967-66, Rs. 34 crores in 19068-69°
and then it levels off at a particular
point, The main reason why we have-
to pay such a big amount in these:
two years is, firstly, that we have to
repurchase our currency from the-
International Monetary Fund. We:
purchased last year Rs. 95 crores of’
our currency to meet the foreign ex-
change deficit. We have to pay it back
in two years. All the deferred pay-
ment and other arrangements that we-
have incurred fall during these two-
years.

Shri Dasappa (Bangalore): What:
about commitments that we will have-
to incur in between?

Shri B. R, Bhagat: For future com-
mitments, we will bear this in minds..

Shri Tyagl: Do these figures for
repayment include repayment due tos
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[Shri Tyagi]
the deferred payment system of im-
oort?

Bhri B. R. Bhagat: It is true that it
s our net liability.

Shri Tyagl: How much does the
tability become including payment
-of deferred goods?

Shri B, R, Bhagat: That includes
everything, because the deferred pay-
‘ment arrangements that we have in-
-curred in the last year or even before
were all due in 1063-64, ie., these
‘two years.

Shri Dasappa: But not commit-
~ments to be entered hereafter.

Mr, Deputy-Bpeaker: They will be
included at this moment.

Shri B. R. Bhagat: A point was
made that we had such a huge ster-
ling balance at the beginning of the
First Five-Year Plan and now we
have reduced it. A point was also made
that we have wasted and squandered
our external resources. That is not
true. The House is aware—all the
information has been given—that
they have gone to the developmental
needs of the country and particularly
in the two years of the Second Five-
Year Plan. All the draught on our
.sterling balances has been mostly
either on the capital goods or on the
import of steel which goes for the
development of our industry or food
which has an important place in our
economy and the imports at times are
inescapable.

A point was made by Shri Khadil-
kar that the private sector has utilis-
ed the five year target in two years
and that is why the foreign exchange
crisis has resulted. At the beginning
of the Second Five-Year Plan our
sterling balances stood at Rs 748
crores and the net utilisation of
-foreing exchange resources over this
period, f.e, up to now, is Rs. 561
-crores, because of the acceleration in

the pace of the Plan in the first two
years. The rise in the prices was part-
ly due to the Suez crisis. All
foreing prices went up. The prices of
our foreign exchange component of
stee]l and other heavy industries went
up. So, our calculations about the
foreign exchange need went up and
to that extent we were caught nap-
ping. That is true.

It is also a fact that the imports on
private account during the first two
years have been heavier. Some of the
private sector has been able to com-
plete their targets for the five years.
But, as their plan is fixed and as now
the tempo of imports, particularly of
capital goods and machinery, is in-
creasing in the public sector, we will
be rather better placed because the
leeway that has to be covered on
private account is less. Their total
foreign exchange component is fixed
—it is a fact that they have drawn
at a more rapid pace in the first two
years—and so they will draw the
balance at a less rapid pace. Bo, to
that extent when our tempo in the
public sector is going up we will
have a more comfortable position.

Now, I come to the question of
recession, Much talk about recession
has been raised by Shrimati Renu
Chakravartty, Only this morning we
had an article by the famous ecco-
nomist, Mr. Harrow of England. He
has suggested that let the countries
of Europe think out the impact of
American recession on the open mar-
ket and formulate certain policies so
that they may insulate their econo-
mies against the adverse effect of
the American recession. Although
this is a serious matter, which needs
consideration I do not subscribe to
the gloomy forecast of Mr. Harrow.
But the point made by Shrimati
Chakravartty is that because reces-
sion is developing, it will serlously °
affect our foreign exchange earnings.
This is true. They may. So, she sug-
gests that there should be a long-term
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commodity agreement and inter-
regional trade pacts with Asian and
African countries. The U.N. Report
shows, she says, that losses of these
countries may be much more than
the aid received by them. The real
answer to such a situation in an eco-
nomy like ours iz that there is built-
in instability and particularly in the
world economy picture such instabi-
lity is there. It may not be possible
for national economies or countries
to completely get rid of such currents
of instability. But it is essential for
- each Government, particularly for
 the Governments in these countries—
Asian countries—whose economy is
dependent upon one or two raw
materials, whose imports and trade
are not diversified, to keep a watch
on it and do whatever they can—each
country in the region. When the world
price of rice was falling, Burma faced
a very difficult situation and they
came to us for some help to meet
" the temporary situation. Fortunately,
we are better placed. Not only our
trade, but our economy is getting
. more and more diversified and if we
think out proper ways, we may be
able to—if really recession develops
and assumes a certain intensity—
think out some plan. So, to that ex-
tent I agree that this situation has to
be watched.

As for the specific suggestion of
having commodity agreements, I am
not able to appreciate the point
because, firstly, the commodity agree-
ments may be between the importers
and the exporters—there mav not be
any agreement as regards the price
because if the prices are going down
the importer may not accept a price
lower than what is prevalent—
secondly because of quantitative con-
trol, as to how much should be "im-
ported and what commodities should
be imported. These are genuine diffi-
culties in arranging such things. Then
again the international commodity
agreement inevitably means some
stopping of these goods in the various
countries and wherefrom would the
funds be available for such things.

So, these are some of the practicst
difficulties which come in the way.
But so far as is possible for some
commodities such agreements are
operating at present, e.g., tea, rubber
wheat and tin. It was siid that the
Afro-Asian countries should have
some sort of an agreement. Most of
these countries are exporters of raw
materials and importers of manufac-
tured goods. Only to have an Afro-
Asian Union will not solve the prob-
lem. Because, so far as import of
capital goods is concerned, it is better
to have some sort of an agreement
with the capital exporting countries.
The point is, our economy being com.
plementary, certainly, we should be
watchful over the situation and do
whatever is possible in co-operation
with other neighbouring countries or
countries of the region.

Then, I come to the point about
banking, and the question of credit
control. It was said by wome hon.
Members that because the banks ad-
vanced money against foodgrains
which resulted in purchasing and
hoarding, and created an inflationary
situation in the country and because
the time deposits are going up, we
must nationalise the banks. I think
these are arguments which do not
justify such a drastic step. Firstly,
only recently, the House has
passed various control measures
and empowered the Reserve Bank
to have effective control over the
banks. Recently, the periodical ins-
pections of the Reserve Bank have
gone up very much high and the
Reserve Bank is in real possession of
correct information about the work-
ing of the wvarious banks. Although
it is hardly likely that any first class
banks or scheduled banks will indulge
in such speculative. activities and
advance moneys to parties, it may be
a fact that some of this money, par-
ticularly the clean advance or some
of the advances to the various indi-
viduals, may be used for cornering of
shares or speculation in the food-
grains market. But, so far, I under-
stand that the quantum of such
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undenirable activities is not signifi-
cant or is not so much as to call for
such a drastic action as the nationali-
.sation of entire banking. Because,
in the economy pattern that we have
lel:yup,bankshavenspeciﬂcmleto
play.

Bhrimati Renu Chakravarity (Basir-
hat): We should have strategic con-
trol.

Shri B. R. Bhagat: I do not think
the hon. Members believe in any
private sector. As long as there is
the private sector, the banks have
some part to play. But, they should
be certainly within the national eco-
nomic policy laid down in our
Second Five Year Plan.

I think the success of credit control
or credit squeeze in the particular
period when the inflationary pressure
was very high on foodgrains is an
example that, although this mecha-
nism, this instrument of credit control
or Reserve Bank's control over the
operation of the scheduled banks
needs certain improvements, it is
effective. Because, at a particular
point of time when the pressure was
the highest, they were able to reduce
advances. For example, even on 14th
February, 1058, on paddy and rice
the total advances are Rs. 10,80,00,000.
What was the position on February
8th, 10577 It was Rs. 21,41,00,000.
They have succeeded. I think we
should still perfect these measures so
that banking operations and banking
palicy subserve the interests of the
Plan.

.8hri Prabhat Kar (Hooghly): Is it
not a fact that the Finance Minister
said that some punishment will have
to be inflicted if banks do not listen
te the Reserve Bank's direction? It
was a statement made by the Finance
Minister.

"Shri B. R. Bhagat: Certainly . I
still accept that statement As I
mid, the measure of violation of such
@irectives of the Reserve Bank i not

very much. It may be in. wvery’
remote cases, may be ome or two
cases—] do not know. But, certainly
if a bank violates the Reserve Bank's
directive, the Reserve Bank has ample
powers including cancellation of
licence, appointing directors, refus-
ing to re-appoint managing directors.
The Reserve Bank has ample powers
which Parliament has given during
the course of a year or two. That is
my point.

Then, I come to an important point
made by a number of hon. Members
about measures for economy in
public expenditure. A number of
hon. Members said that civil expen-
diture is going wup, and there is
waste and extravagance. I would
like to detail to the House a number
of steps that the Government during
a year or two have taken. I de not
say that they have borne fruit to the
maximum extent. But, they are
steps in the right direction and
constitute the right approach to this
problem.

Shri Sonavane (Sholapur—Re-
served-Sch. Castes): That would
take years.

Shri B. R. Bhagat: Because the ex-
penditure is not coming down, to
conclude that there is extravagance
and waste is an incorrect way of
dealing with this problem. ’

16,41 hrs. !

[SaEr1 C. R. PATTABHAI RAMAN in the
Chair.]

In a developing economy, with Five
Year Plans and expanding activi=
ties, our expenditure is bound to go
up. But having in view the correct
scope for economy, we have taken
various steps. First, we have the
Internal Economy Committee. It is
the policy of the Government that it
is the responsibility of the adminis-
trative Ministry to effect the maxi-
mum economy, to ensure efficient
working, to see that the work-load
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is distributed properly, that it is
economical, that it meets the needs
of the situation and that it is not
extravagant.

Then, there is the Central Economy
Board which generally supervises the
functions of these Internal Economy
Committees. I think it was in the
last session that the Prime Minister
gave some details of the real economy
achieved - by these committees.
Various Ministries submitted state-
ments—] do not have those figures
just now—and that flgure was given
by the Prime Minister himself. The
Central Economy Board has taken
special steps in certain lines in the
important spending Ministries where
work studies of the different orga-
nisations are undertaken. There are
these work studies because it is said
that through the streamlining of the
methods of work that we can have
real economy. That is the work of
the special Reorganisation unit work-
ing in the Finance Ministry. It has
gone into the working of eleven or-
ganisations and it has been able to
have a detailed analysis of the
methods of work, and organisation,
and to evolve suitable standards for
measurement of work. It is doing
some basic work. If we have real
technical personnel and a real analy-
sis or study of the work-load or
measurement of the organisation, we
would be able to achieve real econo-
my.

We have, as the House is aware, a
Committee on Plan projects to see
how far the development schemes are
working in the most economical
manner and also see what economy
can be achieved. A number of
teams, for example, the Irrigation
and Power team, for the evaluation
of building projects, and such other
teams have been set up with which
some of the Members of Parliament
are associated. The hon. Home Min-
ister himself presides over the Com-
mittee on Plan projects and they have
been able to achieve real economy.
For example, in the Cement godown
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scheme, through a change in the
structure or through evolving a
process in which steel can be saved
or the use of cement can be minimi-
sed, the technical personnel and the
civil personnel have been able to
achieve real economy in these things.
That is the only way that we cam
tackle this problem. This does not,
however, necessarily prove that
because the net expenditure is not
coming down, there is no saving or
economy. There may be saving,
but because of the additional activi-
ties undertaken by the department or
by the Government, that saving is
more than covered. So, if the ex-
penditure is rising, the real way of
looking at it is to see whether there
is adequate return or not for each
unit of expenditure. We are setting
up suitable institutions and training
technical personnel who may go into
these workloads or methods of orga-
nisation and improve the economic
functioning of the Ministries. I think
the arrangements made for securing
economy during last year aim at a
machinery for continuous examination
of Government activities with a
view to better efficiency in relation
to the inevitably increasing expen=-
diture out of resources.

This brings me to the last point,
and that is the point of approach to
the whole question. This is a point
of policy, and the Prime Minister
will deal adequately with this to-
morrow, but I think I would be
failing in my duty in winding up my
reply if I do not come to what I call
the correct approach to the matter.

Unfortunately, there has been an
element of defeatism introduced in
the debate by some distinguished
hon. Members. Because the Plan
has encountered rough weather, or
because we have come round a
corner, voices have been raised that
we must go slow, but that is not the
answer.

The real answer was given by

. the
hon. Member, Shri Asoka Mehta, and
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1 am glad that he is one of the few
politicians in the country who can
bring to bear on objective mind on
the economic problems of the coun-
try. He distinguished what may be
described as the law of economics
from the law of economic growth.

India has an economy which is
going through the process of economic
growth, or through the birth pangs
of economic growth. In such a

situation in a developing economy,

there is an inevitable, built-in infla-
tionary potential. Because we have

embarked on a development plan, we .

should not be afraid of a little rise
in prices, or a little imbalance in the
economy. He has made this point.

Locking the world around, I can
say as he has said, that our economy
is iIn much better control today.
What are the economic norms?—
prices or the value of money. Of all
countries—USA, UK, Germany,
except Switzerland-——our money is
the most stable. Is it not a sign of
real health of our economy? So, I
do not see there iz any ground for
any mis-giving.

It is a fact that in the last year
the prices, particularly the food
prices, had gone up. There also, our

economy has a special feature which
economy of an

1 described as the
under-developed country which is
going through a process of growth,
because it is not as if our inflation
is like the inflation of Germany or
the inflation that faced England two
months back. It is due to the im-
balance of savings and investment.
Our difficulty is that in a particular
sectur we are not able to develop as
fast, or at the rapid rate at which
we want to develop. The price-
pressure that was evident last year
was because we were not able w0
increase our food production at a
rapid rate, and that resulted in the
price rise. So, it is a different pro-
cess, an entirely different process, and

a different feature which requires a ~
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different attack on the problem. Here
also, we could restrict investment
In England, the bank rate was raised,
and investment was reduced, so that -
investments and savings might
match, and there might be some
stability in the situation. But here if
we reduce investment and match it
with small savings what would be
the result? Some hon. Members
used astronomical or aeronautical ex-
pressions, and if I might also use one
such, I would say that we would
then be faced with a situation which
might be described as a constellation
of stagnation, and there would be no
progress. If we reduced our invest-
ment today we would have been
in a strangulated and stagnated
economy. That is not the answer to
the problem. The answer is what
the Prime Minister said, namely that
we have to break the barrier of
stagnation. The answer is what Shri
Ashoka Mehta said, that we must
speed up in a take-off stage. If we
slow down, we fall down and we are
ruined. What is required is to speed
up, when we are crossing the hump.
Once we cross the hump, the economy
will go on an even keel. That
is the lesson of the law of economics.
That is the lesson which this coun-
try has to learn.

I am glad that but for a few
Members who sounded a note of
pessimism, who sounded a note of de-
featism, the House in general has
approved of the Plan, has approved
of the investment, and has approved
of the efforts that Government are
making to bring about stability in
the economy with a rapid pace of

development. I wanted to end on
this note of optimism, and I think
the House should take it as the

proper approach to our problem.

Mr. Chairman: There can now be
two short speeches, one by Shri Braj
Raj Singh and the other by Shri V.
P. Nayar. Their names are before
me here. I shall call Shri Bra] Ra)
Singh.
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BUSINESS ADVISORY COMMITTEE
TWENTY-FIRST REPORT

Shri Rane (Buldana): Sir, I beg
to present the Twenty-first Report of
the Business Advisory Committee.

GENERAL BUDGET—GENERAL DIS-
CUSSION—contd.

Shri V. P. Nayar (Quilon): Sir,
may I get a chance?

Mr. Chairman: The list has been
given. It is already 5.05. Is it the
wish of the House to =it for some time
more?

Some Hon. Members: No, no.

Shri V. P. Nayar: If I will get my
chance tomorrow, it is all right, Sir.

17.05 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
the 18th March, 1858.
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1378 Post-Matric Schollr!h.lpt 5188
1379 Bally Seaplanc Base . . 5189

PAPERS LAID ON THE TABLE 5189-90

The followi were laid

on the Table:
nA of each of the two
o Nmﬁm under sub-
miz)ofSccnona of
the All India Services Act,
certain amend-

1943.
3) A copy of the Report of the
@ Cmmmtaefor the Preven-
tion of Cruelty to Ani-
mals.

A copy of the two Notifica-
@ tions, under Section 38
of the Central Excises and

Salt w, mnﬁn;
to the Central Excise Ru]u
1944,

Subject
MESSAGES FROM RAJYA
SABHA

reported the following
mWs-bm:—
(i)mtuinmhddm

the 1 195
Rliné:gh! mﬁmﬁ
without any

to the Control of Shipp.

{Continuance) Bill, pu:ﬁ

Lok Sabha on the 10th
1958.

(i) That Rajys Sabha had
no recommendations to
make wtie.okASlbhl in re-

to ppropriation

Vote on Account)

Bill,
1958, passed by Lok Sabha
on the 11th , 1958,

(#i5) That Rajya Sabha hul
no recommendations

mlk: to Ti.okASabhl in ne-
gard to the Appro
(Railways) Na. 2 Bi?lmgss
passed by

the uth Msrch, 1953

PRESIDENT’'S ASSENT TO
BILLS . . . .

CoLumns

5190-91

5191

m*“‘fou;;?né"&m"“ jicd by the
e 8 pas: e
Houses of Parliament during the
current session and assen-
ted to by the President
since the last report made to the
House on the 1oth February,
1958 1~— .
(1) The Appropriation Bill
1958,

(2) The Central Sales Tax
(Amendment) Bill, 1958,

CALLING ATTENTION TO
MATTER OF URGENT PUB-
LICIMPORTANCE 5191-92

Shri Hem Barua called the

External i
(Shri Jawaharlal Nehru) made a
statement in regard thereto.

GENERAL BUDGET—GE-

NERAL DISCUSSION . 5193—5313



- Further General Discussion on
tioued, The e
concluded,

REPORT OF BUSINESS AD-
VISORY COMMITTEE
PRESENTED

§ir2

CoLumns



